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LOK SABHA

Monday, April 13, 1964|Chaitra 24,
1886 (Saka).

The Lok Sabha met at Eleven of
the Clock.

[MR, SPEAKER in the Chair]

ORAL ANSWERS TO QUESTIONS
Mr. Speaker: Shri Yashpal Singh.

Shri Yu:shpal Singh: Question No.
1009.

Shri S. M. Banerjee: Sir, I would
suggest that Question No. 1024 may
also be taken up.

Mr. Speaker: Is it on a connected
subject? If so, it may be answered
if it is convenient to the Minister.

The Deputy Minister in the Minis-
try of Information and Broadcasting
(Shri Sham Nath): All right, Sir.

Plan Publicity Study Team

+
( Shri Yashpal Singh:
Shri Bhagwat Jha Azad:
€1009.{ Shri Dhaon:
Shri B. P. Yadava:
Lshri Bishanchander Seth:

Will the Minister of Information
and Broadcasting be pleased to state:

(a) whether Plan Publicity Study
Team has submitted any interim re-
port; and

(b) if not, whether the Team has
indicated any time for submission of
its final report?

The Deputy Minister in the Ministry
of Information and Broadcasting
(Shri Sham Nath): (a) No, Sir,

10634

(b) The Study Team expects to

submit its report by the end of June,
1964.

Plan Publicity

¢1024. Shri Yashpal Singh: Will the
Minister of Information and Broad-
casting be pleased to state:

(a) whether the Advertising Agen-
cies Association has offcred its ser-
vices for advertising on topics of
national importance such as promotion
of Plan consciousness and national
integration;

(b) if so, on what conditions; and

(¢) the reaction of Government

thereto?

The Deputy Minister in the Minis-
try of Imformation and Broadcasting

(Shri Sham Nath): (a) and (b).
Yes, Sir. At a recent meeting in
New Delhi, the Prcsident and Mem-

bers of the Executive Committee of
the Advertising Agencies Association
of India offered to continuc co-opera-
tion, which they extended to Govern-
ment shortly after the Emergency was
declared. They said that this co-
operation should cover other national
themes as well, such as National Pre-
paredness, Plan Consciousness and
National Integration. Details are
under consideration.

(c) The assistance rendered by
advertising agencies relates mainly to
creative suggestions for advertisement
layouts, designs etc. for National
Campaigns. The Government appre-
ciates the Association’s offer of conti-
nued co-operation,

st amere fag : @7 § o g
g fF 2w 2w & St & AT AT § W
i IR frraxr @ g ?
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ot qm ame ;@& A & qF
WA AR IR AW T §
q. Y sy fagrEa
Q.+t U ATy TS
3. %ﬁ"ﬁ'o'("l'l:(’é}'
¥. oft U WA T
Y. =t THo THo WA

€71 HIATAT TTo To HTo AT AT
G g, St f& s A iR
fefams & fodi oinimeT € 0

st mare fag S e
g @ sprfea s mifee ag wgimr
sigder #3 @ & f fgeria § aer-
geaT 77T 7t & | Tt fomor |
foq wTaT F4T FT WY § P

s M AT g §IAA A TEY
qeafas & | gwd W g @y &
TETEE &1 4% TEFT wEeE 42 A7 fF
1 & feafes § oY qaiafse g Ty
g omar ark ¥ ¥y fF IIFT @l 9%
feam e g § 7% oEAY faady
afefady 7@ a5 g2 &, R fow ada
B a9 T2 FT g I W SR
THHeT a9 @ & |

Shri S. M. Banerjee: I want to know
whether it is a fact that during the
visit of the study team to the various
parts of the country many faliings and
shortcomings in the Plan were trought
to their notice by various representa-
tives and, if so, whether those facts
will be taken into consideration when
they submit a report?

The Minister of Parliamentary
Affairs (Shri Satya Narayan Sinha):
Certainly, the entire report will be
reviewed.

Shri S. M. Ba—erjee: For example,
the evidence that has been placed be-
fore the team on behalf of the workers
regarding the failure of the Plan, will
it be made available in the report?
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Shri Satya Narayan Sinha: We
have not received the report yet; only
an interim report has been received.
Only when the whole report is re-
ceived we will be in a position to say
what we are going to do with it.

Shri Harish Chandra Mathur: My
hon. friend, Shri Banerjee, was
asking a question about national
integration, which is governed by the
other question, Question No. 1024. So,
it is in order.

Mr. Speaker: I did not rule it out.

Shri Harish Chandra Mathur: May
I know whether the Plan publicity is
carried on both by the Central
agencies in the States at various levels
as also by the State Governments by
their own independent agencies and
there is complete lack of co-ordination
between the two? May I know what
steps have been taken in this matter?

Shri Satya Narayan Sinha: It is not
correct to say that there is complete
lack of co-ordination; only the co-
ordination is not as satisfactory as it
should be. We have brought it to the
notice of the States concerned and
we are trying to improve the matter.
But it is absolutely wrong to say that
there is no co-ordination at all.

Shri Harish Chandra Mathur: Bu$
what is that co-ordination?

Mr. Speaker: Shri Saraf.

Shri Sham Lal Saraf: May I know
whether this Plan publicity will, be-
sides giving publicity to what is being
done with regard to plans, invite
suggestions even with regard to draw-
backs, if any, in the presentation of
the Plan to the country? Will that
also form a part of Plan publicity?

Shri Satya Narayan Sinha: Cer-
tainly; it is a good suggestion.

Shri D. C. Sharma: May 1 know
what efforts have been made by this
team to ascertain the views of the
representatives of the public, such as
MPs, MLAs, presidents of jilla pari-
shads and others, so far as publicity is
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concerned? Have they received any
concrete suggestions from them?

Shri Satya Narayan Sinha: The jilla
parishads have been contacted. About
MPs and MLAs, we do not know what
‘the study team has done, of which
the Chairman is a Member of Parlia-
ment. I would ccrtainly draw his
attention tc that so that he will con-
tact these people also; it would be a
wvery nice thing.

Shri Daji: If I hecard the Deputy
Minister right, there is no interim
report. The hon. Minister has stated
that an interitn report has been re-
ceived. If the interim report has
been received, what are the main
recommendations in that report?

Shri Satya Narayan Sinha: The
interim report is not in writing. The
<Chairman met me and gave his :mpres-
sions; nothing in writing.

Shri S. M. Banerjee: That is not an
interim report.

Mr. Speaker: He has explained that
this report was not in writing.

Shri Daji: What are his impres-
sions? May we know that at least?

Shri Satya Narayan Sinha: I cannot
say that at present. When the whole
1eport is before us, we will be in a
position to say somuthing., It is not
fair to say anything before that.

Shri Basappa: May I know whether
there is one more evaluation com-
mittee of this nature? If so, what is
the difference between that committee
and this committee?

Shri Satya Narayan Sinha: That
«committee is absolutely independent.
It has also started functioning.

Shri Basappa: Why can’t that work
also be entrusted to this Committee?
Shri Satya Narayan Sinha: No, it is
not possible.
=t an fag : ¥0 grazeTs o oar
qutfeqaa 7 fawqal & fag ooy
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b fwr wal o) wfaw &1 8, g %Y
R AR Y famr st wr g ?

| oY IR ATY : SET TF G ) HIL T
qoF , TR T ab oY wag & §
Iu AT fad WIS AT qrahe uFasq
q1F fer g, I EEFT g AN
TR T ]

C-119 Transport Planes
*1010. Shri Yashpal Singh: Will the

Minister of Def. be pl d to
state: ,

(a) whether the C-119 transpor$ //
planes received from U.S. Govern-)
ment are giving

successful per- ;' f
formance; \ I
(b) whether Government propose\\\

to acquire a few more such planes;
and

(¢) if so, when?

The Deputy Minister in the Ministry
of Defence (Shri D. R. Chavan): (a)
Yes, Sir.

(b) and (c). There is no proposal
at present.
oY gmare fag : Far gAk feda
fafrex w157 o go THo To AT
Y g T w1 quiaa #9 fF gEy
Tiem e g a0 v ¥ gay § ?
The Minister of Defence (Shri Y. B.
Chavan): I do not think we want to
project our requirements, particularly
in regard to this type of planes.
=Y qore fag o w& & orq qwar
g fx oF caa & fag g ®t faaan Jar
&M ogsT § 7
Shri Y. B. Chavan: These we have

got from the United States of America
under the Aid Programme.

Shri Shivaji Rao S. Deshmukh:
Since the C-130 planes which were
loaned to us by the Government of
United States proved in a very large
number of cases as life-givers to our
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forces in Ladakh, may we know
whether there is any proposal to

acquire them on a permanent basis?

Mr. Speaker: He is referring to
some other type of plane.
Shri Shivaji Rao S. Deshmukh:

C-119 and C-130 are allied planes.

Shri Y. B. Chavan: They are not
allied planes.

&) gAERTE IT9T SR g7 F
fo—qqe e F frga o fad & 7

wfawen Aamw § guwal (s
o o SFW) : ¥ |

Bale of Heavy Water

+

( Shri Subodh Hansda:
'1011J Shri S. C. Samanta:
*) Shri N. R. Laskar:
LShri Maheswar Naik:

Will the Prime Minister be pleascd
to state:

(a) whether any arrangement has
been made to scll the heavy water
manufactured in the Nangal Ferti-
lizer Factory;

(b) who are the purchasers of this
heavy waler in our count'y; and

(c¢) whether any price has been
fixed or negotiated for this purpose?

The Minister of State in ths Ministry
of Extermal  Affairs (Shrimati
Lakshmi Menon): (a) and (b). Yes.
Heavy water produced in the Nangal
Plant of the Fertilizer Corporation of
India is being sold to the Atomic
Energy Establishment Trombay.

(c) The price is under negotiation.

Shri Subodh Hansda: May I know
how much of heavy water is produ:cd
in the Nangal Fertilizer and how much
of it is consumed by the {fertilizer
factory itself?

Shrimati Lakshmi Menon: We have
been producing heavy water at the
rate of 235 kilograms per week and
the total production so far is 16,45
kilograms.
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Shri Subodh Hansda: Since the
heavy water from the Nangal Ferti-
lizer Factory is sold to the atomic
energy establishment, I would like to
know whether it is sufficient for the
requirements of the atomic energy
establishment or it has some other
source of supply.

Shrimati Lakshmi Menon: It is not
sufficient. We will need much more
and if the Rajasthan reactor is to
function we will nced as much as 200
tonnes of heavy water. At the
moment we are not self-sufficient.

Oral Answers

Shri S. C. Samanta: Is it not a fact
that the heavy water that is available
st Nangal Fertilizer Factory is down-
graded and we have to upgrade it by
a small-scale electroliser assembly in
our Atomic Energy Establishment? If
50, will the electroliser assembly not
be set up in the Nangal factory itself?

Shrimati Lakshmi Menon: The
heavy water produced in Nangal is
mu-h better than the heavy water
produced elsewhere; therefore, the
hon. Member’s assumption is wrong.

Shrimati Savitri Nigam: Iow far
is it correct that when the prices
which are under negotiation will be
settled, the Nangal faciory will be able
to produce more heavy water by ex-
panding its capacity?

Shrimati Lakshmi Menon: There is
a phased programme of production of
heavy water. Regarding the price,
we are not negotiating with anybody.
There is an international price.  For
instance, the US sells heavy water at
$ 28 per 1b. The price has come down
to $24'15. Norway charges a higher
price. The price that we will have to
charge will be comparable to the
existing prices.

Shri Kashi Ram Gupta: May I know
whether the quality and the price of
this heavy water are quite comparable
to those of the importcd one?

Shrimati  Lakshmi Menon: The
quality, as I pointed .out, is much
better and the price will be com:
parable
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Air Crash

+
[ Shri P. R. Chakraverti:
1012 Shri Onkar Lal Berwa:
*) Shri Vishwa Nath Pandey:
Shri Ram Harkh Yadav:

Will the Minister of Defence be
pleased to state:

(a) whether it is a fact that three
fiying officers were killed in a Aying
accident on the 14th February, 1964
in the Eastern Sector;

(b) whether a Court of Enquiry
was appointed to go into the cause of
the accident; and

(c) the findings of the court?

The Deputy Minister in the Ministry
of Defence (Shri D. R. Chavan): (a)
A flying accident involving an LA.F.
aircraft occurred on the 10th of
February and not on the 14th of
February. Our Flying Officer along
with two porters belonging to the
Survey of India was killed in this
accident.

(b) A Court of Inquiry has been
ordered to investigatc into the cause
of the accident and the loss will be
known when the report of the Court
of Inquiry is received.

(c) Does not arise.

8hri P. R, Chakraverti: In view of
the two earlier tragic experiences
resulting in the death of so many able
officers, what steps have been taken
by the Government to avert these
catastrophes?

The Minister of Defence (Shri Y, B.
Chavan): Normal precautions are
slways taken; but if there are any
deficiencics in the matter, as I men-
tioned on the floor of the House, we
fhave appointed a committee to go
into the entirc matter.

Shri P. R. Chakraverti: Earlier Dr,
Rajendra Prasad gave specifie indica-
tion of his ming that superior officers
should not travel by the same plane;
if so, is Government now carrying it
out strictly in cumpliance thereof?

CHAITRA 24, 1886 (SAKA)
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Shri Y. B. Chavan: There were not

many officers in this particular plane.

There was only one Flying Officer.

Afreraft Production

+
*1013 f Shri Ramachandra Ulaka:
" Shri Dhuleshwar Meena:

Will the Minister of Defence be
pleased to state:

(a8) whether all components re-
quired for aircraft production by the
Hindustan Aircraft Limited are pro-
duced indigenously at present;

(b) if not, the percentage of com-
ponents imported at present; ,

(c) the percentage of the compo-
nents produced by the Hindustan Air-
craft Limited itself at present; and

(d) the manner in which ancillary
industries for the supply of compo-
nents and parts are going to be en-
couraged?

The Minister of Defence Production
in the Ministry of Defence (Shrcl
Raghuramaiah): (a) No, Sir.

(b) and (c). The percentage of com-
ponents in terms of number at pre-
sent imported varies from 5 per cent
to 25 per cent depending on the type
of aircraft. The remaining 75 to (5
per cent are manufactured at HAL it-
self.

(d) Steps are being taken to de-
velop facilities for indigenous manu-
facture of aircraft accesscries.
instruments, components, parts and
raw materials.

Shri Ramachandra Ulaka: May 1
know the total requirement of acces-
sories for the manufacture of various
types of aircraft and how the IIAL is
going to meet these requircments?

Shri Raghuramaiah: I have already
given the pereentage. It varies from
time to time. There is the Gnat, the
Pushpak, the HF-24 and various other
items,
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Shri Ramachandra Ulaka: How the
cost of production of components re-
quired for aircraft production which
are manufactured by the HAL com-
pare with the cost of imported com-
ponents?

Shri Raghuramaiah: So far as the
components which are being manu-
factured at H.A.L. are concerned, I
am glad to say that they compare
very favourably with those imported.

Shri  Joachim Alva: You have had
a run of nearly a quarter of a century
in regard to the Hindustan Aircraft
Ltd. I want to know what special
efforts you have taken to expedite the
indigenous production of the various
parts.

Shri Raghuramalah: As I said,
nearly 75 per cent are already being
manufactured in terms of numbers
and for the remainder, for instance,
in regard to castings and forgings, we
have entered into a licensed agree-
ment with M/s High Duty Alloys
Ltd. in UK. and in regard to air
starters, we have taken the design
and similarly in regard to magnesium
alloys we are entering into a licensed
agreement with M/s Magnesium
Elektron Ltd. For wvarious cther
equipments also we are entering into
various collaboration agreements.

Shri D. C. Sharma: The hon. Minis-
ter has said that they are depending
upon foreign countries to the extent
varying from 5 per cent to 25 per cent
g8o far as the manufacture of aircraft
is concerned. May I know if 5 per
cent represents the {otal value of the
aircraft or it represents the equip-
ment that is required,

Shri Raghuramaiah: T was careful
enough to point out in my answer
that it relates to the number of com-
ponents. But, if you take the value
of components, and because they are
very costly things, like, electronic
equipment and parts of engine, it
varies from 35 per cent in one case
to 55 per cent in another case.

Shri S. M. Banerjee: 1 would like
to know what progress has been made
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regarding the manufacture of super-
sonic jets in H.AL. and whether
these are likely to be manufacturea
during this Plan period?

Shri Raghuramaiah: HF 24 is a
supersonic jet. It has gone through
armament tests satisfactorily and it is
most likely to go into Air Force
Squadron Service within next month.

Shri Harish Chandra Mathur: May
I know what special care has been
taken to see that we are not stuck up
for want of these imported parts in
the light of our past sad experience?

Shri Raghuramalah: That is exactly
the reason why we are entering into
various collaboration agreements for
manufacture of those very vital parts.

Shri Shivananjappa: May I know
the progress made in the manufacture
of Aero engines?

Shri Raghuramaiah: We are already
manufacturing engines of Orphaus
703. We are also developing engines
for the jet trainer aircraft and so on.
We are progressively manufacturing
certain other types of engines also.

Shrimati Savitri Nigam: May 1
know whether the production plans
are being run within the scheduled
period and within the scheduled
targets? May I also know which are
lagging behind?

Shri Raghuramaiah: Some of them
are within schedule and some of them
are not because of certain develop-
mental difficulties.

&Y forx Ao ¢ Ay wIER
AT FT AR QT Y TACFITE
NFAT & MAS H a4 a6 Geb
greEaE gy WEAr |

Shri Raghuramaiah: If I may say
so, in regard to aircraft production
there is nothing like absolute self-
sufficiency in any part of the world
But to the maximum extent that is
possible, we are endeavouring to do
our best as quickly as possible and
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that is why we are entering into
warious collaboration agreements.

Concentration of Pak Forces om
J. & K. Border

+
r Shri Ilem Barua:
Shri P. C. Borooah:
‘1014.1 Shri D. C. Sharma:
Shri Kajrolkar:
Shri P. R. Chakraverti:

Will the Minister of Defence be
pleased to state:

(a) whether his attention has been
drawn to the recent press reports
about fresh massing of troops and in-
tensive Pak military activities
including movement of tanks and
armoured vehicles along the cease-
fire line and the international border
in Jammu and Kashmir; and

(b) if so,
thereto?

Government’s reaction

The Deputy Minister in the Ministry
©f Defence (Shri D. R. Chavan): (a)
Yes, Sir.

(b) Of late, Pakistani activities
along the ccase-fire line and the
international border in J. & K. have
been on the increase. Government
have taken all necessary precautionary
steps in this regard.

Shri Hem Barua: May I know
whether Government have tried to
ascertain and establish the fact that
the arms and ammunitions used by
the Pakistani troops across the cease-
fire line are American arms and
ammunitions, and if so, whether Gov-
ernment have tried to remind the US
Government of the assurance that
‘they gave to us  through their
Ambassador in New Delhi, and if we
have reminded them, with what
Tesult?

The Minister of Defence (Shri Y. B.
Chavan): We have not got any definite
proof that they were American arms
and ammunitions. If that is proved,
then, certainly we shall bring it to the
notice of the American Government.

CHAITRA 24, 1886 (SAKA)
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Shri Hem Barua: On a point of
order. On a previous occasion when
this very question was asked in the
House, we were assured that the hon.
Defence Minister would make an
enquiry into it, because I was very
categorical about the use of American
arms and ammunitions. Even now, we
find that the hon. Minister has not
made any enquiries. Does it not
reflect upon......

Mr. Speaker: I have not to give that
opinion. But have Government made
any enquiries and found such a thing?

Shri Y. B. Chavan: Any enquiry
can only be made on the basis of some
of the material that is left behind; on
the basis of the inspection of that
material, one can make enquiries, and
that does not give any definite infor-
mation. That was what I said.

. Shri Hem Barua: We are not satis-
fied with the reply......

Mr. Speaker: Then, the hon. Mem-
ber can ask his second supplementary
question.

Shri Hem Barua: The so-called Azad
Kashmir has held out the threat of
invasion of Kashmir and the latest in
the series of threats has come from
Mr. Bhutto himseclf. In that context,
may I know whether Government or
rather the hon. Prime Minister is in a
position to categorically assure this
House that he is phychologically and
militarily prepared to face any
eventuality in Kashmir whether it is
internal trouble or it is invasion by
Pakistan?

Shri Tyagi: Why not? It is obvious.

Mr. Speaker: Nobody can give such
an assurance during the Quecstion
Hour. But if the hon. Member wants
to elicit some facts, he may do so.

Shri Hem Barua: I just want to
know whether the hon. Prime Minister
is psychologically prepared ....

Mr. Speaker: Assurances cannot be
asked for during the Question Hour.
The hon. Member can only elicit facts.
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Shri Hem Barua: May I know what
steps Government have taken to meet
the situation militarily and psycholo-
gically also?

Shri Y. B. Chavan: I think we have
taken every step to meet the situation
militarily in the Kashmir Valley. 1
can say that very emphatically.

. .-Shri Kapur Singh: I want to know
whether there are indications that
these Army concentrations have
acquired any fresh significance in the
context of the latest developments on
the Kashmir scene?

Shri Y. B. Chavan: This answer need
not give a wrong impression; I said
that there was increasing activity, but
that does not mean that there is heavy
concentration.

Shri D. C. Sharma: Have Govern-
ment any information that Pakistan is
being incited in the field of this mili-
tary bui:d-up by China directly as well
as ndircectly and that there is a secret
military pact between China and
Pakistan?

Shri Y. B. Chavan: It may be that
there is a szcret pact, but I have no
information on that.

Shri P. R. Chakraverti: Taking into
account the repeated incursions and
depradations into Indian territory by
Pakistan, may I know how many more
cascs are being examined by the U.N.
represcentatives stationed in Kashmir
jn adlition to the one where Pakisiun
has becen found guilty?

Shri Y. B. Chavan: I think that
there arc continuous complaints
lodged, and they continue to examine
thom; there are a number of them like
this.

Shri Nath Pai: Will the Defence
Minister and the Prime Minister agree
or is there still any confusion, that
this new build-up on the cease-fire
line, the gradual appearance of so-
called uniden'ified planes in Jammu
which we know are Pakistani planes,
plus the refusal cf the Home Ministers
to reach any agreement regarding ten-
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sions in the two countries are an indi-
cation of Pakistan's effort to prepare
8 fait accompli for the ensuing meeting
of the Security Council? And if so,
since there 1s a threat to peace, what
is Government of India’s reaction to
it, apart from saying that we. are vigi-
lant?

Shri Y. B. Chavan;
involved question.

Mr, Speaker: It is involved. But if
he can answer it, he can do so.

Shri Y. B. Chavan: As far as we:
are concerned, we are taking note of
whatever activities they are doing, and
taking precautionary steps about it. I
can say this much.

Shri Nath Pai: Part of my question
is that there seecms to be a pattern
nbout this regular build-up, the planes
coming........

It is a very

Mr. Speaker: If a straight question
is asked only to elicit information,
then, of course, I can compel the hon.
Minister 1o come out straight with the
information asked for, if it can be
given.

Shri Nath Pai: When national
security is involved, may we not seek
an assurance?

Mr. Speaker: National security may
be involved. But that does not mean
that the hon. Member should bring in
opinions and policies cte.

Shri Nath Pai: We have to connect
them, bercause otherwise they do not
see the conncction.

Mr. Speaker: If the questions are
not straight, thercfore, the answers
also arc not clear.

Shri Hlem Barua: Shri Nath Pai’s
question was very straight. May I
submit this that......

Mr. Spe.aker: Shri Nath Pai can de-
fend himsclf. Now, Shri R. S. Pandey.

Suri 3{em RBarua: T had put a similar
question on a previous occasion......

Mr. Speaker: I have already called
Shri R. S. Pandey.
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Shri R. S. Pandey: Has the Defence
Ministry made any effort through
military intelligence to find out what
kind of American weapons they have?

Mr. Speaker: Again the same thing.

Shri Y. B. Chavan: We have some
information, but I do not think it is
necessary for me to disclose all that
information.

&Y Wo ®To fFI : AT 9T
TG o faem & gard g =99}
&1 gU T 77 § | F g SITAT STEar
g i afe g 2z &7 Sfaetr F7 T
o= &, a1 a1 & fF g 9 g
WENT & A1 I AET ST ALY
&< ga fg  wifewama & & 1 o
fom 2 @ &

Shri Y. B. Chavan: I am supposed
to make a statcment on this very
question on the floor of the House
immediately afterwards or whenever
you tell me about it.

Shri U. M. Trivedi: In view of the
fact that it involves a very serious
issue and it is not enough for the hon.
Minister to say that ‘I have received
no information because no arms have
been left behind to find out whether
the arms are of US manufacture’, is it
not possible for our Government to
derive information through our mili-
tary inteliigence? Or have they failed
to get this information?

Mr. Speaker: He has answered just
now that they have some information,
but it is not to be disclosed.

oft a3 : ;Y ot wiew ¥ wady
age, ot B awe, ¥y s & gn
w2 fa it a7 o w0Y o fr § wex
T ¥ § ofrw sl 77 9wy
G R@EY S-S0 A 8T 6T R
T TR §9 76T 9FZ T | 94T 59 AT
wggdEd s I fraay
SR e aTAgL A ?
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Shri Y. B. Chavan: I think I gave .
information only on that point, that
we certainly got some arms and.
ammunition left behind, but on exami-
nation they do not give us any
information.

Shri Tyagi: Is it a fact, as reported
in the papers recently, that the
Pakistan forces had violated the cease-
fire agreement and the line as well and
the UN representatives have given
their verdict definitely against the
Pakistan forces? May I know what
was the loss of the police officers who
were recently ambushed?

Shri Y. B. Chavan: About the Kareh
ambush, the verdict is in our favour
and against Pakistan,

WA AT 6 GHTaT-aw
+
*tou_fﬁﬂm.‘ QT
N &tNe To wwadl :

T GEAT W FARW HA} g8 q7q0
o fF

(7) 7 7z @ § f& mwhw
WMTHT Y TR 9T A F#37 @
faa =it feaor aY wegear § ww
wiwfa wieq &Y 7% §; W}

(a) =fz &, at ofafy & ww
Y-3Y7 §, w1 gwar frdu-ag @ & ?

FAAT AT QW AT § IqHAY
(st wmATR) @ (F) WR (W), °g
fazmrm g € fir =0 <o %o fRamy,
TEI-GRYT & WA § TH GATGHIT
wfufa amig ol Y & H g o =y
WO & THETCGTAD Wi qf g
&7 SR QAT A7 ST ¢ W 7 ¥
& fagmo & fou TR &1 wUT gae
T g wfufa & T T ar W

[(a) and (b). It has been decided
to constitute an Advizory Committee

under the Chairmanship of Shri R. R.
Diwakar, M.P., to enquire into the
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.present ccnditions of small and
language newspapers and periodicals
in the country, and to make racom-
mendations on the steps to be taken
by Government for the development
of such newspapers. The compositicn
.of the Committee is being finalised.]

o ot fagwae warr @ & ag QAT
“aqrgar § fF wg afwfe ey @ ar
weqraY; gty segqrdy e, ar a3 W}
ot fr arat o) fa=e w3l

S AR AN : TF FAT T AT FH
g frmmm , ax gz @ F A A
aq 7Y fawfead 2 29fr oY @ &Y st
&1 TF T F FIH FT qe0F 8, 98 T3
& fr Y (T 7 giE oo #Y 3 W
& ST aT AR FLMT T 170 7Y fawfer
&3 fF 37 BT gl 7 7ez & fag
TIAHE 7 AT FTH FIT G 0

o fagrae wam (T A awiar-
Xt FY wfeArgal § g § 9% F#fomig
g3 ¢ fF ¥¥ wawit g wEai a
TR 7Y 37 & 1 A @ afvir g )
oY faix S0 0T 37 77 graeg §
gasY g fada fay iy & 7

qa3-F ®A (s wew Arcraw
fag) : v ¥% & "%y g wower
S § % ag s fawdTai & g
X A F1E T FAT &, N g IF 9
faa &7 1 & A gwaw f5 ag
WFIR FT 9§ S TG I5T |
FaOM ARG GR A T3 & {5 A2
ST AT AT AT T FY A Frand
o Ffearear § 9 frw axg X fear
ST GHAT § ST IT &Y AT 4 o6
£), ' A § g FadY fawrioa 31
e fawifaai § s ag gaad § &
Y T FEAT B AT Y 2 G TEIT
g3 a5 &, ar & Ay sraAar fF ag
Tawrfed w37, ¥fF7 $g FT 67 §
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Shri P. R. Chakraverti: In view of
the fact that Indian language news-
papers satisfy the demands of the
largest number of people, what spe-lal
facilities are being made available to
these papers to fight against :hose, big
moneyed papers, which are in a posi-
tion to devour all these small papers?

Shri Satya Narayan Sinha: We have
taken many steps. The recent sten
about this newsprint, the hon. Mem-
ber must have seen. When we an-
nounced the cut, we have completely
exempted at least those newspapers
which were consuming only 500 tcrs.
We have taken certain nther steps
also with regard to advertisement and
other things, and we have tried .o
help them as far as possible, but not
being fully satisfled, we have appoint-
ed this committee to suggest further
in detail what improvements can be
effected, so that the ccndition of these
small and language newspapers rcan be
improved.

Shri Liladhar Kotoki: In reply to
part (b) of the question, the hcn.
Deputy Minister said that the c-m-

position of the committee was being
finalised, but so far as the terms of
reference were concerned, he has nct
made any mention. What rre the
terms of reference? Have they been
finalised, and if so, what are they?

Shri Satya Narayan Sinha: The
terms of reference have made clear in
the reply itself. What else?

=Y T Agw qET ¥ AF AT
a8t 2 fiw e ARt & "veaw g A
s areafes wic ofas awrEe
g sTifwy 3 § 9% 9f7 s wray
¥ frrerd aix Zfae aFf o ST Y
a3 wfuw ITYAAT F e19T o7
w1 &7 § | afe g, a1 3% fasag «Y
L FW & fay aww #m 9Ny w3
@

wt weg Aroaw Tay & wuw A
&1 5 a<Hre 9% wfy IqdT @)



10653 Oral Answers

O ¥ g0 quAY X% IS AGT )
e w1 oAt woer o= A4 )
THAT | gad 3% fad g8 aaeY g
oS fard Jaagamy
ST FAET ¥ AN ITE AWK 91§ W
rar e gu s &, digT ¥
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Y WAl ® FINAT AL & | T A%
HIA FTEF qHIT FIE 9T W)
¥ AT AN T7 Y a9 aF 9T qA-
Il F1 NATET TG AA ;W)
AT 39 O WY e q faam Tt s @I

&t weg ATy fog 0 QR

g
ot T A ey e fEfweT

whrar & & afe S5 goar o s
I AT § awrrT-ag g
g 2 4 Pr i< §, at wvs are ¥

Shri Kapur Singh: Does Fe rnnt
know a simple word like durmudrak?’

Mr. Speaker: It is not known to

ST FaEY faam M a1 7 |

Y geq ATTaw Ty : W07 A 7%
gTTT ZHT A1 SA6 X H o g4
s | @fer & af s fr o oem-
T # 508 w7 fread & ar ad
o7 e F337 7 F T owr oy #
;T AN 37 9 FrarT & g
ga o7 Aram 78 371

it axrave fag ;S gt | g9
@ & fr o «uedt erfar £ s,
s W agr ara g e afefy eafe
g4 | F= g9+ R0 F7 § gAY 3T
QT TS T ITH RO FW § faradr 2
QI | AT & §ET GO qqwT
gE 2 |

ot weq wrevaw fag o ATw AT
«ifca fr s g 7% § 1 Afew g0
®HT FA & 1A N AT a9y §
I7F g a7 fad i § 1| Iy wywiy
ar A TREA I IR I TR
B EY @ G §, AT THeAT T |

it TR A% JTIA : FAT g 1A T
& f o wredrs wieTHl ¥ sEee g,
TR 7 oy & & o @l vy
T ¥, § qEfAr R war @ §

whether this

every one. 1 also did not know.

&t gew Areraw fag o T S
HTAT o7 SeiT § W ¥ w1 §, ITEY
fe=y. ..

To T wAET Wifgar : &, neaw
22, WIIY [ F7AT LA § {F wew
&1 agT WA §, W Y el wElEm A
quE |

wea wgem ;- & A awar fw
wmara 78 & | &4 a¢T {3 g7 ) g
qar a3t § 1

Tio TW ANFT AXFEA AT
AT FT 7 qEA { gAA «q g,
FfFT weger wgiq@ T T gHAAT, G
7@ Fg o Afw, T N @ I8 R
wrafa & 1

weaw wEiRw ¢ & 74 gnm oA §
BiTY ¥ oy dax g, W @41 & )
2To ST wfgdT |

st T ATF AT : qIH FAqTH AGY
foeT, weqer w129 )

vy wERY: 9 wde e #
gr

Dr. Sarofini Mahishi: May I know
Committee will also
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‘consider the inconvenience caused to
the language newspapers due to short-
age of newsprint and also due to
‘want of a uniform policy in the
allotment of newspaper quota tou the
different States?

Shri Satya Narayan Sinha: On that
also, the Committee has been asked
to submit its report.

\ ®o ATo 73 T AATAT FY
faadt frafizat 3+ €, = wrezT &Y
& 3 9q #I waAn ¥ 3 g2 aal
® f2r a7 37 f2r O Arfew
GATAT ZT § F I AW ST ASS
g aff w7 Ty faad s
ag o owfed 0 & @
e g fr #37 quar w5 § g
wedr gyt e W gl arAw
wIarAt & Form ¥ G Sl a
garEr wife fed S 7 gaea w70

ot weg avcw fag © gF 797
T3 fox @ Poar s wwar 30

&t gaEETm weg A ' )
w7y T § 7 v Of § 99 38
& fuX n3idz & wdr TF @y owr
wgfeud &1 &

oTqe REIEY - WY ) §IIA I
&5 oz 08 Far Fm

Peace keeping Operations of U.N.

*1016. Shri Hari Vishnu Kamath:
Will the Prime Minister be pleased io
refer to the reply given to Starred
Question No. 704 on the 23rd March,
1964 and state:

(a) the financial contributicn made
by India to the United Nations to-
wards peace keeping operations in
the Congo and Gaza strip, the figure
for each being given separately;

(b) the names of member-States of
the U.N. who have defaulted payment
of such financial dues; and
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(c) whether any estimate, has been
made of the total annual cost to the
U.N. fcr permanent peace keeping
force?

The Minister of State in the Minis-
try of External Affairs (Shrimati
Lakshmi Menon): (a) and (b). Three
statements are laid on the Table of the
House. [Placed in Library. See No. LT-
2699/64].

(c) No, Sir. So far no permanent
peace-keeping force has been consti-
tuted by the United Nations nor are
there firm and agrecd proposals abcut
the number of troops in such a force.

Shri Hari Vishnu Kamath: The
statement shows the contribution by
India in dcllars and not in vupees.
India's contribution is 2 million aad
odd dollars in respect of the UNEF
for Gaza strip and 3 milion and odd
dollars for the Ccngzo operations. The
number of defaulting States is 63 in
respect of the Gaza strip operations
and nearly 72 for the Congo cpera-
tions. May I know on what basis this
contribution is computed 2nd is it a
fact that this matter of contribution to
the peace-keeping operations in the
Congo and Gaza strip was referred at
onc stage to the World Court at The
Hague and in spite cf their verdict
recognising the obligations of members

ic pay up their contribution to the
peace-kceping operations, soveral
countries including the big powers

like the Soviet Union and France nave
refused to contribute to the operations,
and if so, when the matter was raised
in the United Nations, what reasons
were given by the Governments ol
those countries, including Soviet
Un‘on and France for not contribut=-
ing to the peace-keeping operations?
Are they not interested in keeping
peace in the world? '

Mr. Speaker: If all of them are to

be answered, it will take at least
three minutes.
Shri Hari Vishnu Kamath: It s

simple, Sir. Was the matter referred
to the Hague Court and in spite of
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its verdict that some States have re-
fused to pay, and what are the reasons
for non-payment?

Shrimati Lakshmi Menon: . The
reasons are many. For instance,
USSR refused to pay on the basis that
any decision with regard to such
expenditure must be with the consent
of the Security Council and as you
know, Sir, Security Council decisions,
In order to be valid, must have the
concurrence cf all the five permancut
members. France refused to pay on
the basis that nothing is binding
unless the member concerned agrees
to it. Since France has not indivi-
«dually agreed to the decision, France
{s not paying. UAR refused to pay
because it said the operations in Gaza
strip should be paid for by the

ggressors. Other States did not pay
because c¢f financial difficullies.

Shri Harl Vishnu Kamath: Is our
country one of the few countries
which have recognised the obligations
in full and paid up the coniributions
full with no arrcars outstanding? Is
1t not a fact, with regard to part {(c)
of the question, that there is a pro-
posal in the United Nations for a
permanent peace-kcening force. for
which the Scandinavian countrics
thave already constituted a nucleus?

Shrimati Lakshmi Menon: What is
his question? He has made a state-
ment.

Shri Hari Vishnu Kamath: Is it a

Shrimati Lakshmi Menon: It is a
fact that some of the Scandinavian
countries, Netherlands and Canada
have stand-by forces to bLe given to
the UN whenever it is needed.

Shri Hari Vishnu Kamath: Why
should we confinue to pay in full
when so many richer countries are
not paying at all?

Mr. Speaker: Now he Is orguing.

Shri Hari Vishnu Kamath: What are
the reasons, when so many richer
countries and more powerful ccuntries
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have not paid the contributions, why
we only should pay in full though we
are a pocr country?

Shrimati Lakshmi Menon: Under
article 17(2) of the United Nations
Charter the expenses of the organisa-
tion shall be borne by the members of
the organisation. We feel that the
peace-keeping operations undertaken
by the U.N. is a collective rcsporsibi-
lity of all the members, and tnere-
fore we pay cur share,

Shri Daji: May I know how many
countrics in all have refused to pay
or have not paid?

Shrimati Lak.imi Menon: It is given
in the statement. 63 countries have not
paid.

Shri Nath Pai: We have very faith-
fully and loyally discharged our o%i-
gations to the United Nations includ-
ing the payment of these dues which
we can hardly aflord. May I know,
since we have becn contributing to
this peace-making efTort of the United
Nations, in view of the failure of the
United Nations to secure the vacaticn
of Pakistani aggression in Kashmir
and in view of the Security Coun.il
being used as a platform for anti-
Indian calumnies and s'anderous
attack by Pakistan. whether the (icv-
ernment is thinking of telling the
Security Council that unless i‘ cucceeds
in meeting our main complaint of
vacating aggression in Kashmir and
prevents the use of the Security
Council as a body for anti-Indian
propaganda, we may have to tnlnk
about our own payment?

Mr. Speaker: It is a long statement.
Shri Nath Pal: It is a question, Sir.

Mr. Speaker: It is a long statement,
and Shri Nath Pai will realise.........

Shri Nath Pai: When we go on
paying money to a body which does
nof{ remove our grievances.......

Mr. Speaker: But not all these

things can be put together.
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Shri Nath Pai: What is the peace-
making mission then?

Mr. Speaker: That can be argued,

but not put as a supplementary.

Shri Joachim Alva: There 1s the
UN. Observers Team on the
Kashmir frent. Has  Government

striven to persuade the U.N. by which
we can make payment in ruoees to
the U.N. Obervers Team here and
thus save dollars on the other end?

Shrimati Lakshmi Menon: Sir, 1
cannot answer that question, when I
do not understand what the question
is.

Mr. Speaker: He wants to  know
whether there is a possibility that we
make pavments in rupecs instead of
paying in dollars.

Shrimati Lakshmi Menon: There is
an agreemcnt by which g certuin por-
tion of payment is in rupees.

Shri Hem Barua: On a previous
occasion it was stated that by trying
to paralyse the UNO by means of
financial veto the Soviet Union was
trying to strike a politiral Lbargain
and press for the admission of Red
China into the U.N. Now, Sir, Lecause
these ccnditions do not exist and the
Soviet Union is no more interested in
Red China, may I know whether our
Government have tried to ascertzia
from the U.N. Ileadquarters or -lirectly
from Soviet Russia why she has not
so far tried to withdraw from the
original rigid position?

Mr. Speaker: What has that to do
with the present question?

Shri Hem Barua: 1t is
with it.

Mr. Speaker: No, Sir; that connec-
tion should not be carried so far. I
am sorry I have to refuse that.

Shri Harish Chandra Mathur: May
I know whether the U.N. Secretariat is
taking any steps or action to per-
suade the defaulting countries to pay
and has addressed the communication
to our Government also in this con-
nection; if so, what are the proposals
and what is our reaction?

Shrimati Lakshmi Menon: As I
have pointed out earlier in the ans-

connected
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wer, we have always maintained that
the peace-kceping operations under-

taken by the UNO is a collective res-
ponsibility and that stand remains.

Shri Harish Chandra Mathur: May
I know whethzr they have received
any communication from the U.N..
Secertariat in this connection to per-
suade or to take action against the
defaulting countries; if so, whai is the
reaction that we have indicated?

Shrimati Lakshmi Menon: This
matter is constantly before the
United Nations General Assembly and
the Secretary General is aware cof it.
These couniries are constantly asked.
to pay back the arrears.

Shri Ranga: In view cf the fact that
we are experiencing grest difficuities
in obtaining foreign exchange, why
is it that the Governmeat has nof
thought it proper to ask the United
Nations' permission to wmnake these
paments up to five millicn dollars cnly
in terms of rupees and then be
exempied from the operation of that
particular clause which insists upon
a particuiar propartion of whatever
we have to pay to be paid in foreign
exchange?

Shrimati Lakshmi Menon: I have
already answered that question.
Mr. Speaker: He wants {o know

whether we have made any altempts
to make that payment in rupees ex-
pressing our inability to make all that
huge payments in dollars?

Shrimati Lakshmi Menon: Payment
is not only made in dollars but in
varicus other currencies also. Accord-
ing to the needs of the United Nations
and according to our capacity to
handle it we pay.

Mr. Speaker: Next
R. G. Dubey.

Question— Shrk

Shri R. G. Dubey: Question No. 1017.

Shrl Hari Vishnu Kamath: Sir, may
I suggest that Question No. 1027 may
also be answered along with this?
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Mr. Speaker: Is it on the same sub-
ject? Is the hon. Minister willing to
answer them together?

The Deputy Minister in the Ministry
of Defence (Shri D. R. Chavan): Yes,
Sir; they can be answered together.

Mr. Speaker: All right. Then
«Question 1017 and 1027 may be ans-
wered together.

Raid by Pakistani Razakars

+
Shri R. G. Dubey:
Shri Hari Vishnu Kamath:
<1017, { Shri P. R. Chakraverti:
?Shri Vishram Prasad:
{_ Shri Yashpal Singh:

‘Will the Minister of Defencq be
pleased to state:

(a) whether his attention has been
drawn to a news item aopearing in
the ‘Times of India’ dated the 25th
March, 1964 regarding the penetration
of Pakistan Armed Razakars from
across the Cease-fire Line near Uri
into Kashmir and reported clash with
the Indian patrol; and

(b) if so, the broad outlines of the
incident?

The Deputy Minister in the Minis-
try of Defence (Shri D. R. Chavan):
{a) Yes. Sir.

(b) On the night of 23rd|24th March,
1964, a large party of Pakistan Raza-
kars crossed the cease-fire line about 4
miles south-east of Uri and intruded
about 2000 yards into our territory. An
Army patrol engaged this party for
about half an hour. The Pakistan
raiders, thereafter, fled across the
cease-fire line, leaving behind 24 dead.
Some arms and ammunition and one
green flag with symbols were recovered
from the place of the incident. There
were no casualties on our side. A
cease-fire violation complaint has been
lodged with the U.N. Military Obser-
vers; their verdict is awaited.

229 (Ai) LSD-2.
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Violation of cease-fire line by
Pakistanis

#1027. Shri Hari Vishnu Kamath:
Will the Minister of Defence be pleased
to state:

(a) whether Pakistani armed per-
sonnel recently trespassed into an
Indian village called Deong near the
cease-fire line in Jammu;

(b) if so, whether they killed and
decapitated some Indian citizens; and

(c) the broad outlines of the inci-
dent?

The Deputy Minister in the Minis-
try of Defence (Shri Y. B. Chavan):
(a) to (c). On the morning of 24th
March 1964, a resident of Sehri, Police
Station Nowshera, was murdered by
Pakistan Occupied Kashmir miscreants,
at villlage Ding where he had zone to
cut grass. The miscreants took away
the head of the victim. The place of
occurrence of the incident is about a
mile inside the cease-fire line and 8
miles south-east of Police Station Now-
shera. The local police are investigat-
ing the case.

Shri R. G. Dubey: May I know how
far this place Uri is located from the
cease-fire line, whether any Razakars
were captured and whether any impor-
tant information was made available
in the course of interrogation?

Shri D. R. Chavan: It is on our side
of the ceasc-fire line. The distance
may be about 5 to 6 miles. The inci-
dent that took place has been stated in
the answer. The place where the
incident took place has also been
stated in the answer.

Shri R. G. Dubey: I wanted to know
whether any of the Razakars were
capturcd alive, whether they were in-
terrogated and whether any useful in-
formation was made available by
them?

Shri D. R. Chavan: No Razakars
were captured.

Shri R. G. Dubey: May I know whe-
ther this is a regular strategy of the
Pakistan army authorities to send
Razakars In branches here to probe
any weak points in our defence: if s0.
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whether adequate action has been
taken by this Government?

The Minister of Defence (Shri Y. B.
Chavan): This appears to be their
pattern of movement from that side,
and this seems to be the pattern of our
reply to them also.

Shri Hari Vishnu Kamath: What has
been the response to our request for
increase in the number of United
Nations Military Observers on the
cease-fire line, and may I know what
has happened in those cases where the
Observers gave the verdict in our
favour. and Pakistan was held to be
guilty? I want to know what further
action has been taken on those cases?

Shri Y. B. Chavan: I have no infor-
mation about our request for additioral
number of Observers. This is being
taken through the External Affairs
Ministry. I have no information on
that point about additional number of
Observers. Normally, these decisions
are brought to the U.N. Observers ard
they are supposed to take action on
them.

Mr. Speaker: What happened to our

complaint which we had made last
time?

Shri Hari Vishnu Kamath: Tha
Military Observers found Pakistan

guilty in certain cases. I want to
know what happened after that. Have
the papers been filed or any action
has been taken on them?

Shri Y. B. Chavan: About the num-
ber of Observers to be increased, we
have taken up the matter with them
and, I am told, they have agreed for
the increase in the number of Obser-
That was one part of the ques-

vers.
tion. About what happens to the
decisions when given, I think, per-
sonally I cannot say about what

happens after decisions are taken. But,
certainly, it is a case in our favour
about breach of cease-fire.

Shri Nath Pai: This is a question
which should be answered by the
Ministry of External AfTairs.
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Mr. Speaker: The answer has been
given before. The Minister answered
it earlier that there is a record of
everyday’s happenings, such happen-
ings are entered there and ultimately
filed.

Shri Nath Pai: You will remember,
Sir, that this has happened quite fre-
quently during the past. Even today's
papers carry the news ilem that UN
Observers have found Pakistan guilty
of violating the ccase-fire ' lme. In
three incidents that took place Pakis-
tan’s guilt has been very clearly estab-
lished. May I know whether after
the findings of the UN Observers are
received we sit quietly over them and
no further action is taken regarding
the aggression? I can understand the
difficulty of the Defence Minister. Let
the Minister of External Aifairs reply
to that.

Shrimati Lakshmi Menon: I have
already answered this question here.
The position is that the reports of the
UN observers are filed and no action
is taken on them.

Mr. Speaker: Was it ever used for
any purpose or not?

Shrimati Lakshmi Menon: Not that
I know of.

Shri Nath Pal: Then why do we
have it at all?

Shri Hari Vishnu Kamath: Has the
attention of the Governmen: been
drawn to reports that Pakistani mili-
tary personnel oare receiving military
training in the United States as well
as in China and also there is an arms
aid pact, or secret military pact bet-
ween Pakistan and China and, if so,
does the Government, rather the
Prime Minister, proposes to bring
these facts as well as Pakistan’s in-
creasing bellicosity on the cease-fire
line to the notice of the member-
States of the Commonwealth, of which
India and Pakistan also are supposed
to be members? 1Is the Prime Minis-
ter attending the Commonwealth
Conference?

To T wAge Mfgar : seoey

wR1T, AT QF AT FT 90T & ) oy
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faamr & @A T Y I IFF
ST FT TAT X T F1E Afaer @ T
T gEaey § & JqTE ATAN AR AW X
@ g i,

weae wga ¢ & 1R Q) sfaws
aff X g iy s fagarse
qewifag) & fafreet aaa 7 Iy
T FY ATH & T2 F20 W4T 47 fF N
w1 5% fHfAee< &1 a2 10 a8 A=y
W FT| T 3AFT FATT A2y fafaex
I T A AT F AN T ITAT FAqT
&N | A STIEAT FTXIETHAALE . . .

To TW AAZT Afgan : sq=ar
T T g IST L. ..

gt AR S A H1% sqAer
& IeF THA AL I3 |

o W wAET Afgar - weaw
ag17, § ooy faazw & fF S 5o
STIEY BIAT 3T g1 A AL L AT
gt I A ¥ omfgl 3T 9l F
FEHITRECFETORTE ...

qeael WEIeY © IMECT qIR qTT T8
2 f g <1t Ot ofadz FidT § v oo
D, AN A= FZ 39 T g2 @7 IA
T 2 fo s wv A A Wl &
gafAh w9 A gaa1 SAAT TLAT ALY
g Ar mqg M 39 AW EY ST
& T w3g, wige ¥ 3@ a1y
i R oz & gigw fafset &
FATAL FT FATF 37 F7 wfera  av 7 )
wfgT & g&t o g | 5@y fog #
Foal § fF o FifefeToT g ar @
agr gar ar fis o1 w1 wrgw fafrex
& 92 33 FT | 39 I T §I §37
€ & :

Mo T wHgY dfgar : weww
RITT, AT AT JIT AL A §
& gz TE ATAAT KA qQ A9 F AR
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# v aF fs 4 dfw &7 s
gF &1 fFarg g ot | ag el
€ a1 G T Y THT gq HIA H
& § a1 & gy wmgar § fronaat 7
IF Y H O AAAWEF . .

WeAW RERY : g Hard agd qgT
2 1 o3 gm fafreedr £t femmogs od
a1 ®EAE fad WA Iq IHT g qAA
qANT G257 JoT q4A § Afew Fqw=T
QT § e TieT § 92 <09 5 315
ST HFATE 7

Mo T wAIET Mfgar | 7917 vt
WY FAT WAT ATATAT FAT T § 7
w7 &g Pt ot qean &1 faey o s
wara § PR

weOw WERA U3 S F A
A F dId T F) qar |

TMo T wARER wifgar o
W, #. .. (FeTaw)

eae AERT ; ATE AIET |

To TW wAgT Mfgar : & waF
w7t & g3 g afad i sa7 3w
& FaT ver & 7w aeAr § e & v
fag AT 71 weg giA T 4% HrT &
oF 9 qi% AT 0 A1gAT g fo § =
& Fgv @ wr g AloT W 9yR ag
W3 39 7% F Q@A W a4y agh
g qufy ?

weqey AT IR qgH WA
q2T FHIAT HaT ¥ AE 35T /A |
W AT FgT TBWT ATRA § a1 &
1T JYERT AATH FIY | TH T A1 AAT-
0w gz Ry o vy & gfae gg
&% dex WF qifedr gl o ag,
1% QT feiera 7EY A7 qEar | gAfag
£ g7 97 939 #4 ¥ fay ag A
agY ¥ | WX T 9T IF agH AATH )
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M T 3% fae o7 Jer awmw 7%
Y T FEL WA |

¥to T wATEY Mfgan : 73 syTeEan
TT A §. ..

SETR WFET : F1E ST FT AH
g § | Al APITT FT A F=IA F
g % |

To TR wAET Afgan : qam =/
oI RAATAT AEY wem wFq &, fEEy
ST T &1 fFae &) Jragar ¥
RIUN AR AT TG ..

WETS WEIT © TGN, T IHT sqaed(
&1 1% J97 T IS

Shri Hari Vishnu Kamath: Shall I
repeat my question?

Shri Lal Bahadur Shastrl: I remem-
ber the two points raised by the hon.
Member. Firstly, he asked whether
we have kept the Commonwealth
countries and others in touch or in-
forimed of the developments on the
cease-fire line and the Pakistan's belli-
cosity in that matter.

Shri Hari Vishnu Kamath: And also
the Pakistan military personnel being
trained in China and the United States
and the reported secret military pact
between Pakistan and China.

Shri Lal Bahadur Shastri: In so far
as the latter part is concerned Gov-
ernment may know something about
it but it is difficult to communicate
that to other governments purely on
the basis of guess work or some confi-
dential information. In regard to other
matters, we have kept in touch with
the other countries and informed them
about these matters, Our Ambassa-
dors give definite or specific in-
formation in this regard to the
Heads of States and other Minis-
ters of those governments. Then,
on the question how the reports are
utilised. as far as I know, they are
registered and recorded. It may be
that if there is any specific discussion
of this matter in the United Nations
or the Security Council, the record of
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the UN Observers will be of heln to

us. I think that is the only purpose;
nothing beyond that.

Shri Harl Vishnu Kamath: What is
the reaction of the other member-
countries of the Commonwealth?

Mr. Speaker: Shri P. R. Chakraverti.

Shri P. R. Chakraverti: In the context
of the repeated violations of the cease-
fire line by the Razakars and also by
armed Pakistanis may I know whether
the United Nations observers stationed
in Kashmir have drawn the attention
of the Security Council to this fact?

Shri Y. B. Chavan: I think they are
expected to do it. I presume they
must have taken it up with the United
Nations as such.

Shri S. M. Banerjee: Sir, it is very
unfortunate that we have not received
any satisfactory answer. Somebody
should know the position either the
Minister of External Affairs or the
Minister of Defence. Now every ans-
wer is given hypothetically.

=t gt fag : TS QiR

F OF A7-TOEY gAY

TH AR FY UF T -7 AT

¥ firg™ F7 77 qvEIT @9 wl aTAE

AT FA R, AR AW a7 g w@qd

JaF o9 &Y F9) G Gy ¥ ?

Y @ gw JAT
Mr. Speaker: It is a suggestion.

=it ¥ : wdr §= wEEeT ¥ #Rr
fF de vy mfvenT ¥ a9
g, aifsea & It I wearen foer §
g ofFa Al ey sr w § v =
frr 2w F e ¥ ? | g9 Aoy
£1E qaw wv g ?

Shri Y. B. Chavan: Yes, Sir. Cer-
tainly, we have gone into the types of
ammunitions and arms that we have
found. In some cases, we have found
that those are arms which Pakistan
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received at the time of partition.
Some of the grenades etc. were found
to be Pakistan manufactured ones.

Shri Nath Pai rose—

Mr. Speaker: I think Shri Nath Pal
had been given a chance. Shri Pandey.

Shri R. S. Pandey: May I know
whether any enquiries were made
about the make of the weapons and
ammunition that were captured?

Shri Y. B. Chavan: I have given
this information only just now.

Shri Joachim Alva: I want to know
the information at the disposal of
government. There were raids from
Pakistan in 1947. Now there are raids
by Razakars. Is there any connection
between the two? The hon. Minister
has said that only the patterns are
different.

Shri Y. B. Chavan: Sometimes they
are raiders; sometimes they are Raza-
kars; sometimes they are the local
people and sometimes people trained
by POK (Pakistan Occupied Kashmir).

Shri Tyagi: As far as I know, and
the world also knows, a number of
verdicts have gone against Pakistan
with regard to their aggression on the
cease-fire line. May I know why the
Government did not move the Security
Council on the question of raids or
give an ultimatum that if these things
go on we shall march our army and
occupy our part of Kashmir?

Shri Lal Bahadur Shastri: I am
sorry that this question should be put
to us directly, because in all humility
I would suggest to the House that
these are matters on which much
could be said on both sides. There-
fore, I would beg of the House not to
press this matter. Whatever is con-
sidered essential, we will certainly
take up and we will try to do whatever
is best in the circumstances.

12.00 hrs.

Shri Hem Barua: May I draw your
attention to the statement made by the
hon. Prime Minister in reply to a
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question earlier when he said that it
necessary we would cross the cease-

fire line? The hon. Minister without
Portfolio is now trying to whittle
down that statement ... (Interrup-

tions).

Shri Nath Pai: He said, Sir, that
much can be said on both sides. By
this, I suppose he did not mean to
equate the aggressor and the victim
of aggression and that India and
Pakistan are on the same level. We
know that is not what he meant: we
are not on the same level and Pakis-
tan cannot say what we can say re-
garding Kashmir . . . (Interruptions).

Shri Lal Bahadur Shastri: There is
no doubt about it that Pakistan has
been definitely more aggressive

Shri Nath Pai: More aggressive?...
(Interruptions).

Shri Hari Vishnu Kamath: The word
‘more’ should be withdrawn.

Mr. Speaker: Order, order. Hon.
Members should resume their seats.

.Shri Hanumanthaiya (Bangalore
City): More aggressive than was the
case formerly.

Shri Ranga: You are an ex-Chief

Minister; you should be able to under-
stand things better.

¥o TH AR Afgar (Feamng) ¢
TAF AT, 7 fa7dt dxar g fp @
YT FAT BT FT AT a1 A9 T
3G faar M ad @ry @A AT
AT FT AT AAAG WA o qe
TEH F R F |

Shri Lal Bahadur Shastri: May 1
request that I be allowed to complete
what I wanted to say? It was more
aggressive and in fact much more

aggressive than before . . . (Inter-
Tuptions).
Mr. Speaker: Hon. Members must

hear the answer. How can we antis-
pate things? Question Hour {s over.
We shall take next business.
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Regarding Starred Question No. 1018

Shri Hari Vishnu Kamath: May I
request, Sir, that Question No. 1018 be
allowed to be taken up? In fact you
allowed the other day, on the last
occasion, this very question after the
Question Hour was over—minorities
in East Pakistan. It was allowed by
you after the Question Hour.

Mr. Speaker: I do not allow it.

Shri Hari Vishnu Kamath: You say
that you did not allow it that day, Sir
or you are not allowing it today?

Mr. Speaker: I am not allowing f{t
today.

WRITTEN ANSWERS TO
QUESTIONS

9% qifeeam | fgeg wrefwat w1 gqogon

. St aeTmE R o
Yol Unitgfc favwy wwrmr

T N9W WA qF wiFena §
forg @sfaal & ML & X F 30
qTH, (8%8Y & AIfEA W gear
=qY¥ & IAL F qA¥FA H IZ qATH FY
T T fr o

(%) =*ar g7 mifeeara feag we-
o u-sEEE § &8 I faa
™R

(@) ¥ 3§ waw H fee
=g St § o7 SIAFT AT FY _WE
¥ =R

() =fz gf, @ s fow frv
T GgEr § 7

fw-sdATee § s qA
(»ivwet Y WAw)  (F) W (@),
o, gt eET-feaq AR fewy g
Ffugal 7 fr@r g fF oy @av ady
TRV E

.
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gqd gavar fz=) & faq qursne
T3 ¥ g AIL ST A, IAY qor T
faey 57 #egg § ;1% AR ArAETQ
I T I OART

(1) =T AT T wr§ oS Ay
qAR AT |

Wage Board for Port and Dock
Workers

1019 f Shri Yashpal Singh:
' Shri Indrajit Gupta:

Will the Minister of Labour and
Employment be pleased to refer to the
reply given to Starred Question No.
171 on the 25th November, 1963 and
state:

(a) whether the question of appoint-
ment of a Wage Board for Port and
Dock Workers has been considered;
and

(b) if so, the decision taken in the
matter?

The Deputy Minister in the Ministry
of Labour and Employment (Shri
R. K. Malviya): (a) and (b). The
matter is still under consideration.

Disarmament

(Shri Hari Vishnu Kamath:
*1020.{ Shri P. C. Borooah:
| Shri Kachhavaiya:

Will the Prime Minister be pleased
to state:

(a) which nation States have ex-
pressed their willingness to co-operate
with others in bringing about general
and universal disarmament;

(b) which have categorically refused
to do so; and

(¢) on what grounds?

The Minister of State in the Ministry
of External Affairs (Shrimati Lakshmi
Mepon): (a) All States have declared
themselves in favour of the goal of
general and complete disarmament.
However, there might perhaps have
beev more effective co-operation among
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States had it not been for the ccnsi-
derable divergence of views on the
manner and means of attaining the
goal of total disarmament.

(b) None.

(¢) Does not arise.

Central Tea Wage Board

*1021. Shri P. C. Borooah: Will the
Minister of Labour and Employment
be pleased to refer to the reply given
to Starred Question No. 180 on the
25th November, 1963 and state:

(a) whether the Central Tea Wage
Board has since submitted its final
report;

(b) if so, the main recommenda-
tions of the Board; and

(c) if not, the stage at which their
study stands at present and when the
report is expected?

The Deputy Minister in the Ministry
of Labour and Employment (Shri R.
K. Malviya): (a) No.

(b) Does not arise.

(c) The Board has completed public
hearings and is now holding meetings
to finalise its conclusions. It is not
possible at this stage to say when the
final report would be submitted by the
Board.

Employment Potential of Industries

S Shri Ramachandra Ulaka:

.mzz'l Shri Dhuleshwar Meena:

Will the Minister of Labour and
Employment be pleased to state:

(a) whether a survey of the employ-
ment potential of various industries
in the country was made by the
Directorate of Employment Exchanges
recently; and

(b) if so, the findings thereof?

The Minister of Labour and Empley-
ment (Shri D. Sanjivayya): (a) No.

(b) Does not arise,
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Chinese Arms Aid to Pakistan

*1023. Shri P. R. Chakraverti: Will
the Prime Minister be pleased to
state:

(a) whether his attention has been
drawn to the statement made in New
York on the 20th March, 1964 by Mr.
Z. A. Bhutto, Pakistan’s Foreign Minis-
ter, indicating that Pakistan Govern-
ment would accept China’s arms aid,
if necessary, to repel India’s aggres-
sion across the Kashmir Cease-fire
Line;

(b) the reaction
thereto; and

of Government

(¢) whether the same has been con-
veyed to the prominent members of
the United Nations, specially the co-
members of Pakistan in NATO,
SEATO and CENTO?

The Minister of State in the Ministry
of External Affairs (Shrimati Lakshmi
Menon): (a) and (b). The statement
of the Foreign Minister of Pakistan
has been reported variously by news-
papers in India, Pakistan and abroad.
It was vaguely worded and perhaps
intended to mean  differently to
different people. It is clear, however,
that he refrained from saying that
Pakistan would not accept China’s help
against India. Government have taken
note of the statement.

(c) No, Sir.

Technical Aid from West Germamy

Shri Vishwa Nath Paadey:

Shri P. C. Borooah:
*1025.¢
Shri Gahmari:

Will the Prime Minister be pleased
to state:

(a) whether West Germany Govern-
ment have decided to initiate a pro-
gramme for India on the lines of the
American Peace Corps, for rendering
technical aid for Indian industry and
agriculture; and

(b) it s0, the precise nature of the
aid programme?
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The Minister of State in the Ministry
of External Affairs (Shrimati Lakshmi
Menon): (a) and (b). No decision has
been taken so far.

Conference of the Non-Aligned Nations

Shri P. R. Chakraverti:
Shri P. C: Borooah:

Shri Yashpal Singh:
Shrimati Savitri Nigam:

*1026.

Will the Prime Minister be pleased
to state:

(a) the decisions taken at the
Ambassadors-level conference of 25
non-aligned countries held in March,
1964 in Colombo for drawing out plans
for a non-aligned summit meet; and

(b) Government’s reaction thereto?

The Deputy Minister in the Ministry
of External Affairs (Shri Dinesh
Singh): (a) A statement is laid on the
Table of the House. [Placed in
Library, See No. LT-2700/64].

(b) Government welcomes the de-
cisions taken.

WITHT oAt &1 wugo

Row?. sft ax fag: a1 wam
|l T FATT FY FOr F99 fr

(F) 7T agaa g fr q& fegrag,
853 F TiFEAET ST qIREE F
qwradt faor staedc & wiw, fem
¥ Q@ I TSl 71T g vty
NI FA XY

(@) 97 =afral s wafm
) a9 A F fau v yaw fey
;AR

(m) wirsr & QA gEAEAl M)
AF ¥ fag ¥ ARy 0
|

sa@ A/, q3ferw ol AR aw
s woft (s ormge aTe e o
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(%) v g ; ag TFAr qe frgw,
953 FT gHT 4T |

(@) svag wifveart sfgwfat
g xg ArHe W A ot 1 W g

() wigss § g7 a<€ 7 R
n g vd, Tt fau vefrard waw
S S

IaT WA | &frs, wfaw aav
agd e 0

Rowx. &t Tivw fag : ¥
stfarceny wat ag qaTy &7 Fo £ R

(%) ¥ SaT W & }if df,
arfrg qar a@-&fas 18 earft fey
w™E

(@) afs g, @ foa-fam far
¥, 9

(m) fr-fam et @ IfamT
ey fra mar § 7

afacer wN (s oy Ow
SR™) ¢ (F) M (). o, 7di
T (W) frR W @ Fr I
gt fear war &1 for & &fw, wfas
gqr arg-Gfas Qet & owmfa far
¥ wforege oY § W1 IF% qUF SR
g

House Building Seociety, Ambala Cantt.

2073. Shri Chuni Lal: Will the
Minister of Defence be pleased to refer
to the reply given to Unstarred Ques-
tion No. 1631 on the 25th August, 1962
and state:

(a) whether Ambala Cantt. Mata
Kasturba Co-operative House Building
Society has been given the required
land for promoting the cooperation:
movements in the Cantt. Board’s; and

(b) if not, when the land is likely
to be allotted?
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The Deputy Minister in the Ministry
of Defence (Shri D. R. Chavan): (a)
and (b). A decision has been taken to
lease the land to the Society and the
form of lease is under examination.
The land will be allotted to the
Society shortly.

Ambala Cantt. Sweepers

2074. Shri Chuni Lal: Will the
Minister of Defence be pleased to
state:

(a) whether Governmnt have
received representation from the
sweepers employed under the Canton-
ment Board, Ambala regarding non-
payment of the arrears of increment;
and

(b) if so, action taken thereon?

The Deputy Minister in the Minis-
try of Defence (Shri D. R.
Chavan): (a) and (b). No repre-
sentation has been  received in
the matter from the sweepers em-
ploved under the Cantonment Board,
Ambala. The local Balmik Sabha has,
however, represented that the addi-
tional dearness allowance admissible
to the Ambala Cantonment Board
from 1st April, 1961 should be paid
to them in cash and not in the form
of National Plan Savings Certificates.
The additional dearness allowance is
being paid to the employees of the
Cantonment Board in the form of
National Plan Savings Certificates, on
the basis of the position obtaining in
the case of employees of the Punjab
Government. This is also in accord-
ance with the National Industrial
Tribunal’s Award.

I.A.F. Grounded Aircraft

2075. Shri P. C. Borooah: Will the
Minister of Defence be pleased to
state:

(a) the number of grounded air-
craft with the I.LAF. at present;

(b) since when they have been
grounded; and

(¢) the number of them which are
beyond repairs?

The Minister of Defence (Shri Y. B.
Chavam): (a) Nil. But some aircraft
are always on periodical maintenance
or temporarily unserviceable.

kb) and (c). Do not arise.

Indians in East African Countries

2076. Shri P. C. Borooah: Will the
Prime Minister be pleased to refer
the reply given to Unstarred Question
No. 457 on the 26th November, 1963
and state Government’s response to
the representations made by repre-
sentatives of the persons of Indian
origin, including Goans in East Africa
to the Deputy Minister of External
Affairs during his visit to those coun-
tries?

The Prime Minister,
External Affairs and Minister of
Atomic Energy (Shri Jawaharlal
Nehru): The Government have care-
fully considered all the representations
received and have taken the follow-
ing action:—

Minister of

(1) Customs facilities, baggage
rules and import trade control have
been relaxed to a very liberal extent
in favour of persons of Indian origin
from East Africa who wish to migrate
to India for permanent resettlement.

(2) Ministry of External Affairs are
in touch with other Ministries of the
Government of India and with State
Governments in the matter of extend-
ing to such repatriates facilities in the
matter of their rehabilitation and
re-employment in India.

(3) Clarifications asked for by
members of the Goan community in
the matter of acquisition of Indian
passports were given to them by the
High Commission in Dar-es-Salaam.
Indian passports to Goans are being
issued liberally.

Scheduled Castes on Employment
Exchange Registers of U.P.

2077. Shri Vishwa Nath Pandey:
Will the Minister of Labour an@
Employment be pleased to state:
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(a) the number of candidates
belonging to Scheduled Castes regis-
tered in various employment ex-
changes in Uttar Pradesh as on the
31st December, 1963; and

(b) the number of such candidates
as were provided with employment
assistance during 1962 and from
January, 1963 to December, 1963?

The Deputy Minister in the Minis-
try of Labour and Employment (Shri
R. K. Malviya): (a) 63,199.

(b) The information is given below:

Number
f

o
Scheduled
Castes
placed
in
employ-
ment

Year

1 2

14,420

15,084

1962 .
1963 .

Trespassing by Pakistanis

( Shri P. R. Chakraverti:
2078. Shri P. C. Borooah:
E Shri Vishwa Nath Pandey:

Will the Prime Minister be pleased
to state:

(a) whether it is a fact that about
100 armed Pakistanis trespassed into
Indian territory near Puran Rajbari
in Beloniya sub-division in Tripura
and attacked the Indians on the 6th
February, 1964;

(b) whether the intruders were
challenged by the Indian patrol party;

(c) if so, the number arrested; and

(d) whether this is the second time
within a month that the raiders came
ingide the Indian territory in this
area?
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The Prime Minister, Minister of
External Affairs and Minister of
Atomic Energy (Shri Jawaharlal
Nehru): (a) and (b). Yes, Sir.

(c) None, Sir.

(d) Yes, Sir.

WY FATATE TR AT w7 T

Sorfafa faw
| it wETY

T oI qN Y AT W
O T RO

(F) 71 g w0 & fr foeht
feqa S grEnE 7w EmET
ARG TF FETA17 a1 el ¥ wgavee
aow ffar 2 ok

(@) afz o, @1 43 & =k ag
ST fara e o fagerar & 2

R09¢.

SR /A, d3fow w @ AW awr
woafe "t (st ST s Age) -
(F) s ar

(@) 7z arenfes afaq § faem
TEAT AT 9E IAAL, 8¢ F) fAwan
qr

e § fireemadt Wt woem

Ro¥o. &} FwTEAR Trew ¢ wr

AW AA g TN A IO &0
f&

(%) #av o & qurar freamst
Y 7T wqar I § grafaa feadt
w7 s1af & fay 53 wiar agEar
day

(o) ==& fq3 ¥av adarx M
FTFX KT M1 9 §FT "G agQ¥
femr war ¢ ; Wk
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(1) 7z FEdw fam w7 § A
fea wal & g @ 7

oA w0, 3w ew AR aw
wornfe @@ (s AR ATE)
(%) wiha g aderr  fawnr
A qee3-%¥ & UT qu A 3T
el (AHR) I ARy ¥ fad
qQF 91@ 9% FY aIeGT A 47 A
qe%v-sy ¥ zfeuafean afew &
@ T & Ay IE wed A oEqY
@ T ¥ o & amr F I ¥
fag foaa ga Y 9@ T ST
37% fag  fratfor &3 fear smaar

(@) W7 (7) ardw  qOa
gdegw fawra amr. wT AR R
gowTY T fansg QraeE afafa #1
fadesr & &9 § §Ag |7 & 47T 34
fawrr § qUI wmr A 35 AT
oY earfea fear § 1 gUF [f
TOTF AT F7% FWOIT & aw #
wifax £ fad aFq 99 I @I
AR g quaT  gIEw
fawqrr #1 g0 1 Fg gTHEIT A &Y
I AT wIfqF HaSAr qEAE ggrEar
& qrg F1E wd A8 qd F

505 EMM.E. Workshop, Delhi Cantt.

2081. Shri S. M. Banerjee: Will the
Minister of Defence be pleased to
state:

(a) whether it is a fact that an
inspection team headed by the Com-
mandant, 5053 Central Workshop, Delhi
Cantt. visited Machinery Sub-Depot
(C.0.D.), Delhi Cantt. some time back
for inspection of W.3 Machinery;

(b) if 8o, whether serviceable
machinery worth Rs. 50,000 was con-
demned and the same has been sent
to the Salvage Depot; and

(c) whether Government propose to
appoint any enquiry committee to find

out the reason for this loss caused to
the State?

The Minister of Defence (Shri Y. B.
Chavan): (a) No, Sir. A “Surplus
Machinery Screening Board” headed
by the Commandant, 505 Central
EME Workshop, Delhi Cantonment,
has, however, been constituted by
Army Headquarters to examine the
stock of pre-War W.3 machinery for
which there have been no demands
for a long time from the users, with
a view to:—

(i) explore the possibility of using
the machinery against the outstanding
demands and futurc requirements of
the Army; and

(ii) make recommendations for the
disposal of the machinery for which
there may be no requirement.

The Board has not yet completed its
work.
(b) No, Sir.

(c¢) Does not arise.

China-Pakistam Secret Pact

2082. Shri Hari Vishnu Kamath:
Will the Prime Minister be pleased to
state:

(a) whether reports have been
received that there is an unwritten or
secret military pact between China
and Pakistan;

(b) if so, whether the implications
and consequences have becen or are
being studied; and

(c) the result thereof?

The Prime Minister, Minister of

External Affairs and Minister of
Atomic Energy (Shri Jawaharlal
Nehru): (a) While there has been

increasing evidence of collusion bet-
ween China and Pakistan in various
fields, there is no information of any
military pact having been concluded
between the two countries.

(b) and (c). Do not arise.
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Employment Officers in Delhi
Administration
2083 f Shri Vishram Prasad:
"\ Shri Y. N. Singha:

Will the Minister of Labour and
Employment be pleased to state:

(a) whether it is a fact that the
posts of Employment Officers in Delhi
Administration are held by persons
drawn on deputation from outside;

(b) the maximum period for which
such Officers are allowed to be on
deputation;

(c) whether the Officers are allow-
ed to continue even after the expiry
of the fixed period; and

(d) if so, the reasons therefor?

The Deputy Minister in the Minis-
try of Labour and Employment (Shri
R. K. Malviya): (a) Yes; some posts
of Employment Officers are held by
officers drawn on deputation from cor-
responding cadres of State Employ-
ment Services and others from Pro-
vincial Civil Services and others.

(b) Normal

is 4 years.

period of deputation

(c) and (d). Yes; each case is con-
sidered on merits.

Employment Exchange for Iandi-
capped Persons

{ Shri Vishram Prasad:

2084.9 Shri Y. N. Singha:

Will the Minister of Labour and
Employment be pleased to state:

(a) when the Employment Exchange
for handicapped persons in Delhi was
opened;

(b) the staff sanctioned for that
Exchange;

(c) the average monthly expendi-
ture of the Exchange for the last one
year; and

(d) the number of blind persons
offered employment through the
Exchange so far?
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The Deputy Minister in the Minis-
try of Labour and Employment (Shri
R. K. Malviya): (a) 1-3-1961.

(b) Sub-Regional Employ-

ment Officer One
Stenographer One
Upper Division Clerk One
Peon One
Sweeper One
(¢) Rs. 2,700/-.
(d) 101. (]

Employment Officers Going Abroad

5 f Shri Vishram Prasad:
‘7 Shri Y. N. Singha:

Will the Minister of Labour and
Employment be pleased to state:

(a) whether it is a fact that Em-
ployment Officers under the Delhi
Administration were sent to America
under T.C.M,; -

(b) if so, the criteria adopted for
selection of the officers; and

(c) whether it is a fact that only
officers drawn on deputation from out-
side were selected?

The Deputy Minister in the Minis-
try of Labour and Employment (Shri
R. K. Malviya): (a) Yes.

208

(b) The officers were selected for
training abroad on the basis of their
relative suitability-cum-merit, taking
into account their experience in the
Employment Service, work on which

actually engaged and the field of
training.
(c) Yes. The selections are how-

ever, based solely on the criteria
mentioned above without regard to
States from which the officers hailed.

Employment Exchanges

Shri Dhuleshwar Meena:
Shri Vishwa Nath Pandey:

Will the Minister of Labour and
Employment be pleased to state:

(a) the number of Employment Ex-
changes proposed to be opened in

Shri Ramachandra Ulaka:
2086.
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various States (State-wise) during
1964-65; and

(b) the names of places where they
will be opened?

The Deputy Minister in the Ministry
of Labour and Employment (Shri R.
K. Malviya):

A statement is laid on the Table of
the House. [Placed in Library. See
No. LT-2701/64.]
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Cantonment Board, Ambala

2088. Shri A. N. Vidyalankar: Will
the Minister of Defence be pleased to
state:

(a) whether it is a fact that arrcars
of house and water tax, amounting to
about Rs. 4 lakhs are still to be
realised by the Cantonment Board,
Ambala;

(b) whether it is also a fact that
the post of Tax Superintendent is
lying vacant for about 3 years; and

(c) the action Government propose
to take to get the arrears realised?

The Deputy Minister in the Ministry
of Defence (Shri D. R. Chavan): (a)
Yes, Sir. The arrears amount to
about Rs. 5.50 lakhs, including a sum
of Rs. 1,66,076 due from evacuee pro-
perties.

(b) Yes, Sir.

(c) Action is being taken by the
Cantonment Board to recover the
arrears from the owners/occupiers of
properties, under the provisions of
Cantonments Act, 1924. The question
of filling the post of Tax Superinten-
dent will also be pursued with the
Cantonment Board.

Military Nursing Schools

Shri Ram Harkh Yadav:
2089. { Shri Vishwa Nath Pandey:
(_ Shri Onkar Lal Berwa:

Will the Minister of Defence be
pleased to state:

(a) the number of Military Nursing
Schools in the country and their loca-
tions;

(b) whether Government propose to
start a new school at Poona; and
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(c) if so, when and the estimated
expenditure?

The Minister of Defence (Shri Y. B.
Chavan): (a) There are 5 such Schools.
They are located at Military Hospi-
tals clhi “Cantonment, Poona,
Lucknow and Jullundur and at LLN.H.
S. Asvini (Bombay).

(b) No; but it has been decided to
convert the existing Probationer
Nurses School at Poona into a Nursing
College and establish another Proba-
tioner Nurses School at No. 8 Air
Force Hospital, Secunderabad.

(c) The expenditure in respect of
the Nursing College which will be
established at Poona is estimated at
Rs. 53,470 (initial) and Rs. 77,500 per
annum (recurring).

Indians in Mozamhiq‘ue

2090. Shri D. C. Sharma: Will the
Prime Minister be pleased to state:

(a) the latest steps taken to safe-
guard the rights _ of Indian in
Mozambique; and

(b) the outcome thereof?

The Prime Minister, Minister of Ex-
ternal Affairs and Minister of Atomic
Energy (Shri Jawaharlal Nehru): (a)
and (b). The Government of Mexico,
who have been looking after our
intercsts in Portugal and her overseas
colonies, have been requested to de-
pute a representative of theirs to
Mozambique to look into the problems
resulting from the action taken by the
Portuguese authorities against Indian
nationals residing therc. The Govern-
ment of India understand that the
Mexican Government are actively con-
sidering this matter and that final de-
cision is expected to be taken shortly.

Film on Removal of Untouchability

2091. Shri D. C. Sharma: Will the
Minister of Information and Broad-
casting be pleased to state:

(a) the up-to-date progress made in
the production of a film on the removal
of untouchability; and

(b) when it is likely to be released?

APRIL 13, 1964
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The Minister of Parliamentary
Affairs (Shri Satya Narayan Sinha):
(a) The producer has, in March 1964,
submitted a revised script which is
under examination in consultation
with the Ministry of Home Affairs.

(b) The date of release cannot be
anticipated at this stage.

Pak. Protest against Delhi Mayor’s
Speech

Shri Hem Barua:
2092.< Shri P. C. Borooah;
L Shri Kachhavaiya:

Will the Prime Minister be pleased
to state:

(a) whether Pakistan has lodged a
protest with India against the spcech
delivered by Delhi Mayor at the civic
reception to the Iraqi President in
Delhi;

(b) if so, what
raised by her; and

objections were

(¢) Government's reply thereto?

The Prime Minister, Minister of Ex-
ternal Affairs and Minister of Atomic
Energy (Shri Jawaharlal Nehru): (a)
Yes, Sir.

(b) The protest note alleged that
the Mayor had indulged in un-
warranted and malacious attacks
against Pakistan in the presence of the
Head of a State, with whose country
Pakistan has {riemdly relations. It
also speaks of discourtesy and viola-

tion of diplomatic etiquette.

(c) The Pakistan Note is under
examination and a suitable reply will
be sent.

Civil Administration in NEFA

2093. Shri Hem Barua: Will the
Prime Minister be pleased to state
whether our civil administration has
now been completely extended into
NEFA even into the areas occupied by
China during her 1962 attack on that
part of the territory?

The Prime Minister, Minister of Ex-
ternal Affairs and Minister of Atomie
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Energy (Shri Jawaharlal Nehru): Yes,
Sir. All administrative centres which
were functioning in NEFA imme-
diately before the Chinese attack of
1962 have been re-established.

Employment in Steel Processing Indus-
tries

2094. Shri Shashi Ranjan: Will the
Minister of Labour and Employment
be pleasd to state:

(a) the approximate number of
labour employed in steel progessing
and steel fabricating industries;

(b) whether the employment in the
above industries during the last six
months is on the incrcase or decrease;
and

(c) the steps taken to ensure {full
employment in these industries?

The Deputy Minister in the Ministry
of Labour and Employment (Shri R.
K. Malviya): (a) to (c). Information
is not available.

Social Security Schemes

2095. Shri Yashpal Singh: Will the
Minister of Labour and Employment
be pleased to state:

—- (a) whether it has been decided to
utilize the services of voluntary
agencies for the administration of the
social security schemes; and

(b) if so, the critria adopted for the
selection of the voluntary agency?

The Minister of Labour and Employ-
ment (Shri D. Sanjivayya): (a) and
(b). The Relief and Assistance Fund
Scheme circulated to State Govern-
ments for implementation on a pilot
basis, provides for grant of assistance
to handicapped persons through Social
Assistance Bureaux to be set up by
Civil Bodies. Under the Scheme, the
State  Governments who will be
responsible for its overall control, may
also ask well-established voluntary
organisations like the Bharat Sevak
Samaj, the Bama Krishna Mission and
the Red Cross Society, through the
Civic Bodies, to undertake the work
of social assistance on a similar basis.
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It is expected that only such agencies
as are well-established and organised
and have a standing and reputation
recognised all over the country or in a
particular State should be entrusted
with the implementation of the
scheme.

Beacon Project

2096. Shri Hari Vishau Kamath: Will
the Minister of Defence be pleased to
refer to the reply given to Starred
Question No. 442 on the 25th Novem-
ber, 1963 and state:

(a) whether any irregularities or
malpractices have been alleged against
the Beacon Project and found correct;

(b) whether any inquiry is in pro-
gress; and

(c) if so, by whom?

The Minister of Defence (Shri Y. B.
Chavan): (a) to (c). Some allegations
of corruption og the part of some
officials of Western Base Workshop are
being investigated by the SP.E. The
investigation is in progress.
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Social Assistance to Aged and the
Destitute Persons

2098. Shri G. Mohanty: Will the
Minister of Labour and Employment
be pleased to state the amount Govern-
ment propose to spend on social assis-
tance to aged, destitute and the handi-
capped persons during 1964-65?

Th Minister of Labour and Employ-
ment (Shri D. Sanjivayya): A pro-
vision of Rs. 2 crores is available for
grant of relief and assistance to handi-
capped persons during the remaining
period of the Third Plan. The State
Governments have been requested to
introduce the Scheme on a pilot basis.
The actual expenditure in 1964-65 will
depend on the progress made by the
State Governments in setting up pilot
projects and the implementation o the
Scheme thereafter.
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12-04 hrs

CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORTANCE

REPORTED FLIGHTS OF UNIDENTIFIED
PLANES OVER JAMMU

Dr, L, M, Singhvi (Jodhpur): Sir,
I call the attention of the hon. Minis-
ter of Defence to the following matter
of urgent public importance and I
request that he may make a state-
ment thereon:

“Reported flights of unidenti-
fied planes over Jammu on the
9th, 11th and 12th April, 1964.”

The Minister of Defence (Shri Y. B.
Chavan): Sir, Government has re-
ceived a report from Air Headquar-
ters that, on the 9th April 1964, a‘
10.10 hours, twin trails of a twin-
engine jet aircraft were observed over
Udhampur 1in Jammu and Kashmir.
The trails were seen from North to
South and then disappeared into the
clouds. The aircraft was flying at a
height of about 32,500 feet at a speed
of 300 knots per hour, The penetra-
tion into Indian territory by the air-
craft was about 30 nautical miles.
Again on the same day, one single-
engine jet aircraft was seen flying
over Jammu at 10.13 hours. The air-
craft rapidly climbed from 7000 to
30,000 feet. Both the aircraft were
Pakistan Air Force aircraft. Flying
of aircraft over those areas consti-
tutes a violation of the cease-fire
agreement. Cease-fire violation com-
plaints have been lodged wth the UN
Military Observer in Jammu and
Kashmir in accordance with the pres-
cribed procedure,

A twin-engined jet reconnaisance
aircraft violated Indian air space over
Jammu area at 09.24 hours on the
11th Apri]l 1964. The penetration was
2 to 3 miles into our territory, west
of Jammu. The aircraft was flying at
a height of 10,000 to 15,000 feet at a
speed of 350 knotg per hour. Imme-
diately the aircraft was seen flying
over the Indian territory The Indian
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Air Force fighters were directed to-
wards it. The hostile aircraft appa-
rently sighted our fighters and with-
drew back to Pakistan territory. A
cease-fire violation complaint will be
lodged with the UN Military Obser-
ver in accordance with the usual pro-
cedure.

Certain reports have appeared in the
press today about the flights of some
aircraft over Jammu on the 12tn
April, 1964, These aircraft were the
Indian Air Force aircraft and there
was no violation.

Dr, L, M. Simghvi: In view of the
unceasing intrusions by Pakistani
aircraft into our air space, may I
know whether the Government have
given any instructions to pursue these
offending aircraft and make more
effective arrangements for bringing
them downm; if so, what are the de-
tails, such as can be given to the
House by the hon. Minister?

Shri Y. B. Chavam: 1 have narrated
the instance of the 11th where we
asked our fighters to pursue those air-
craft. As a result of that they with-
drew. Those instructions persist and
will persist.

Some Hon. Members rose—

Mr. Speaker: Only the signatories.

Shri Nath Pai (Rajapur): We have
signed.

Mr, Speaker: I am calling him.

Shri Nath Pai: On the previous
occasion the hon, Defence Minister

told the House that since the penetra-
tion by the offending aircraft was
only 3 nautical miles we could not
punish them. This time it has been
admitted that one of the offending
aircraft was flying at a low height of
10,000 to 15,000 feet and the other at
a height of 32,000 feet or so but the
latter had penetrated to the depth ot
30 nautical miles. May 1 know as
to how it is that even on this occasion
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~* Matter of Urgent
Public Importance

10696

we failed in pursuing or bringing

down the aircraft?

Shri Y. B, Chavan: It was not a
question of two or three miles—what-
ever the distance that they come i
certainly it is a violation—but it is
a question of our fighters being ready
flying in the air to receive them fcr
a hot reception. Really speaking, it
is a question of making those arrange-
ments. Arrangements are now made.

Shri Hari Vishnu Kamath (Hoshan~
gabad): Does the hon, Defence
Minister subscribe to the hon. Prime
Minister's somewhat apologetic pre-
sumption made 2n the last occasion
that this inirusion into our territory
also might have been or was due to a
visual error on the part of the pilots
of those planes und has he reason to
believe that those planes were there

over our territory really to take
arial photographs of our military
installations?

Shri Y, B. Chavan: 1 think, when
the hon. Prime Minist r said abouat
the visua] mistake, it was only a minor
thing and sometimes it 1s likely to
happen that way. That was really
what the hon. Prime Minister had in
mind and certainly I subscribe to it.

Shri Hari Vishnu Kamath: What
about the second part? Hac< he
reasons to believe that they were
there to take aerial photographs of
our military installations?

Shri Y. B, Chavan: When these
reconnaisance aircraft were in Jammu
and Udhampur rertainly they were in
our territory for some sort of mischief,
like taking photographs.

Shri Hari Vishnu Kamath: He has
not answered it.

Mr. Speaker: Were they there o
take photographs? Has Government
any information about that?

Shri Y. B, Chavan: In case of in-
trusions of the 9th, they were recon-
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naisance flights; they were for taking
photographs.

Shri P, R, Chakraverti (Dhanbod):
In view of the successful performance
of these flight.:, repcatedly pertormei
and going back again w;thout any
difficulty whatsoever, does the Gov-
ernment feel that it is a prelude to
something more dangerous?

Shri Y. B. Chavan: We have to
assess everything ana make an over-
all assessment of the situation. I
cannot say about one particular thing.
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Shri S. M. Banerjee (Kanpur):
After these repeated air violations by
Pakistani aircraft have clear instruc-
tions been issued to the Air Force per-
sonnel to try and shoot the Pakistani
aircraft whenever they find them in
our territory?

Shri Y. B. Chavan: As I have ex-
plaincd once on the floor of the House,
as far as military aircraft are com-
cerned there are standing instructions
to shoot them down; but it cannot be
applieq to civil aircraft. If by mis-
take or even by design civil aircraft
make an intrusion, they cannot be
shot down like this . . (Interruptions.)

Nt agwe fag (FaT) oam
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Ll
Shri Y. B. Chavan: They were for

about 4 to 5 minules. We knew
immediately afterwards.

Public Importance

Shri Daji (Indore): In the former
case we ,could pursue them back.
But in the latter case, we could not
do that. Why was it so? Were you
no! prepared in the latter case?

Shri Y. B, Chavan: It takes time.
In the second instance rather we were
prepared because we were anticipat-
ing such things.

Shri Hem Barua (Gauhati): A few
years back, when the Chinese aircraft
were violating our air space, the hon.
Prime Minister said that there are
instructions to shoot them down and
the two months back the hon, De-
fence Minister also said, whepn there
was violation in Tripura, that there
were specific instructions to shoot
them down. Now, Pakistan’s belli-
cosity has rathter increased in this
particular area—as far as I know it
was a military aircraft on the 9th—
and may I know wty is it that the
Government did not try to translate
ity instructions into action. Now, .

Mr, Speaker: Order, order. The
question has been put.

Shri Y, B. Chavan: On the 9th,
no action could be taken because the
aircraft possibly entered our territory
at a very high level. Sometimes it is
rather difficult to locate them. It was
not possible to take any action on
that. But about the second . . .

Shri Hem Barua: You have been
giving this argument for a long time.

Shri ¥, B, Chavan: I am giving
the information. I am not giving the
argument. This is the correct thing.

Shri Hem Barua: He is always say-
ing, the ‘aircraft is flying at a great
height and we cannot see them and
we cannot shoot them . .

I can give only
cannot .

Shri Y, B, Chavan:
the factual information. 1
argue.

Shri Hem Barua: Shoot them down.
That wil] give you some national pres-
tige.



10699 Papers Laid.on
’ the Table
Shri Harish Chandra  Mathur
(Jalore): Now that we have fighters

to go up may I know whether they
can be only within our territory or
are there any instructions to chase
thom outside our territory because
when they come here and intrude our
territory are we not supposed to take
them outside?

Shri Y. B. Chavan: They will be
within our own territory.

Shri Hem Barua: Shoot them down
and that will give you some national
prestige. Will you please ask the
Defence Minister to shoot them down?
That will give him national prestige.

Mr. Speaker: I am not here to ask
any question.
Shri D. C. Sharma (Gurdaspur):

May I know if the hon. Defence
Minister is in a position to assure this
House and through this House the
nation that the Pakistani aircraft with
particular reference to this sector is
not so big as to present the problem
to the aircraft of this country which
is insurmountable?

Shri Y. B, Chavan: I can only give
facts. The portents of such activities
can certainly be dangerous also. We
can assess it from time to time and
take action about it.

Mr, Speaker: Dr. Lohia.
want to put any question?
signatories.
Table.

Does he
No other
Papers to be laid on the

PAPERS LAID ON THE TABLE

Avupit ReEPORT (COMMERCIAL) 1934

The Minister of Finance (Shri T. T.
Krishnamachari): I beg to lay on the
eTable a copy of Audit Report (Com-
mercial) 1964 under article 151(1) of
the Constitution. [Placed in Library,
See No. LT-2695|64].

APRIL 13, 1964

Statements by Member
and Minister re.Appoint-
ment to U.P.S.C.

Shri Hem Barua (Gauhati): May I
make a submission? Would you please
advise the hon. Home Minister to
make a statement on the recent Indo-
Pakistan talks?
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Mr. Speaker:
have patience.

Let the hon. Member
That is coming.

Navy (PENSION) REGULATIONS, 1964

The Minister of Defence (Shri Y. B.
Chavan): I beg to lay on the Table
a copy of the Navy (Pension) Regula-
tions, 1964, published in Notification
No, SR.O. 74 dated the Tth March,
1964, under section 185 of the Navy
Act, 1957.

[Placed in Library See No. LT-2696|
64].

STATEMENTS BY MEMBER AND
MINISTER RE. APPOINTMENT
TO U.P.S.C.

Mo A AT Afgar (wrgEm)
# geq {1 9T g FUAT I[YTH AT §
Y wrEE T A A AR g A
a7 AW F oF s A fagfe @
ar & &, fomm gy § @A
off wra q ggi 9 far ar )

[Placed in Library, See No. LT-2697|
64].

The Minister of Home Affairs (Shri
Namda): I beg to lay on the Table
a statement in reply to the state-
ment made by the Member.

[Placed in Library See No. LT-2698/
64].

Mr, Speaker: The Home Minister
to make the statement,
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INDO-PAKISTAN HOME MINIS-
TERS' CONFERENCE

The Minister of Home Affairs (Shri
Nanda): In the middle of January
1964 the Government of India felt
ary 1964 the President of India com-
munal disturbances which swept
across East Pakistan and parts of
West Bengal. On the 16th of Janu-
ary 1964 the President of India com-
munijcated a message to the President
of Pakistan through our High Com-
missioner in which he said “It is my
sincere belief that the time has come
gxen our Governments should put

eir heads together and devise ways
and means of bringing ‘o an end the
recurring cycle of such incidents and
disturbances in both countries, . . .As
a first step 1 propose that you and 1
join in an immediate appeal to the
people of our two countries for com-
munia] peace and harmony. If you
are. agreeable, my High Commissioner
will submit to you a draft of such ¢
joint appeal for Your Excellency's
consideration.” The High Commis-
sioner of India in Pakistan wag also
instructed while handing over the
President’s message to say that he
had been instructed by the Govern-
ment of India to make a further sug-
gestion for the consideration of the
President of Pakistan that the Home
Ministers of India and Pakistan accom-
panied by the Chief Ministers of
West Bengal and East Pakistan mee:
urgently to impress upon the people
of both countries the earnest desire
of the Governments of India and Pak-
istan to establish harmony and peace
amongst all communities in their res-
pective territories and to take ali
measures necessary to that end. He
was furthter instructed to eav that
such a high level meeting following
an appeal by the two Presidents
would be most effective in securing
communal harmony and peace amongst
all communities in both countries. The
Home Minister of India and the Chief
Minister of West Bengal would
be prepared to participate in this high
level meeting at Dacca or Calcutta, at
short notice, On the 24th of January
the Pakistan Foreign Office communi-
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cated their reply verbally to the Indian
High Commissioner rejecting the pro-
posals for a joint appeai by the Pre-
sidents of the two countries, but stat-
ing “Once law and order have been
tully restored, Ministers of two Gov-
crnments may meet imtially in Rawal-
pindi|Delhi to discuss measures nece--
sary to ensure that the refugees of
recent disturbances as also those evict-
ed from Assam, Tripura, and We:1t
Bengal during some two years prior
to these disturbances, return to their
homes.”

On the 19th of March the Prime
Minister of India wrote io the Presi-
dent of Pakistan reviving the propo-
sal for a Minister-level meeting bet-
ween the two countries The Presi-
dent of Pakistan replied ‘o the Prime
Minister of India on March 23 agree-
ing to a meeting of the Ministers ot
the two countries and suggesting that
the meeting might be held in Delhi.

A Conference between a Delegaticn
from Pakistan led by the Homc Minis-
ier Khan Habibullah Khan ang in-
cluding Mr, Hafiz-ur-Rahman, Finance
Minister of FEast Pakistan and an
Indian Delegation led by me includ-
ing the Chief Ministers of Assam ana
West Bengal met in Delhi from the
7th Apri] to the 11th April 1964. At
an early stage of the Conference it
became clear that the problems con-
fronting the two countries which
called for discussion fell under three
heads:

(i) Restoration of communal har-
monay and the establishment
of conditions of gecurit: and
confidence for the muinorities
of the two counti.es,

(ii) The problem of migration and
the movement of refugees
from one country to another;

(iii) Eviction of p2rsons from
Assam and Tripura described
by Pakistan ag Indian Mus-
lims and regarded by India
as illegal inflltrators from
Pakistan.
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A preliminary discussion of the
problems as viewed by India and as
viewed by Pakistan took place on
the opening day at a plenary session.
Later the three issues were remitted
for examination to two Commitees of
officials. Finally discussions were
carried on in a more informal atmos-
phere between the Home Minister of
Pakistan and the Finance Minister of
East Bengal on the one side and my-
self and the Chief Ministers of Assam
and West Bengal on the other. A
number of proposals for the promo-
tion of communal harmony and the
establishment of conditions of security
and confidence for the minorities in
the two countries including the pro-
blem of rehabilitation of persons
affected by disturbances in each coun-
try were considered. A measure of
sgreement was reached on a number
of these points. There were also dis-
cussions on the question of the faci-
lities to be afforded to the refugees
migrating from one country to ano-
ther. On this subject, too, a fair
measure of agreement was reached on
a few points. A considerable part of
the discussion was devoted to the
problem of evictions. The Pakistan
Delegation propssd that the Govern-
ment of India should immediately
suspend all further evictions and that
they should set up a Tribunal consist-
ing of an Indian Judge and a Pakis-
tani Judge and a Judge from a
neutral country to go into the general
question of the propriety of the action
taken by the Government of India
so far. They further proposed that
similar Tribunal should be establish-
ed later to deal with cases of indivi-
dual prrsons already evicted or those
who may have to be evicted in the
future. The proposal of the Pakistan
Delegation for the ecstablishment of
these Tribunals was found totally un-
acceptable. The Indian Delegation,
however, offered to consider any sug-
gestions which Pakistan may have to
make with regard to modifications
and improvements in the procedures
preccding the issue of quit notices. In
order tn @aable such a review of the
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procedures to be made and further if
the Pakistan Government would be
prepared to agree to the grant of cer-
tain  facilities to refugees coming
from East Pakistan to India and if
they would further agree to certain
other measures proposed for the es-
tablishment of communal peace and
harmony, the Indian Delegation indi-
cated that the Government of India
would be prepared not to issue quit
notices on any persons for a period
of two months. During this period
of two months, however, the other
legal proces~es would continue. The
Pakistan  Delegation, however, laid
great insistence on their proposal for
the establishment of Joint Tribunals
for examining the whole question of
evictions. As this proposal was not
acceptable to the Indian Delegation
and as the discussion of the many
other outstanding matters raised at
the Conference would require still
further time, it was agreed that dis-
cussions between the two Home Minis-
ters would be resumed either at
Karachi or at Rawalpindi in the near
future.

I lay on the table of the House a
copy of the Joint Communique and
brief heads of the proposais made by
us to the Pakistan Delegation relating
to the three issues which were the
subject matter of discussion. I also
place on the table of the House the
proposals of the Government of Pakis-
tan on the two issues of the facilities
tn be granted to refugees from one
country to another and on the ques-
tion of evic'ion. [Placed in Library
see No. LT-2694/64].

Shri D, C, Sharma (Gurdaspur):
We would like to discuss tnis state-
ment because the hon. Minister from
Pakistan, when he reached¢ Karachi on
his return, gave a press confe:ence at
which he said that the attitude of
India was very very unreasonable.
We desire that the whole question
should be discussed on the flnor of the
House so that our country’s position
fs not misunderstood.
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Mr, Speaker: We are going to dis-
cuss it now. It was a long statement
I would have permitted it to be laid
on the Table only. But I agreed to
its being read because we are taking
up the Demands of the Home Ministry
today.

Shri Surendranath Dwivedy (Ken-
drapara): It should be circulated.

Mr, Speaker: Yes. There are some
statements placed on the Table along
with this statement. Therefore, hon.
Members may just go through those
statements.

Shri Hem Barua (Gauhati): We can
seek a clarification even without see-
ing those statements, because the mat-
ter is so well known to us.

Mr, Speaker: That would be off the
mark.

I will get the statement circulated
to all Members.

Shri Hem Barua:
clarification?

May we seek a

Mr, Speaker: During the debate
that we are going to have. The hon.
Member should realise that we are go-
ing to discuss i{ today,

DEMANDS FOR GRANTS—contd,.
MINISTRY OF EXTERNAL AFFAIRS—contd.

Mr, Speaker: Further discussion
and voting on the Demands for Grants
of the Ministry of External Affairs
and the cut motions moved thereon.

The hon: Prime Minister te reply.

The Prime MMinister, Minister of Ex.
ternal Aﬂajrs and Minister of Atomic
Energy (Shri Jawaharlal Nehru): May
I speak sitting, Sir?

Mr, Speaker: Yes.

Shri  Jawaharlal Nehru: Mr.
Spe ter. I am glad of this debate on
External Affairs and I have specially
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welcomed the criticisms made by the
Opposition.

Apart from the criticisms of admi-
nistration, there has, however, hardly
been much said constructively about
the present policies pursued. My han.
colleague, Shri Lal Bahadur Shastri,
hag dealt with many of these criti~
cisms. I propose to refer only to
some major policy matters.

We have to face today difficult
questions. Many new problems have
arisen in the internationa] sphere: The
more difficult the problems we face,
the more it is necessary that we
shoulq view them calmly and dispas-
sionately and arrive at specific conclu-
sions. It does not help much merely
to get excited about them, and to deal
with them in an agitated way,

Acharya Kripalani’s speech showed
that he is still tied up with the old
happenings about Chinese attack on
Tibet an our attitude to it. These
matters have been repeatedly discus-
sed here, and I do not wish to go back
to them at this stage. The position in
the world has changed considerably in
recent months, and we have to face
the situation as it is.

Acharya Kripalani’'s chief proposal
appearg to have been aimed at our
giving up non-alignment. Non-align-
ment is not a basic policy of ours or
of any country. It is our reaction to
events, and more particularly, our de-
sire to maintain our independence of
thought and action. It arose chiefly
because of the two Power blocs head-
ed by the Uniteq States of America
and the Soviet Union, and our desire
not to get entangled with them. To
some extent that continues, but many
changes have taken place in these
alignments.

The USA and the Soviet Union are
not so bitterly opposed to each other
as they were, and they are growing
closer to each another. Among the
two Power blocs, interna] differences
have arisen, and in some cases they
Thus, the
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Soviet Union and China, the two to our administration and other mat-

Communist Powers, have practically
separaied from each other, and are
bitlerly opposed to each other. In
the Western bloc, some differences
have also arisen. Meanwhile a large
number of newly independent coun-
tries have come into existence, and
most of them adhere to the policy of
non-alignment.

From any point of view, it would
appear that non-alignment has not
only succeeded in the past, but is
even more desirable today. It sur-
prises me, therefore, that Acharya
Kripalani shoulq at thig stage oppose
it

Non-alignment is not merely not
joining a military bloc, but it affects
economic and other policies. It is es-
pecially psychological. We are on
friendly terms with the leaders of
these blocs, and are receiviné subs-
tantial aid from them. To align our-
selves would be to tie ourselves with
many of their policies, with which we
may not agree. It would mean also
some kind of a break with our rela-
tions with the other group. That
would be utterly wrong.

In addition, we have to remember
that a large number of new countries
as well as old ones are tieg to this
policy of nan-alignment, It would
mean, our cutting ourselves adrift
tx:om the main trends of world opi-
nion.

As the House knows, it has been
decided to hold a conference of non-
gligned countries jater this year. This
is a desirable development, and we
are wholly associated with it.

Recently, the rift between the
Soviet Union and China has grown
greatly, and the Soviets have criticis-
ed the Chinese invasion of India and
China’s policies.

Shri Nath Pai hag spoken vehe-
mently against our foreign policy, but
his vehemence has been directed more

He has spoken like a prima
donna. 1 might add that he has cri-
ticised the Annual Report of our
Ministry. I must confess that this Re-
port leaves much to be desired.

ters.

. Shri Nath Pai has laid great stress on

the Report referring to the visit of
our hockey team to Kabul. I may
inform him that the visit of the
hockey team at the Jashan time in
Afghanistan was greatly appreciated
by the Afghans, and has therefore con-
siderable importance.

We are always concerned with the
progress or otherwise of the confe-
rence on disarmament, as this ig of
vital consequence to the world. For
the present, however, our chief con-
cern 'is about our two neighbours
China and Pakistan. Some Members
of the Opposition have accused us fre-
quently of surrender and appeasement
both to China and Pakistan. I am
most surprised to hear these charges.
Strength does not lie in strong langu-
age and shouting, but in other mat-
ters. It is perfectly true that we
want peaceful settlements of our
troubles with China and Pakistan,
and we shall endeavour to realise
them, however difficult they may seem
today. Taking a long distance view it
is essential that we should exist
peacefully with these two neighbours
of ours, more particularly with Pak-
istan. We can not live in conflict for
a long time to come. I hope a time
may come when India ang Pakistan
might draw closer to each other; there
is no other way. To talk of exchange
of population is, 1 think, utterly
wrong. Not only would it be an ex-
traordinarily  difficult undertaking
but it will not solve our problems.
The two countries would face each
other as.bitter enemies, threatening
each other’s existence. I do not know
what the leaders of Pakistan have in
view apart from their present aims.
I have a feeling that both Pakistan
and China have larger objectives in
view in regard to India. I do not
think that either of them will be able
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to achieve these objectives and we
shall have to be prepared for ali
attempts on their part and to gain
them. It is clear that peaceful set-
tlements of these conflicts would be
desirable but such settlements must
be in keeping with the honour and
integrity of India. That is an essen-
tial aspects to be borne in mind al-
ways. Keeping that in mind we
should always strive for peaceful set-
tlements.

In regard to China we have made
it clear—and Parliament has approved
of it—that if the Colombo proposals
are accepted by China, we shall be
prepared to discuss with them our
conflict and disputes. In this matter I
should like to make clear one deve-
lopment which took place some time
ago. This was referred to by Mrs.
Bandaranaik; in one of her recent let-
ters to us we are asked that if the
Chinese vacated all their posts in the
demilitarised area in Ladak would we
consider this a fulfilment of the Co-
lombo proposals. This was first men-
tioned to me by two representatives of
Lord Russell who came to me last
summer. To them. I answered that we
might be prepared consider this pro-
posal if Ching made it. Since then no
such proposal has been made by China.
In the Colombo proposals it was stat-
ed that in this demilitarised area of
Ladak both parties should have by
agreement an equal number of posts.
It was possible to consider that this
was satisfled if both parties by agree-
ment decided to have no posts at all
in this area. I had clearly stated to
Lord Russells’ representatives and
later to Mrs. Bandaranaika that this
could be considered by us if a pro-
per approach was made to us by
China. No such approach has been
made and, therefore, the position re-
maing the same as before.

In regard to Jakarta Conference
which is now being held, Acharya
Ranga has taken strong objection to
our participation in this Conference
pecause China would also be there.
I am wholly unable to acoept this
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argument. It would mean cutting our-
selves away from importan, interna-
tional conferences because China may
happen to be there. It would mean
some kind of discourtesy to the many
other nations that went there and took
part in it. Shri Nath Pai, has, 1 think,
said that we had decided not to go
to it and at the last moment sent one
of our Ministers to it. That is quite
untrue. I do not think that at any
time I had said that we would not at-
tend the conference. What I had pro-
bably said was that I personally
would not go there. It was our inten-
tion to send our team under the lea-
dership of Deputy Minister of Exter-
nal Affairs. A few days before the
Conference, we decided to send the
Minister of Food and Agriculture,
Sardar Swaran Singh, as the leader of
our team, and I am glad that he
agreed to go. There wa s thus no
question of our not going there, but
only as to who should go. The Jakarta
Conference is being attended by a
large number of representatives of
countries, and Sardar Swaran Singh is
taking @ leading part in it.

Shri Nath Pai (Rajapur): You told
Parliament many times and last time
also you said that you did not think
that it would ba useful for us to go or
that any purpose would be served by
our attending that Conference.

Shri Jawaharlal Nehru: I have not
got the words I used. ] may have
said at that time that it was not de-
cided to hold it. It was decided long
after that. When it was decided
recently to hold that conference and
we knew a large number countries
will go, we had no choice. We felt
we ought to go and put forward our
point of view.

Shri Hari Vishnu Kamath (Hoshan-
gabad): The Prime Minister has often
said that he prefers a Belgrade type
of conference to a Bandung type of
conference. He hag never favoured a
Bandung type of conference.
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Shri Jawaharlal Nehru: It is one
thing not to favour it; but it is an-
other thing to boycott it.

There was no question, thus, of our
not going there. We should go there
and Sardar Swaran Singh is taking a
leading part in it. Not to go there for
-us would have been to miss an impor-
tant opportunity to put forth our
view and to some exlent influence the
conference.

In regard to Pakistan, it has been
a big grief to me that ill-will and con-
flict should continue between Idia
and Pakistan, in spite of our efforts.
We had hoped that this background
will gradually disappcar and we
would be able to live at pcace with
each other, Unfortunately, it has con-
tinued all these years and I do not
know when we shall be able to live
normal and pecaceful lives, Kashmir
has been one of the causes. But I
am convinced the causes must lic
dceper, and probably thiz conflict will
continue unless we can succeed in
somehow removing that hatred and
fear complex.

With the coming of China as more
or less an ally of Pakistan, Pakistan
has hecome ¢ven mcre aggressive. I do
now know what secret understanding
they have come to with each other,
but such understanding cannot be of
advantage to India. It is extraordinary
that cven in these circumstances, some
of the wcestern powers incline towards
Pakistan and help it in regard to Ka-
shmir. The Kashmir issue would
have been solved long ago but for this
western help to Pakistan.

So far as we are conecrned, our
position in regard to Kashmir has
been repeatedly and clearly stated
recently in the Security Council by
my colleague, the Minister of Educa-
tion. We stand by that position.

Sheikh Abdullah, who has recently
becn released, has made some state-
ments, which I consider, are unfor-
tunate. T am told that some of the
Prese reoorts of these statementg are
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not correct. However, I will not deal
with these Press reports, as I hope to
:ee him soon and discuss these mat-
ers.

I think Shri Mukerjee was very
angry at the fact that President Aref
of Traq came here in a Pakistani
plane. I might tell him that this made
us unhappy too, but we could not
help it. That is to say, we offered him
our plane to come here. A reply came
from him that he has already accept-
ed Pakistan’s offer to bring him here
in their plane and he could not get
behind it. We still pressed him to
come in our plane, which we offered
to send, but he said he could not go
behind his promise to Pakistan.

Shri Nath Pai: Your offer mus: have
gone so late that by that time he had
acecpted Pakistan’s offer.

Shri Jawaharlal Nehru: That is true;
that is what he said. Our offer went
several days beforc he was to come
here. He was in Pakistan beforc he
came to India, as you know and we
and could not offer him our plane long
before in Iraq itself; the question did
not arise. As soon as he got there,
app.irontly he fixed it up.

Kripalaniji said the other day that
the Colombo proposals are absolutely
dishonourable to India. How they arec
so is more than 1 can understand.
Acharya Kripalani seems to think that
we cannot deal with China by our-
selves and therefore, we must allow
other countries to deal with her, in
other words, give up our independence
of action. I do not wish to discuss
our capacity to deal with China, but
I think Acharya Kripalani is under-
estimating it very much when he
thinks that we must hand over the
defence of India to somebody else;
and, certainly, lhanding over means
giving up our independence, in go far
as that is concerned. It is apparently
more honourable to him than any
other method of seitling the matter
ourselves. If Acharya Kripalani has
read some of the comments on our
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Sino-Indian conflict in America and
England he would probably think
differently.

There is one thing I would like to
mention. There has been an account
in the press about he Seventh Fleet
of the United States coming into the
Indian Ocean. This was referred to
in this House in answer {o questions
previously and we had said that we
have not been told or it has not been
referred to us. Anyhow, they are not
coming to any of our terriorial waters
or ports. This time it appears that
they are coming nowhere near India,
not to any of our ports or territorial
waters but probably going to Africa.
I can only express my regret that a
cruiser which is rquipped with nuclear
weapons went about the Indian Ocean.

Shri Hem Barua (Gauhati): Sir, on
a previous occasion he gave us the
impression that whenever the Seventh
Fleet of the United States wants to
enter the Indian Ocean our Govern-
ment shall be informed. In thig parti-
cular casc, we are not informed but
they are coming with nuclear weapons.

Shri Jawaharlal Nehru: It is so that
we are not informed, But, according
to the report in the press. they are not
coming anywhere near India.

Shri II. N. Mukerjo> (Calcutta
Central): Are we sending any protest
against it?

Shri Ranga (Chittoor): Why should
we?

Shri Jawaharlal Nehru: The ques-
tion of sending a protest will arise. ..

Shri H N. Mukerjee: If they are
here, according to the press reports,
and they are carrying nuclear wea-
pons, what are you going to do about
it? They might be in the Indian Occan
somewhere.

Shri Jawaharlal Nehru : Indian Oc-

cean is @ very big thing,

Shri H. N. Mukerjee: Ewven so, are
we reconciled to the nuclear weapons
floating all over the place, somewhere
near India, within the reach of India?

Shri Ranga: They are coming here
as friends. Ig it not?

Shri Jawaharlal Nehru: They are
not coming here at all.

Shri H. N. Mukerjee: It is only three
miles of territorial water and it does |

not matter in this instance. /-'
/

Shri Jawaharlal Nehru: Territori 3’
water, it may not be important, buf.
they are not coming, so far as I kn: &
within hundreds of miles of India. Wi (
do not like nuclear weapons comin P (
anywhere near India. We have saitl-4 |
90. v

Now, we have to face a terrible
problem of the exodus from East Ben-
gal. We must receive all those who
come here and try to rehabilitate them.
I hope that soon we shall put up a
special Ministry to deal with this prob-
lem. May I, in this matter, repeat
that terribly bad as this problem is,
all kinds of stories are sometimes given
publicity in the press, which have lit-
tle basig in fact, anq they do much
harm? The other day there was sor
story of some girls from East Bengal
being carried to Arab countries for
sale there. On the face of it, it was
an absurd and fantastic story. Yet,
1 suppose some people believed it
because it appeared in print. We have
received information from our repre-
sentatives that they can find no trace
of any truth in it, it is foreign to them
and it is utterly baseless.

But I should like to point out the
cffect of these things. Somchow this
story reached some of the Arab coun-
tries and there has been great indig-
nation in the Arab countrieg that any
one in India should presume or should
say that abducted girls are being sent
there for sale, So, the House will no-
tice how these stories spread and
create impressions which are not good
for us,
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Shri Nath Pai: It is because the
Government functions slowly and hal-
tingly. If only the Government had
promptly issued a contradiction after
it was repeated and reproduced in
two or three papers, this rumour could
have been stopped once and for all.
Yet, Government failed to act prompt-
ly in this very delicate and explosive
matter.

Shri Hem Barua: Even though it
was in the newspapers, it took gov-
ernment sixteen days to enquire into
the matter. That is how you function.

Shri Jawaharlal Nehru: The hon.
Member will realise that jujst because
a news item has appeared in the press.

ot @ (feeme) - gw@ aifex
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Shri U. M. Trivedi (Mandsaur): Why
should the Arab countries feel dis-
heartened by this news item? Even
it such things take place, these activi-
ties are carried on by nefarious peo-
«ale and not at governmental level.

Shri Jawaharlal Nehru: The thing
is so absurd, absurd in every way that
it is difficult to deny even.

Shri Frank Anthony (Nominated
Anglo-Indians): Your own Mnisters
circulate such stories. Your Minister
of Information and Broadcasting, to my
horror, circulated an utterly gruesome
story to us. I tackled him “why do
you regale us with this sort of thing?’
and he was justifying it by saying
‘“competition in barbarism”. He is your
chief story-teller.

Shri Harl Vishnu Kamath : The Mi-
nister of Rehabilitation said “no wo-
man or child is safe in Pakistan”—
these were hig exact words.

The Minister of Works, Housing and
Rehabilitation (Shri Mehr Chand
Khanna): What I said in this House
was—and I will repeatit outside—that
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when I went to the Garo Hillg and
Mana, stories of thig nature were re-
ported to me, I have never made a
statement of that nature. ... (Interrup-
tions).

Mr, Speaker: Order, order.

Shri Hari Vishou Kamath: We will
bring it up later.

Shri Nath Pai: I hope the Covern-
ment will show more alterness in fu-
ture.

Shri Jawaharlal Nehru: We have
every right to feel angered about
what is happening in East Pukistan
and do what we can to help the unfor-
tunate refugees who are coming from
there. But we must not forget that
something very horrible has happened
in India too, of which we should be
thoroughly ashamed—in Orissa and
Bihar and partly in Calculta, By these
things we are playing into the hands
of Pakistan which wants such troub-
les to happen.

Shri Hem Barua: Because you fail-
ed to take precautionary measures
earlicer.

Mr. Speaker: Order, order. Let us
hear the reply,

Shri Hem Barua: He has been re-
peating this over and over again—
what hag happened in India. I say it
is because of Government's failure to
take steps in advance this is happen-

Shri Jawaharlal Nehru: What is he
saying? I am sorry, I did not catch
what Shri Hem Barua said. It doeg not
matter.

I think in this matter it is more
important that we should stop all such
occurrences in India than anything
else. This is vital because otherwise
we fall into this trap, we play into
the handg of Pakistan which wants us
to do all these things, which wants us
to give up our secular policy, our
other policies and thereby justify its
policies and its position.
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I have often thought these days of
Gandhiji, how he would have dealt
with our existing problems, specially
those with Pakistan. It is difficult to
say what he would have advised, pos-
sibly, in the course of the last 15 or
16 years he might have devised some
method or other to deal with them.
But I am sure of one thing, namely,
that having regard to our ultimate
aim of peace and friendship with Pa-
kistan, he would not have advised any
action on our part which should come
in the way of this.

Shri Hem Barua: He would have
advised more...... (Interruption).

Mr. Speaker: Order, order.

Shri Hem Barua: May I draw the
hon. Prime Minister’s attention to the
statement made by Gandhiji on the
26th September, 1947?

Mr. Speaker: No, Sir.

Shri Jawaharlal Nehru: We must
keep this ultimate aim in view and
not be led away by momentary pas-
sions. It is true that at the present
moment the fate of the minorities in
East Pakistan bears down upon us
terribly and we must do all we can to
help them; but if we do something
which adds to their troubles and mis-
fortune, that will be neither good for
the present nor for the future.

I would beg the House to distin-
guish between two things. One is that
we have to take certain steps, how-
ever undesirable they may be and
however they may burden us. That
we have to do. But in taking them
we must not do anything to create
an atmosphere which comes in the
way of any future arrangement bet-
ween India and Pakistan. I would
have hoped that India and Pakistan
would be able to come together much
closer, even constitutionally closer.
1 do not say so because this annoys
Pakistan that we are trying to up-
set them. 1 do not wish to upset
them; I wish them well, but there is
no other way for India and Pakistan
to live except to live at peace. It may
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take years to achieve that; that is a
different matter. But I believe a new
generation is rising up in Pakistan
which looks differently at this prob-
lem than the older generation. I be-
lieve, in East Pakistan specially, there
are all kinds of movements which do
not like these old methods. It s,
therefore, particularly unfortunate
that East Pakistan is g particularly
weak spot in thc Pakistan chain and
possibly this is one of the reasons
why the Pakistan authorities have
made East Pakistan the special place
where these atrocities have occured
so as to get East Pakistan tied up
with these atrocities and to move
their thinking away from the other
trends of thought in Eagt Pakistan.

1 hope that this Home Ministers'
Conference which has occurred papers
of which have been placed before this
House by our Home Minister will
resume its meeting soon and will ul-
timately arrive at some conclusion
which will remove or lessen this great
tension that exists. I am sure that our
Home Minister will agree with me
that the Home Minister of Pakistan
who came here struck me as being
very earnest about it and trying his
utmost to put an end to these troubles.
Of course, he was tied up by various
factors and he had to go back by a
certain date. But I do hope, at the
next meeting they will get over these
difficulties gnd come to some arrange-
ment and agreement,

I hope, the House will realise that
however angry we may get—and we
have enough reason to get angry—
anger does not solve the problem of
Pakistan’ and India. It will never
solve it, whether it is today or a year
hence or 10 or 20 years hence. It has
to be solved on a basis of friends who
Have fallen out coming together, of
not agreeing with each other, of dis-
approving of each other occasionally
but nevertheless remaining friends
and co-operating. That is the only
way to solve this problem.

Shri Hari Vishnu Kamath: If they
will not reciprocate, what shall be?
That is the difficulty.
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Shri Jawaharlal Nehru: The hon.
Member is completely right. We have
been trying to do that; they do not
reciprocate. In spite of their not
reciprocating we have to do it and
force them to this.

Shri Hem Barua: How do you force
them?

Shri Jawaharlal Nehru: Force them
psychologically, by having goodwill,
by showing how we function in our
country, by putting an example before
them and their people of good
behaviour there.

Shri Hem Barua: They have refus-
ed to learn any lesson from us of
good behaviour.

Shri Jawaharlal Nehru: I am very
sorry, the hon. Member has very poor
opinion of human beings and human
nature.

Shri Hem Barua: But our unilateral
goodness is interpreted as cowardice
by Pakistan.

Mr. Speaker: Order, order. Let us
now set a good example.

Shri Jawaharlal Nehru: I know the
people of Pakistan fairly well. I have
known them in the past, not now. T
have great respect for them. They

are very decent folk. Of course, when '

you excite them with religious slo-
gans, nobody remains decent; they
become brutal. Everybody becomes
brutal, whether it is the Hindu or
the Muslim. We have seen what has
happened in Rourkela and Jamshed-

pur. It is scandalous in the extreme
that anybody should do what our
people have done there. This kind

of a thing does more disservice to
India than anything that might hap-
pen across our borders and elsewhere
because that is put in the balance as
if this is happening on both sides
and they are both pretty bad. I hope
that the worst of this has passed and
that we shall gradually—it will take
a little time—get back to more nor-
mal behaviour.
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As for China, that is a very diffi-
cult thing we have to face. We have
to face it by strengthening ourselves,
which we are doing and which we
have done to a large extent, and by
relying on ourselves more and more—
certainly getting help from other
people but relying ultimately on our-
selves. The moment we give up that
reliance we are lost. 1 do not know
how Acharya Kripalani imagines that
somebody else, however great the
power may be, may defend us on our
borders. Nobody can defend us; not
the greatest power in the world can
defend our borders except ourselves.
It is weil to remember this always
and to keep our people to remember
this so that they may not become
weak and think of, what is called, the
Maginot line or some such thing and
that others will help them.

if I may say so with all respect and
humility, we must not bccome too
self-righteous. We think that every
evil is being d.ne by Pakistan and
China and that we are completely
free from any wrong doing. We are
not free from wrongdoing. In the
Question Hour many questions were
asked about intrusions of air space.
There was some excitement when my
colleague, Shri Lal Bahadur Shastri,
snid that there have been more some-
thing or other.

An Hon. Member: Aggression.

Shri Jawaharlal Nehru: As a mat-
ter of fact, the statement that there
have been more on Pakistan side is
completely correct, from the point of
view of the United Nations. The
United Nations have received comp-
laints of our intrusions from Pakis-
tan and from us about intrusions by
Pakistan. They have got both and
they are receiving them constantly
about these intrusions. The big
difference is that our intrusions into
Pakistan do not give rise to questions
in Parliament; the others do. The
United Nations’ observers give their
judgment, although as far as I remem-
ber certainly the majority are in our
favour, a minority is against us too,



10721 Demands
namely, that we intruded in their
territory. Those questions do not
come here. Nobody is interes.cd in
them.

Shri Hari Vishnu Kamath: Will the
Prime Minister lay on the Table a
statement giving those cases where
it was against us? I can not believe
it.

Shri Jawaharlal Nehru: You do not
believe what?

Shri Huri Vishnu XKamath: That
there are instances when the United
Nations’ military observers’ verdict
went agains us.

Shri Jawaharlal Nehru: You may
not believe it, but I am telling you
the fact that of all the charges made
on most of them the judgment was
in favour and against Pakistan.
But there were a good number where
the judgment was against us, in
favour of Pakistan. I am talking
about the United Nations’' observers.
Whether they were true or not is for
me to say. But these things . . .

13.00 hrs.

Shri Hem Barua: We should have
a statement about that. This is the
first time that we are told about that.

Shri Jawaharlal Nehru: I am afraid,
we are growing very self-righteous

and we imagine that we are comp-
letely in the right and others are
in the wrong. That is not a good

thing. We should always think of
our wrong actions that we do. That
is more important than the wrong
actions that are committed against us.
Wrong actions that we do betray our
mentality, how we think, how we
act, etc. They delude us. They do not
delude the world. The world gets to
know all these facts.

Our publicity is often criticised, and

rightly so—I do not say it is good
publicity—but our publicity abroad
suffers very much from our self-

righteous attitude. The result is that
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even many of the truthful things that
we say are sometimes not believed.
They say, “These fellows are self-
righteous.”

Shri Hem Barua: Why don’t you
put it right?

Shri Ranga: Publicity is asleep.

Shri Jawaharlal Nehru: If I may
say so, it is Mr. Hem Barua’s attitude
that is the worst publicity for us, for
India.

Sir, that is all. I am grateful to
the House for the way in which they
have dealt with this matter. It is a
really difficult matter.

Mr. Speaker: Any specific cut
motions that I have to put separately?

Shri J. B. Kripalani (Amroha): I
did not interrupt the Prime Minister.
But there are certain personal expla-
nations which I may be allowed to
submit after he has finished.

Mr. Speaker: Any specific cul
motions that I am required to put
separately?

Shri Nath Pai: My cut motion No.
1.

Shri J. B. Kripalani: I may be
allowed to give my personal explana-
tion.

Mr. Speaker: If he gives that to me,
then I will decide it. If he sends to
me some statement, then alone I cam
decide.

Shri J. B. Kripalani: Because ] did
not interrupt him, I should lose the
right of giving personal explanation?
1 have to say only a few words.

Mr. Speaker: All right.

Shri J. B. Kripalami: I would only
request the Prime Minister to read
my speech a little more carefully. I
said, we have made non-alignment
as our principle, as our strategy, as
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[Shri J. B. Kripalani]

our tactics. I said that we are a
belligerent nations and I also said
that we are not militarily aligned
with any nation. 8o, I really do not
understand how I wanted the Prime
Minister to have any military alliance
with any other nation. But I do sub-
mit that he himself said, after we
were at war with China, that now
non-alignment had a different conno-
tation.

Another thing is, as the Prime
Minister said, that I want the defence
of our country to be left to other
nations. All that I said is that no
nation today can defend itself with-
out military aid from others. And 1
said that we must recognise that this
military aid we can get more from
the West than from Russia. That is
all.

Division No. 19)
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Mr. Speaker: Any cut motion thal
I am required to put separately?

Shri Nath Pai: My cut motion No.
7.

Mr. Speaker: Any other that I am
required to put separately? No. Then
I will put cut motion No. 77 first to
the vote of the House.

Shri Nath Pai: It may kindly be
read out.

Mr. Speaker: The question is:

“That the Demand under the
head ‘External Affairs’ be reduc-
ed to Re. 1.”

[Failure of foreign policy (77)].
Let the lobbies be cleared.

Lok Sabha Divided,

[r3.11 firs

A lvares, Shri

Bade Shri

Bagri, Shri

Barua, Shri Hem

Basant Kunwarj, Shrimati
Bheel, Shri P. H.

Buta Singh, Shri
Chaudhuri, Shri T". K.
Dwivedy, Shri Surendranath
Gayatri Devi, Shrimati
Ghosh, Shri P. K.
Gokaran Prasad, Shri

Abdul Rashid, Bakhshi
Akkamma Devi, Shrimati
Alva, Shri A. S.

Alva, Shri Joachim

Aney, Dr. M. S.

Azad, Shri Bhagwat JTha
Babunath Singh, Shri
Balakrishnan, Shrl
Balmiki, Shri

Rasappa, Shri
Basumatari, Shri
Baswant, Shri

Bhagavati, Shri

Bhanja Deo, Shri L. N.
Bhattacharyya, Shri C. K.
Birendra Bahadur Singh, Shri

AYES

Gounder, Shri Muthu
Jha, Shri Jogendrs
Kamath, Shri Hari Vishnu
Kapur Singh, Shri
Kohor, Dr.

Lohia, Dr. Ram Manohar
Mandal, Shri B- N.
Masani, Shri M. R.
Mohan Sw arup, Shri
Nath Pai Shri

Patnaik, Shri Kishan
Rajaram, Shri

NOES

Bist, Shri J. B. S.
Brajeshwar Prasad, Shri
Brij Raj Singh-Kotah, Shri
Chakraverti, Shri P. R.
Chanda, Shrimati Jyotsna
Chandrasekhar, Shrimati
Chandrabhan Singh, Shri
Chandriki, Shri
Chaudbhuri, Shri D. S.
Chaudhuri, Shri Sachindra
Chaudhuri, Shrimati Kamala
Chavan, Shri D. R.
Chavan, Shri Y. B.

Chavda, Shrimati Johraben A.

Chettiar, Shri Ramanathan
Chuni Lal, Shri

Ranga, Shri

Seth, Shri Bishanchander
Sezhiyan, Shri

Shashank Manjari, Shrimati
Solanki, Shri

Swamy, Shri Shivamurthy
Trivedi, Shri U. M.
Utiya, Shri

Vighram Prasad, Shri
Yadav, Shri Ram Sewak
Yashpal Singh, Shri

Daljit Singh, Shr;

Das, Shri B. K.

Das, Shri N. T.
Dasappa, Shri

Deo Bhanj, Shri'P. C.
Desai, Shri Morarji
Deshmukh, Shri Shivaji Rao S.
Dighe, Shri

Dinesh Singh, Shri
Dubey, Shri R. G.
Dwivedi, Shri M. L.
Elayaperumal, Shri
Ering, Shri D.

Gaijraj Singh Rao, Shri
Gandbhi, Shri V. B.
Goni. Shri Abdul Ghani
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Govind Das, Dr.
Guha, ShriA. C.
‘Gupta, Shri Shiv Charan
Hansda, Shri Subodh
Harvani, Shri Ansar
‘Hazarika, Shri J. N.
Heda, Shri
Jadhav, Shri Tulshidas
Jain, Shri A. P.
Jamir, Shri 8. C.
Jamunadevi, Shrimati
Jedhe, Shri
Jena, Shri
Jyoshi, Shri A. C.
Jyotishi, Shri J. P.
Kabir, Shri Humayun
Kajrolkar, Shri
Kanungo, Shri
Karuthiruman, Shri
Kedaria, Shri C. M.
Keishing, Shri Rishang
Khadilkar, Shri
Khan, Shri Osman Ali
Khan, Shri Shahnawaz
Khanna, Shri Mehr Chand
Khanna, Shri P. K.
Kindar Lal, Shri
Xotoki, Shri Liladhar
Koujalgi, Shri H. V.
Koya, Shri
Kripa Shankar, Shri
Krishnamachari, Shri T, T.
Lalit Sen, Shri
Laskar, Shri N. R,
Mabhishi, Shrimati Sarojini
Malhotra, Shri Inder J.
Mallick, Shri
Manaen, Shri
Maniyangadan, Shri
Mathur, Shri Harish Chandra
Mehdi, Shri S. A.
Mehrotra, Shri Braj Bihari
Mengi, Shri Gopal Datt
Minimata, Shrimati
Mirza, Shri Bakar Ali
Mishra, Shri M. P.
Mishra, Shri Mahesh Dutta
Mohanty, Shri G.
Moh iuddin, Shri

Mr. Speaker;
Division is . . .

Shri Kashi Ram Gupta: Mine has

not been recorded.

The result of the
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Morarks, Shri

More, ShriK. L.
More, Shri S. S.
Mukane, Shri
Mukerjee, Shrimati Shards
Munzni, Shri David
Muthish, Shri

Naik, Shri D. J.

Nanda, Shri

Naskar, Shri P. S.
Nayar, Dr. Sushils
Nehru, Shri Jawaharlal
Nesamony, Shri

Nigam, Shrimati Savitri
Niranjan Lal, Shri
Pandey, Shri R. S.
Pant, Shri K. C.
Parashar, Shri

Patel, Shri Chhotubhai
Patel, Shri P. R.

Patil, Shri D. S.

Patil, Shri V. T.
Prabhakar, Shri Naval
Pratap Singh, Shri
Raghunath Singh, Shri
Raghuramaiah, Shri

Raj Bahadur, Shri
Rajdeo Singh, Shri
Ram, Shri T.

Ram Sewak, Shri

Ram Subhag Singh, Dr.
Ram Swarup, Shri
Ramaswamy, Shri V. K.
Ramdhani Das, Shri
Rananjai Singh, Shri
Rane, Shri

Rao, Dr. K. L.

Rao, Shri Jaganatha
Rao, Shri Krishnamoorthy
Rao, Shri E. Madhusudan
Rao, Shri Muthyal

Rao, Shri Ramapathi
Rao, Shri Rameshwar
Rao, Shri Thirumala
Ray, Shrimati Renuka
Reddy, Shri K. C.
Reddy, Shri Ramakrishna
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Reddy, Shrimati Yashoda
Sadhu Ram, Shri
Saha, Dr. S. K.
Sahu, Shri Rameshwar
Semanta, Shri S. C.
Sanji Rupji, Shri
Saraf, Shri Sham Lal
Sen, Shri A, K.
Shah, Shri Manabendra
Shakuntala Devi, Shrimati
Sham Nath, Shri
Shankaraiya, Shri
Sharma, Shri D. C.
Sharma, Shri K. C
Shashi Ranjan, Shri
Shastri, Shri Lal Bahadur
Sheo Narain, Shri
Shivananjappa, Shri
Siddananjappa, Shri
Siddiah, Shri
Sidheshwar Prasad, Shri
Singh, Shri D. N.
Singha, Shri G. K.
Sinha, Shri Satya Narayan
Sinha, Shrimati Ramdulari
Sinhasan Singh, Shri
Sivappraghassan, Shri Ku.
Sonavane, Shri
Soy, Shri H. C.
Subbaraman, Shri C.
Subramanyam, Shri T.
Sumat Prasad, Shri
Surendra Pal Singh, Shri
Surya Prasad, Shri
‘Tantia, Shri Rameshwar
‘Thevar, Shri V,
Thomas, Shri A. M.
Tiwary, Shri R. S.
Tombi, Shri
Tyagi, Shri
Uikey, Shri
Ulakae, Shri
Upadhyaya, Shri Shiva Dutt
Valvi, Shri
Varma, Shri Ravindra
Verma, Shri Balgovind
Wadiwa, Shri
Yadav, Shri, Ram Harkh
Yadva, Shri B. P.

Shri Kashi Ram Gupta: The

machine has failed.

weqw WA . @IHT WiT &
TTE &Y 1M AfFA [Wee S g

ady fexdm g

Mr. Speaker: Probably the Mem-

bers do not recollect that we have had
the discussion earlier. Unless it mate-

rially affects . ..
229 (ai) LSD—4.

The result of the Divisiorn is:
Ayes
The motion was negatived.

35; Noes : 103
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8hri Ranga: Acharya Kripalani
did press the button and it did appear
on it but, unfortunately, afterwards
something happened and it is gone off.
Are we to understand that his having
voted for this cut motion . . .

Mr, Speaker; That statement has
been recorded.

Shri Ranga: It has not been re-
corded.

Mr. Speaker: What has been

brought to me that the machine did
not work would be recorded here.

Shri Ranga: Shri J. B. Kripalani's
vote is in favour of the cut motion.

Mr. Speaker: He says that his
machine first worked and then did
not work; he says that he wanted to
vote for the ‘Ayes’. That statement
will be recorded.

Shri Tyagi (Dehra Dun): I would
like to have your ruling on this
matter. There are two factors in-
volved. Sometimes, the machine does
not work, and sometimes it is the
human error, Will the benefit of
human error also go to the Member?

Shri Ranga: Why not? Whatever
it is. ,

Mr. Speaker: 1 said the other day
that I would not take into account all
human failures but I would take into
account all machine failures, and in
the first instance I also added that I
would not take them into account
unless the result was affected by that
voting. If the result is affected, cer-
tainly, I shall take human failure also
into account.

Shri Surendranath Dwivedy (Ken-
drapara): Has his vote been noted
anywhere? He wanted to vote for
the ‘Ayes’. He was in favour of the
cut motion.

Mr. Speaker:
said, that the
recorded.

That is what I have
statement will be
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I shall now put all the other cut
motions to vote.

All other cut motions were put and
negatived,

Mr. Speaker: The question is:

“That the respective sums not
exceeding the amounts shown in
the fourth column of the Order
Paper be granted to the President
to complete the sums necessary
to defray the charges that will
come in course of payment dur-
ing the ycar ending the 31st day
of March, 1965, in respect of the
heads of Demands entered in the
second column thereof against
Demands Nos. 15 to 18 and 115
relating to the Ministry of Ex-
ternal Affairs.”.

The motion was adopied.

[The motions of Demands for Grunts
which were adopted by Lok Sabha
are reproduced below-—Ed.]

DEMAND NO. 15—TRIBAL AREAS

“That a sum not exceeding
Rs. 14,54,01,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1965, in respect
of ‘Tribal Areas’.”

DEMAND NO. 16—EXTERNAL
AFFAIRS

“That a sum not exceeding
Rs. 16,99,91,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1965, in respect
of ‘External Affairs’.”

DEMAND NO. 17—DADRA AND
NAGAR HAVELI AREA

“That a sum not exceeding
Rs. 17,22,000 be granted to the
President to complete the sum
necessary to defray the charges
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which will come in course of pay-
ment during the year ending the
81st day of March, 1965, in respect
of ‘Dadra and Nagar Haveli Area’.”

DEMAND NO. 18—OTHER REVENUE
EXPENDITURE OF THE MINI-
STRY OF EXTERNAL
AFFAIRS

“That a sum not exceeding
Rs. 7,16,06,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1965, in respect
of ‘Other revenue expenditure of
of the Ministry of External
Affairs’.”

DEMAND NO. 115—CAPITAL OUT-
LAY OF THE MINISTRY OF
EXTERNAL AFFAIRS

“That a sum not exceeding
Rs. 1,61,25,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1965, in respect
of ‘Capital Outlay of the Ministry
of External Affairs’.”

13.12 hrs.
MINISTRY OF HOME AFFAIRS

Mr. Speaker: We sha!l now take up
the Demands for Grants under the
control of the Ministry of Home
Affairs, for which 12 hours have been
allotted,

Hon. Members desirous of moving
cut motions might send slips indicat-
ing the numbers of the cut motions
which they want to move at the
Table within the next fifteen minutes.

DEMAND NO. 45—MINISTRY OF
HOME AFFAIRS

Mr. Speaker: Motion moved:

“That a sum not exceeding
Rs. 4,1561,000 granted to the
President to complete the sum
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necessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1965, in respect
of ‘Ministry of Home Affairs’.”

DEMAND NO. 46—CABINET
Mr. Speaker: Motion moved:

“That a sum not exceeding
Rs. 42,01,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1965, in respect
of ‘Cabinet’.”

DEMAND NO. 47—ZONAL
COUNCILS

Mr. Speaker: Motion moved:

“That a sum not exceeding
Rs. 1,16,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1965, in respect

(]

of ‘Zonal Councils’.

DEMAND NO. 48—ADMINISTRA-
TION OF JUSTICE

Mr. Speaker: Motion moved:

“That a sum not exceeding
Rs. 2,91,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1965, in respect

) 99

of ‘Administration of Justice’.

DEMAND NO. 49—POLICE
Mr. Speaker: Motion moved:

“That a sum not exceeding
Rs, 13,41,85,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1965 in respect
of ‘Police”.”.
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DEMAND NO. 50—CENSUS

Mr. Speaker: Motion moved:

“That a sum not exceeding
Rs. 1,25,15,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1965, in respect
of ‘Census’.”

DEMAND NO. 51—STATISTICS

Mr, Speaker: Motion moved:

“That a sum not exceeding
Rs. 2,10,88,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1965, in respect
of ‘Statistics’.”

DEMAND NO. 52—PRIVY PURSES
AND ALLOWANCES OF INDIAN
RULERS

Mr. Speaker: Motion moved:

“That a sum not exceeding
Rs. 86,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1965, in respect
of ‘Privy Purses and Allowances
of Indian Rulers’.”

DEMAND NO. 53—DELHI
Mr. Speaker: Motion moved:

“That a sum not excecding
Rs. 19,65,87,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1965, in respect
of ‘Delhi’.”

DEMAND NO. 54—ANDAMAN AND

NICOBAR ISLANDS
Mr. Speaker: Motion moved:

“That a sum not exceeding
Rs, 2,99,18,000 be granted to the
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President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1965, in respect
of ‘Andaman and Nicobar Islands’.”

DEMAND NO. 55—LACCADIVE,
MINICOY AND AMINDIV]
ISLANDS

Mr. Speaker: Motion moved:

“That a sum not exceeding
Rs. 43,658,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1965, in respect
of ‘Laccadive, Minicoy and Amin-
divi Islands’.”

DEMAND NO. 56—OTHER REVENUE
EXPENDITURE OF THE MINISTRY

OF HOME AFFAIRS
Mr. Speaker: Motion moved:

“That a sum not exceeding
Rs. 2,52,43,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1965, in respect
of Other Revenue Expenditure of
the Ministry of Home Affairs’.”

DEMAND NO. 128—CAPITAL OUT-

LAY OF THE MINISTRY OF
HOME AFFAIRS

Mr. Speaker: Motion moved:

“That a sum not exceeding
Rs. 69,38,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1965, in respect
of ‘Capital Outlay of the Ministry
of Home Affairs’.”.

Mr. Speaker: Now, Shri Daji:

Shri Daji (Indore): I request that

I may be allowed to speak a little
later.
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Mr. Speaker: Now, Shri U. M. we may try, bureaucracy stands in
Trivedi. the way and™it is impossible to go
through with the idea that we have in

Sbri Kapur Singh: Shrimati = V1eW.

Gayatri Devi also wanted to speak.

Mr. Speaker: I shall call her also.
Shri U. M. Trivedi had to go, and,
therefore, I have called him earlier.
He had made a special request.

Shri Kapur Simgh:
that.

We appreciate

Mr. Speaker: I shall call Shrimati
Gayatri Devi later.

Shri U. M. Trivedi: When we read
the annual report of the Ministry of
Home Affairs we find that this Min-
istry covers practically all the affairs
in our country. It not only governs
but it helps in the government of
the various State Governments from
beginning to end. It governs the
Andamans; it governs the Nicobars;
it governs the Amindives; it inter-
feres with Himachal Pradesh; it
governs Delhi; it governs Manipur,
and it governs Tripura, and every-
where, the tentacles of the Home
Ministry are to be found. And it
spends a lot of money also. A great
burden rests upon the Home Minis-
try.

I do not want to shower any eulo-
gies on the present Home Minister.
He has promised to root out corrup-
tion within two years. I would give
him an extension of time by one year
more, and let him root out corruption
within three years, it he can.

The Minister
(Shri Nanda):

of Home Affairs
No extension,

Shri U. M. Trivedi: I wish that he
does it in two years' time.. But the
stories that we hear of the way in
which the machinery works, and the
way in which the brakes are applied on
the working of the machinery to root
out all corruption are patent facts
which are not lost even upon the pre-
sent Home Minister. However much

About three years back, if I remem-
ber aright, some exposure was made
about certain officers of the police in
Rajasthan, some high-ranking officers;
and many allegations were made. The
net result has been that those who
brought to the notice of the Legislative
Assembly and to the Minister concern-
ed the facts relating to corruption at
a very high level by persons of the
rank of superintendent if police and
deputy inspectors-general of police
have been put into trouble; those poor
constables have been put into trouble,
and up to date, some constables are
still under suspension and no results
have been achieved so far. These in-
stances can be multiplied from one
place or the other. I do not know how
we shall be able to progress further
in the matter of rooting out corruption
unless our officialdom makes up its
mind to eco-operate with the good
wishes and objectives of the Minister.
It is a very difficult task, and I wish
the hon., Minister god-speed.

We have one Central Reserve Police
which started with a nucleus of one
battalion, and now we have run into
12 battalion’s, Its administration re-
quires a complete overhauling today.
When I say this, I say this from my
personal experience that all is not
well with the administration of the
Central Reserve Police. The policy
of recruitment deserves much improve-
ment. At present, what happens is
that a man who has been recruited in
the Central Reserve Police, to begin
with, in the Central Reserve Police
Cadre, does not go high up, and in
between, some youngsters are brought
from outside and put on their top with
the net result that those who have
sacrificed their lives and careers for
entering the Central Reserve Police
and who deserve further prospects are
checked in their career,
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A further anomaly is that one

battalion is governed by the Army
while another is governed by the
Police. That is the wrong system
which is going on. Either it should
be completely governed by the Army
or it should be completely governed by
the Police. What it should be is no
concern of mine, but at least, a single
control will smoothen the way for the
proper administration of this unit.

It requires also further investigation
how far in this particular branch
where we employ about 18 battalions
with a strength of about 20,000 men a
particular cadre of the Central
Reserve Police as such should not be
created.

At present, about 4 battalions are
stationed at one place, two at another
place, three in another place and so
on. They are all dispersed all over;
although the law says that all of them
should be stationed at the headquarters
at Necmuch; yet, there are some offi-
cers who for particular reasons do not
want to move over to that place but
want to keep themselves at particular
places where they find a congenial at-
mosphere for their activities of a
dubious nature. The inspector-general
of the Central Reserve Police remains
here in Delhi; he is not able to con-
trol all the spread-out that is there.
Would it not be possible to have a
centralised place? When the Act
itself provides for such centralisation,
I do not see any reason why it should
be spread out at all places.

Although we are trying to help the
Scheduled Tribes in the matter of
recruitment, I find that the method
of recruitment that is being followed
for recruitment to the Central Re-
serve Police is such that the Sche-
duled Tribes of Gujarat, Madhya
Pradesh and Rajasthan get no place
whatsoever, and are turned out on
the only ground that they do not have
the proper height, If the height could
be reduced in the case of the
Gurkhas and others, I do rot know
why the height cannot be reduced in
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the case of the Scheduled Tribes; it
really passes my comprehension. I
do not know why greater recruitment
could not be made to the Central
Reserve Police from among these good
fighters and disciplined men who
will be available in all these three
States.

Then, we have got the Govern-
ment Railway Police, An excuse may
be given to me that that is no con-
cern of ours, but that is the concern
of the States. 1 would emphatically
say, as I have been saying from the
very beginning, that it is not a ques-
tion of the State police, for, the Cen-
tre contributes for all the Government
Railway Police which is employed by
the States, and it is the Centre which
contributes the various sums neces-
sary fcr the upkeep of the Govern-
ment Railway Police; we provide
them with houses; we provide them

with free passes and we provide
them with everything. And yet, this
Government Railway Police unit

does not do any good work for the
railways; on the other hand, we see
that stealing, thieving, pilfering and
destruction of railway property are
being carried out systematically in
the presence of thc Government Rail-
way Police, and yet nothing is being
done to check those things. The Gov-
ernment Railway Police are not at
all co-operating, but they co-operate
among themselves only in one thing,
and that is that they eithor catch hold
of the thieves whom they themselves
employ or cxtort money from the
delinquent railway officers and put
it in their own pockets. I have seen
to my surprise that each one of the
constables in the Government Rail-
way Police, at least in Madhya Pra-
desh and Gujarat, and Rajasthan,
lives upon taking and carrying with
him passengers without tickets and
charging them and taking that money
himself. This thing must stop. This
has gone too far. If honest people
in the raflways want to obstruct this,
they are not allowed to do so. Not



10737 Demands
only that. They are harassed for any
obstruction that is made. I can cite
as many cases as the hon. Minister
may like; I can put them in writing
and send them on to him.

Shri Ramga: Five years ago, the
Kripalani Committee made that re-
commendation. Now our friend wants
us to believe that he is going to abo-
lish all this in two years!

Shri Nanda: You won’t have any
trouble from me.

Shri U. M. Trivedi: We know that
you will not give us trouble on that
account. But the whole question
must be brought to your notice.

There is another factor which is
very patent, There is a cry from
government employees that the rules
issued by the Home Ministry and the
O & M department are not complied
with by the various departments. For
example, in the office of the Auditor
Gencral, there were certain persons,
young men, who had indulged in
strikes during the 1960 strike. The
Home Ministry had issued orders for
their reinstatement. Notwithstanding
this order, some 35 or 50 of them even
have even today not heen reinstated.
Unions which are allowed to be run
bv various government departments
arc not recognised bv the Auditor
General’s office. T do not know how
the Auditor General can escape from
being suhiect tn the orders of the
Home Ministry in this respect. When
all other departments obev the Home
Ministrv’s orders in this matter, how
can there be an exception in favour of
the Auditor-General where govern-
ment employees are concerned?

Coming to ‘he Defence of India
Rules, their administration hag always
been a tricky thing. There may be
certain persons against whom the DIR
mav be used in times of emergency.
But to mv great surprise T find they
are not being used against those who
carrv on sabotage in our country,
against foreigners in our cauvntrv who
are indulging in activities against us,
against those who terrorise our own
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people, who carry on propaganda
against us. But they are being used
against those persons who are foolish
enough sometimes to  give ex-
pression to their thoughts in an
annoyed mood or as a matter of
reaction. If those people are simply
put down for that, I say greater
care must be taken by Government in
putting’ behind barg only those per-
sons, those scoundrels and rogues, who
sabotage our good work. If they are
necessarily to be utilised, they must be
utilised against such persons.

When I say this, even then as a
lawyer, 1 cannot forget this conceptiom
against which my whole mind revolts.
No man should be put behind bars
without trial. I cannot understand
how long we can take shelter behind
this process of putting behind bars peo-
ple against whom we cannot prove our
charges.

We know we are not passing through
very happy times. Even then, the way
in which we are taking things the way
we are handling our affairs, specially
foreign affairs, makes me feel that
there is no justification for carrying
on with this emergency to an inordi-
nate length. There must be some
introspection about this whole affair.
We must not utilise the emergency for
the purpose of making laws which are
not to the liking of the people.

13.26 hrs.
[Mr. DEPUTY-SPEAKER in the Chair]

One thing more to which I would
draw attention. We have been crying
for a number of years now that it is
not enough to have the protection of
the provisions of articles 310 and 311
of the Constitution. We have now
watered down even that little protec-
tion which was there. Is it not high
time for the hon. Minister to apply
his mind to this fact that after all,
justice has got to be done even to
government employees? It is not that
simply on suspicion you can drive
him out of employment and give him
absolutely no opportunity of showing
cause, showing that some bungling
has been done by his officers. I
remember a case where on inquiry a
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man was not found guilty, but the
expression that was used was that
the case against him is ‘made up'
The inquiring officer did not under-
stand the language he was using. He
was saying in the whole paragraph
that the case is fabricated, that it is
false and so on; then he said that the
case against him is ‘made up’. After
four years some wiseacre of a clerk
found it out and wrote a note saying
‘Here is a case where the man has
been found guilty but has not been
punished.” The officer concerned
did not look into the case but
said, ‘All right; then dismiss him.’
The man concerned wanted to show
cause why he should not be dismissed.
By that time, the man is dismissed.
The poor man was removed from ser-
vice without his being able to give his
explanation. Even today he is out
of employment.

These are things which must be
guarded against. Such bunglings by
officers do take place. Therefore, I
would suggest our having a machin-
ery on the same lines as the droit
administrif in France, so that the rule
of law may be applied even to govern-
ment employees and they may also
get an opportunity of clearing them-
selves and getting an  independent
hearing about the allegations made
against them. In doing this, I think
Government will be doing a great
service to the class III employees,
upon whom generally officers pounce
and ruin their careers. They are dep-
rived of their bread and butter simp-
ly because of some whimsical things
that enter into the heads of the offi-
cers,

I wish the Home Minister well in
the progress in the direction of rooting
out corruption. He should go as st-
rongly as he thinks he should in
this effort.

Shrimati Gayatri Devi (Jaipur):
Mr, Deputy-Speaker, Sir, the Ministry
of Home Affairs has charge of $o0
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many important departments that I
find it difficult to know which to speak
about.

To my mind, this Ministry is the
most vital of all because it is the
foundation on which all other Minis-~
triee are based. If the working of
the Ministry of Home Affairs is
smooth, clean and efficient, then we
shall be strong within our country
and capable of facing problems from
outside. To be strong from within,
we must have a clean and efficient
administration.

The fact that he appointed the San-
thanam Committee is proof that the
Home Minister was sincere when he
piedged to eradicate corruption in this
country within two years.

The Santhanam Committee deserves
congratulations on a report on the
subject of ministerial corruption, a
subject which the ruling party has
hitherto treated with resentment and
silence. On a previous occasion, I
said in this House that corruption in
this country has reached a magnitude
which in its peril seriously competes
with the Chinese aggression. In my
recent contacts in different parts of
the countary, I found a deep-seated re-
sentment to this kind of corruption. I
mention this to contradict the cynical
assertions that sometimes are made
that corruption would not be so wide-
spread if the people did not want it.

The question that this House must
ask itself is—does it really wish to
eradicate this evil at all levels, even
the highest? Because unless you
eradicate this evil at all levels, you
are not going to eradicate it at the
lower levels, on the simple principle
that the tone of an organisation is set
at its highest and not at its lower, or
lowest, levels. On this principle
alone, the leadership has failed this.
country. No amount of reports or
recommendations will wipe out this
evil unless this House sets about it
in a determined manner.
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Ministerial corruption cannot be
easy to unearth, much less to prove,
though sometimes it is practised quite
blatantly. It is most necessary, there-
fore, that the definition of corruption
must be made so wide as to include
the various ways in which a Minis-
ter's favour is sought. It must
include the use by the Minister of
the apparatus and machinery of
administration for his or his party's
purposes. For instance, last Novem-

ber, when the Congress Party held
its session at Jaipur, Government
money and personnel were openly

utilised, which is against all law and
convention.

Shri M. R. Masami (Rajkot): Shame.

Shrimati Gayatri Devi: At this
point, I should also like to add that
it i1s a wrong practice on the part of
the ruling party to allow institutions
such as the Bharat Sevak Samaj to
undertake public works, which is the

responsibility of the Government
departments, but the Government
often gives them work to provide

them with some sort of

remunera-
tion. 1 mention this because it has
been brought to my notice that the

maintenance of part of the road bet-
ween Jaipur and Agra, which 1is
National Highway No. 11, and other
roads in Rajasthan, has been allotted
to the Bharat Sevak Samaj, and they
have not been able to do their work
properly. It seems the public have
to suffer because of the ruling party
supporting their own social organisa-
tions.

1 should also like to mention that
it is often found in gonstitujencies
which have not voted for the Cong-
ress, that the poorer members of the
society are not allowed their normal
rights, and that, basking under the
protection of the Congress, Ministers
and other officials openly tell them,
“you cannot have this, you cannot
have that, as you did not vote for
us.” I have many proofs of this, but
I do not propose to elaborate on this
now, but the Home Ministry must be
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very firm about eradicating this evil.
This tendency to identify Goverm-
ment officials from thc highest level
to the Panchayats with the ruling
party is a serious challenge to demo-
cracy, besides which it is  another
form of extreme corruption.

This House will also have to consi-
der how far the conditions about the
grant of licences and permits and
Government contracts have produced
corrupt practices. It is clear that the
distribution of licences, permits,
quotas should rest in an independent
organisation, which objectively consi-
ders such applications in the light of
our national planning, and there
should be periodical reviews of such
grants and the implementation of
these grants. But this is an indepen-
dent matter which I shall refer to on
another occasion.

At present I am asking the House
to define corruption to include any
attempts at influence-peddling or good-
will-buying. This influence-peddl-
ing or goodwill-buying has taken
many forms in this country. It does
not always take the form of money,
nor is it always for immediate returns.
Similarly, the gift is not always made
to the Minister, but often to

c.me
other person such as a son, nephew,
daughter etc. In the Companies Act,

a provision has been incorporated to
penalise Directors who show any un-
due favour to their relatives, and the
term “relatives” includes a list of 49
persons, ranging from parents,
daughters-in-law, mother’s brother's
wife, father’s sister’s husband and
numerous others, and such relation-
ship that may arise by adoption,
whether by full blood or half blood,
and whether by legitimate or illegiti-
mate descent or ascent. What s
sauce for the business goose must be
sauce for the Ministerial gander.

One of the finest Prime Ministers of
England, Lord Asquith, had to reply
to the House of Commons on a com-
pletely unfounded charge, that he
took part in the appointment of &
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son-in-law as Chairman of the Sudan
«Cotton Corporotion, I would, there-
fore, earnestly suggest that once the
Minister -or his relative is pro-
ved to have amassed wealth, ex-
cessive or disproportionate to his cir-
<umstances, then by law the onus
should be placed upon the Minister to
prove that this wealth was legitimate-
ly acquired. There as no reason why
a distinction has been made between
.officers and Ministers whereby the
officers’ properties are subje.t to
periodical declaration, even to a
dressing table or stool, and the Minis-
ter is not subject to the slightest
obligation to reveal his property.

In the latest Budget proposals, there
ig a provision by which the Finance
Ministry proposes 'o take away the
secrecy which attaches to the income-
tax assessee's returns to the Income-
tax Department. I think personally
that this is wrong, but if the Govern-
ment submits an ordinary citizen to
this form of complete disclosure of
his manner of earning to everybody,
surely the Government cannot object
to the disclosure by the highest of
public servants, ithe Ministers, of
their carnings, All such returns
should be made available to the tri-
bunal, which may be constituted under
the Santhanam Committee proposals.
Unless the proposed tribunal is per-
mitted to obtain all material available
in all donartments, the particular
matter referred to a tribunal will not
yield gatisfactory results,

It may be pertinent to consider the
suggestion of the Committee as regards
the body to be appointed to inquire
into the allegations against Ministers.
The aim should be to simplify the
proceedings as much as possible, and
to reach a conclusion as soon as possi-
ble, It would be better to leave the
appointment of the tribunal to the
President, in consultation with the
Chief Justice of India at the Centre,
ard in the States to the Governor in
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consultation with the
Justice,

State  Chief

At this point, I should like to deviate
a bit and to suggest that, as far as
possible, State Governorg should not
have any party or politial affiliations,
so as to inspire confidence in justice
to all sections of the public,

To come back to the point, I suggest
that the House, on a fuller considera-
tion, decide that the tribunal may
perhaps consist only of one rather
than three members guggested, and
it is better that this one member
should be a sitting Judge of the
Supreme Court of anyone of the
High Courts.

The Santhanam Committee deserves
to be particularly congratulated for
that part of their recommendations
where they lay down the conditions
under which inquiry into gallegations
against Ministers are to be ordcred.
It is natural to assume that they are
dissatisfled with the manner in which
in the past even gerious allegations,
such as those which had been made by
no le:s a person than our former
Finance Minister, Shri C, D, Desh-
mukh, had been cavalierly treated.

There is one more matter which I
would like to raise here, and
that concerns  penalty. Once a
Minister is found to be guilty
of corruption, the mere loss of
Ministership, or ineligibility for
any elective post, is not going to be a
deterrent to a person. of this kind.
The penalty must involve conflscation
of property unaccounted for, and he
should be treated like the lowest type
of criminal and depriveq of all civil
rights. This may sound rather dras-
tic, but T would like you to consider
that unless this House sets about this
reform in a ruthless manner, the
country will go down rapidly in spite
of all its plans and its administration.

The Committee has pointed out that
there is a widespread impression of
failure of integrity among ministers
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in the country. That, I might say, is
understatement of the century. In-
deed, there is hardly a man outside
the Congress ranks who does not
hold the view that the failure of
integrity is due to the unwillingness
of the Government to take the matter
in hand....

Shri Shinkre (Marmagoa): Even
within the Congress itself,
Shrimati Gayatrji Devi:...... under

the belief that the image of the Con-
gress will be tarnished in the eyes of
fhe common man. I would like this
House to consider seriously that the
image likely to be tarnished js not
merely that of the Congressman but
of everyone of us, of every person
who takes to political life, even in all
sincerity.

Twenty years ago, a politician was
regarded as an unselfish fighter for
our freedom. Gandhiji, the first
among them, regarded political free-
dom as only a means to the end of
social regeneration. How jg it that
within a couple of decades the fair
name of a legislator, a politician, has
become a synonym for a dacoit and a
humbug?

It is high time we all of us act so
ruthlessly towards the corrupt and
the contemptible among us, that the
dacoit no longer js attracted to poli-
tical and civic life, and the name of
the politician is regarded as another
term for an earnest social reformer.
Lord Morley used to say that the
highest virtue in a modern man was
public service : it is for us to restore
the esteem in which the public ser-
vant should be held,

Shri Nath Pai: May I very grate-
fully acknowledge the many kind
things the lady has so graciously said,
the charming spokesman regarding
the Santhanam Committee of which
I am a humble Member.

Shri Daji: They were not meant
for you but for the whole committee.
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Shri Harish Chandra Mathur
(Jalore): Mr. Deputy Speaker, Maha-
rani Gayatri Devi's well-written
manuscript on the eradication of cor-
ruption will be appreciated by many.
But T wish to remind her that this
subject has been taken up by many
of us sitting on this side much earlier
than she came . (Interruptions.)

Shrimati Gayatri Devi: Then why
has nothing happened in all these
years?

Shri Harish Chandra Mathur: It
was only as a consequence of the
attitude taken by us here that the
Santhanam Committee was appointed

before the Maharani Saheba could
even think of it.
Shrimatj Gayatri Devi: I never

claimed any credit for that.

Shri Harish Chandra Mathur: I
am also happy that the Santhanam
Committee is headed by a Congress-
man,

Home, Mr, Deputy-Speaker, has
always been a key portfolio and it is
of special public importance. It has
assumed a very special importance in
the context of the Chinese aggression
and the unending trouble from Pak-
istan. T would like to warn the Home
Minister that he has to prepare him-
self for worse times ahead. We must
get prepared for much more trouble
from the Chinese and Pakistan side.
We have got to have a blueprint
which could be switched on at a mo-
ment’s notice to deal with any situa-
tion which might arise in the near
future. If he hag to discharge this
terrific responsibility which he has
got to shoulder, he must have the
counsel and the support of this House
and of the people in this country.
He wil] not get that support merely
by asking for it or by preaching or
by emply appeals. He wiil be able
to get the support of the penple in
abundance only if he fulflls essential



10747 Demands

[Shri Harish Chandra Mathur]

things, only it he strikes a sympathe-
tic chord in the minds of the people and
if he takeg note of the decisions arri-
ved at in this House. There is no
doubt so far as the sincerity of pur-
pose is concerned. But sincerity of pur-
pose does not go very far. What is
more necessary is to have clarity of
thought and decisions and s further
determination to carry the will of
the people and to give the impression
that they will go to their full length
in carrying the will of the people.
Then the support of this House and
of the people will be spontaneous.

We have at the present moment a
very difficult gituation and as indicated
by the Prime Minister we must put
our house in perfect order. But let us
also realise that trouble arises here
and jts roots are in East Pakistan.
In spite of the best efforts that we
may make, we must make those efforts
to streamline our administration and
to give a gsense of security to the
minorities here and also a sense of
dignity, we must realise that it could
not be one way traffic. Whatever the
hon. Home Minister may say or what-
ever be the wishes of the Prime
Minister, stern action will hardly
bear any fruit until and unless we
can have put sense in the head of the
Pakistan people and Pakistan Gov-
ernment. Unfortunately the irres-
ponsible Government of Pakistan does
not understand that the real trouble
lies in East Pakistan and the trouble
arises out of the behaviour meted out
to the minorities during the last fif-
teen years; it is not only now; it has
assumed a gspecial magnitude at the
present moment. While we take all
these steps and see what we can do,
we have to see that this House and
the people are assured that there
would absolutely be no slackening on
our part in throwing out the infiltra-
tors from Assam, and that there would
be no brake applied there, We have
appreciated the appointment of tribu-
nals so that no Indian Muslim could
have a sense of grievance that a fair
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treatment is not given to them. Every-
body must be given the fullest oppor-
tunity to put his case, There could
be absolutely no compromise on
fundamentals and basic principles. The
basic principles must be made clear;
otherwise you will never be able to
get the support of the people. We
have unfortunately been doing a lot
of patch work and most of our troub-
les are Dbecause there has not been
clarity of thought, not going to the
tull length out of fear, Public opinion
here or there will be with you if you
are right and correct in your position.
Once correct decisions are taken, they
must be implemented.

The Government of India must take
the responsibility for releasing Sheikh
Abdullah, It is obviously a political
decision. The entire responsibility
does not lie with the State Govern-
ment. I am neither jubilant nor dep-
ressed because of the release of Sheikh
Abdullah, It would have been much
better if the case had been tried and
disposed of quickly. But if there was
no end to the case being decided, I
do not mind if the Government had
taken a political decision to release
him. It is good that you have given
him an opportunity, People have
been more than generous to him and
reclaimed him. But if he does not see
sense, it is for him to decide whether
he should go with the people or again
in wilderness, Our mind should be
very clear and firm in this matter.
We give him an opportunity, but if
he does not behave and does not
know where he stands, it is for him
to decide where he goes. But our
attitude should be absolutely clear in
thig particular matter. Let him ans-
wer whether he is an Indian or not.
Let him tell us whether he had recog-
nised and asked for assistance and
whether there was aggression from
Pakistan or not. It is really surpris-
ing that he has not said a word about
occupied part of Kashmir and the
atrocities of Pakistan, It is unfortu-
nate also that in spite of an assurance
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and promise given by him suo motu
and unasked for that he did not know
the situation and he would be able to
give expression to his views only after
his consultations with hig friends, he
has eaten his own words. Possibly
the reports in the Press are not cor-
rect, but I hope he will see sense.

We have serious problems even at
the present moment at hand. The
communal trouble can be fanned from
the other end by Pakistan at any
moment. Labour trouble could start
in this country at any time. Large-
scale sabotage can be attempted by
certain anti-social elements in this
-country, We have got to be prepared
for each and everything and we must
have a blue-print to meet any situa-
tion that might arise.

With China and Pakistan at our
‘throat, with all these troubles brew-
ing up in the country, we must at
once think of streamlining the ad-
ministration. No administration cin
be streamlined until and unless the
Government is extremely competent,
alert and vigilant, It is unfortunate
that at this time there is a sort of
loosening of control in Delhi. I wish
the Minister reads the Statesman of
3rd April wherein a critical analysis
has been made of the entire situation.
Even Blitz says it finds that the pulse
of Delhi is feeble and the Prime
Minister is fighting fit. A year back,
when 1 was speaking on the Demands
of the Ministry of Economic Coordi-
nation, T said that Mr. T. T. Krishna-
machari, as Minister without Port-
folio—may be he js a great intellectu-
al—would be absolutely ineffective to
‘bring about any coordination. At that
time. when the Prime Minister was
in the best of health, I suggested that
a Deputy Prime Minister must be
appinted if better control and coordi-
nation were to be effected, I think it
‘wag highly advisable at that time and
1 wish the Prime Minister had taken
that advice and not over-strained
himself to the dismay of all of us.

now are for the
We are dis-

My observations
Prime Minister himself.
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cussing under this Ministry’s demands
the demands for the Cabinet Secreta-
riat also. It is in that reference that
I am speaking. It was advisable at
that time; it is a necessity now. The
Prime Minister, answering a question
the other day, said that the question
has not arisen. I wish the Prime
Minister realises that the question has
arisen in the mind of the entire
nation. The question has not only ari-
sen but has found expression here and
abroad. It is not only necessary to
appoint a Deputy Prime Minister, but
we have got to strengthen and stream.-
line the Government at the central
level also. You will realise that when
I said that this portfolio was not neces-
sary, the first speech of Mr. T. T. Kri-
shnamachari, the Minister without
Portfolio, since he assumed office od-
dly enough involved justification of his
department’s existence, He said, the
Prime Minister and his colleagucs had
not decided to create a department for
the purpose of providing a berth to
him. His choice was accidental, he
said, and its usefulness in the context
of the huge size of the Plan would
continue to grow. What happened to
that necessity? It has evaporated in
thin air. This is how we make
appointments at the central level.

Even considering the present distri-
bution of portfolios, the Ministry of
Industry, which is a vita] thing, is in
a complete mess today. What have
we done with agriculture on the one
hand and industry and international
trade on the other? We find the
Ministry. of Trade and Commerce is
in utter jitters. If any useful pro-
ductive effort has to be made, let
there be a complete reorganisation at
the central level. You can cut down
the number of Deputy Ministers Zrom
21 to 6 or 7. I do not think the num-
ber of Cabinet Ministers is too large.
Let there be a compact Ministry.
Therefore, there is urgent need for
this reorganisation. It is a national
need today in view of the situation
which this nation has got to face.

It will not be enough to say that
the Ministry should be strengthened
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here. We have got to take serious
steps to give real tone and temper to
the administration in various States.
It would not be enough to say that
these are autonomous States and we
can do nothing about it. There are
many things which the Centre could
do. Apart from that, when one rul-
ing party is there, you cannot get
away by saying the States can go
‘their own way. The ruling party, the
Congress, is responsible to the en-
tire nation and they must be able to
bring about the Chief Ministers of
various States to take certain steps,
which will put the administration in
the various States at a higher level.
There are three or four States which
are in very good shape. The trouble
in Kashmir was that we permitted a
Ministry, which had gone wrong to
a great length, to remain till it be-
came almost beyond repair. Another
friend said something about Pondi-
cherry. I know there are other
States where the administration is
being sustained by corrupting the
people and nothing else. Therefore,
there is necessity to take certain im-
mediate steps, and to streamlinec the
administration.

I would make a few concrete sug-
gestions here. We have a tenure sys-
tem in the Central secretariat under
which you will have people in the
secretariat only for a tenure period
of four years. The senior most peo-
ple having come to the centre never
want to leave Delhi under any cir-
cumstances. They are strong enough
to defy anybody. When one Secre-
tary moves from one Ministry to an-
other, even there they think there
is the question of seniority and junio-
rity. One cannot be given any port-
folio as is demanded by the interests
of the country. 1 would, therefore,
suggest that the Chief Secretaries of
all the States should have status
equal to that of the Secretaries to
the Central Government. This will
inject health and rmaturity in the
States secretariat. We must have a
panel of 50 of the senior-most, select-
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ed people. The State should choose
from these 50 only their Chief Secre-
tary. The Secretaries from the Central
Government who will go to the
States, will be able to give maturity
and better health to the State admin-
istration. They will be able to under-
stand the problems of the States.
When they come back here, they will
be much better to deal with the prob-
lems of the State. It will also give
effect to the tenure period.

1 think the same thing could be
done about the Inspector General of
Police. If the IGP and the Chief
Secretary are selected out of the fivst
50 senior-most persons who mavy be
trusted to deliver the goods,—the
States will have their choice to take
anybody out of the 50—then it will
injoct a much better health.

14.00 hrs.

Then, ut the present moment the
district administration has been very
much weakened. I would suggest
some changes just at the district
level. It is not that the Home Minis-
ier will be able to run to all the
various places to restore law and
order. It should be the primary res-
ponsibility of the State Government
and it should be the primary respon-
sibility of the District Magistrate.
Please strengthen his hands. He has
been considerably weakened. You
must, on the one hand, strengthen
your Panchayati Raj institution so
that they may be able to deliver the
goods at the spot, so that they may
be able to listen to the grievances of
the people and give them relief and,
on the other hand, you must bring the
Police Superintendent and the Dis-
trict Magistrate closer together. There
is a great gap which has arisen at the
present moment. They must be made
responsible for the law and order
situation. Before there is any trou-
ble they must have a complete pic-
ture of the district and they should
be able to take action. It should be
understood by the Superintendent of
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Police and the District Magistrate
that if anything happens in their dis-
trict and they are not able to foresee
it and take proper action they will be
immadiately suspended. Prisc focie
it will be taken that they have failed
in their work and unless they are
able to explain their conduct they
must be prepared for these conse-
quences. They must go to the State
Government and the Central Gov-
ernment and demand whatever they
want to maintain peace in their dis-
trict. They must be provided with
whatever they want. They must be
well equipped. But they must be
told that it is their responsibility to
maintain law and order and it must
be done.

I would also like to say a word
about the State Public Service Com-
missions, How are these public ser-
vice commissions constituted? These
are statutory bodies. These are inde-
pendent bodies, and it is expedient
that the confidence of the people is
retained in these bodies. Unfor-
tunately, there is a great deteriora-
tion. What happens is, the senior
officers who gain the favour of a
particular Minister get themselves
appointed as members of the public
service commission. It is not a very
happy situation. Either we should
adopt the same procedure which we
have for the judges or something
must be discussed and adopted where-
by we might give proper health to
the public service commission.

Then, a word about administrative
reforms. It is accepted on all hands
that we must bring about very funda-
mental administrative reforms both
in the structure as well as in the
procedures of the Government. It is
really unfortunate that in spite of
this recognition we have hardly taken
any worthwhile step in this direction.
France appointed a separate minis-
try. We thought that the administra-
tion there was so fine that in spite of
the change in the ministry the ad-
ministration was carried on well. But
they felt compelled to have a special
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ministry for administrative reforms
and the most dynamic person was

put in charge of that ministry. I am
not very much in favour of g minis-
try for administrative reforms. Then,
in England, which we are emulating,
even during the last three or four
years they have felt that they have
not been keeping pace with the
changing circumstances and they felt
compelled to have a Police Commis-
sion, to have a committee for ad-
ministrative tribunals and even one
for higher education. But nothing is
being done here. Of course, Canada
had a special commission only man-
ned by people from public life. We
know about United States of
America. And, here my hon. friend
the Home Minister thinks that he and
one of his officers in the Ministry will
be able to tackle this problem. Here
in this country, where we have swit-
ched over from colonial rule to de-

mocracy, where we have switched
over from police raj to a welfare
State, the need for administrative

reforms to conform to the changing
times, to conform to the social needs,
to the revolution which we have
brought about, to the Panchayati
Raj administration which we want
to usher in, is far greater and it is
really regrettable that there is no
proper appreciation of the situation.

After having said so much about
administrative reforms I want to say
a word about judicial administration.
1 think I will not be able to put it
more strongly than what the present
Chief Justice himself has been saying
from place to place during the last
few months. I do not know whether
there is any commodity—of course,
the prices are going high in respect of
all the commodities and the people
are worried about it—which is cost-
lier than justice. The common man
knows that. There are delays in
getting justice done. Justice is al-
most becoming impossible within the
reach of the common man. It is now
17 years after freedom, and we have
not been able to take any effective
steps. The Chief Justice himself has
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been saying this. It is impossible for
any self-respecting person to go to a
court. There has to be a complete
overhaul, a complete re-orientation.
1 go not want to go there even as a
witness, because the conditions are
$o humiliating that even though I go
there to help you, you treat me, if
not with contempt, with utmost
scant courtesy. May I hope that the
hon. Minister will discuss this matter
with the Chief Justice and take early
action to improve matters.

One last word about the adminis-
trative services. This Parliament
passed the resolution much earlier,
but there has been very slow pro-
gress in the constitution of the other
all-India services. May I submit that
these all-India services be constituted
as early as possible and the Parlia-
ment taken into confidence. Much
more important than the services
which you are constituting are the
services for industrial management,
for economic management and busi-
ness management. We have done
nothing in this respect. We have got
s0 many public enterprises and we
have taken hardly any step in this
direction. 1 do hope that the hon.
Minister will give proper attention to
this, and will realise that in the
changing times training and refresher
courses have assumed a very great
significance. We have done very little
in this respect.

May I tell him, Sir, that we are
living in fast changing times—it is a
trite observation—and Eric Ashby,
Master of Clare College, Cambridge,
foresees the day when degrees and
professional qualifications may have
to be regularly re-acquired in the
same way as the passports are re-
newed every year. It means that the
world is moving so fast, scientific
developments are taking place in such
a manner that your refresher courses
or training courses have got to be
geared to them. It is really unfor-
tunate that at present we have not
done anything. Qf course, we have
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got exceedingly nice young officers.
But still we have IAS officers who
can throw out members of legislative
assemblies from their office and mis-
behave with them., And, you call it
democracy. If you want to give a
real meaning to democracy, you will
have to bring about a re-adjustment,
a better approach and a better under-
standing between the democratic
forces and the bureaucratic forces
which are ruling the country at the
present moment.

Shri Subodh Hansda (Jhargram):
Mr. Deputy-Speaker, Sir, as the time
at my disposal is very limited I am
not going into the details of the var-
ious points that I have and I will
straightaway deal with the problems
of the members of the Scheduled
Castes and Scheduled Tribes dealt
with by this Ministry. To start with,
Sir, I would say that it is the consti-
tutional responsibility of the Govern-
ment of India to ameliorate the condi-
tions of the Scheduled Castes and
Scheduled Tribes in this country, and
I would hold the Government of
India responsible if something has
not been done for the welfare of these
people.

Sir, since independence various
welfare measures have been taken for
the economic upliftment of these
people. No doubt, if we look at the
financial targets the progress is very
satisfactory, but if we look at the
physical targets the achievement
made so far, I would say, is not as
satisfactory as it should have been.

Take the case of the tribal develop-
ment blocks which are specially meant
for the overall development of the
area as well as economic development
of the tribal people in those areas.
Though these tribal development
blocks are not strictly under this
Ministry, it has got a special res-
ponsibility in this matter because it
grants huge amounts to these blocks.
In the Second Plan 43 multi-purpose
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blocks were taken up and the Home
Ministry. has spent Rs. 15 lakhs per
block out of a total expenditure of
Rs. 28 lakhs per block. In the Third
Plan, it is going to spend Rs. 12 lakhs
out of Rs. 22 lakhs in each block.

But when we look at the achieve-
menis of these blocks, we find that
the benefits so far achieved by the
tribal people in those areas are not

at all satisfactory. Though the Home .

Ministry is spending a lot of money
in these blocks, I understand that jt
has no control over the development

projects; ncither has it any say in the |

working of these blocks. After the
completion of the Five Year Plan,
the Home Ministry appoints a com-
mittee to assess the achievements of
these blocks. In the Sccond Plan
the Elwin Committee was appcinted.
That Committce has stated in its re-
port that the maximum benecfit of
these blocks which should have gone
to the tribal people has gone to the
non-tribal people. It has also given
some reasons for it which are worth
mentioning. It says that in all these
blocks the officers were indifferent
and unsympatheic towards the tribal
people. If further says that the rules
and regulations were so rigid that it
is impossible for the tribal people to
take advantage of the benefits of
these blocks. The ignorance and
poverty of the tribal people are other
reasons why they could not get the
maximum benefit out of these blocks.
In the annual Report of the Commis-
sioner for Scheduled Castes and Sche-
duled Tribes also there is a reference
to this problem and the same rea-
sons have been given for the tribals
not being able to get the maximum
benefit from these blocks. If the
members of this community are to
be developed, then I would suggest
that all the tribal development blocks
should be directly under the control
of the Home Ministry, or at least it
should have some officers to super-
vise the working of these blocks and
all the welfare projects that are un-
dertaken in all these blocks. During
the Third Plan 430 blocks are going
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to be opened. If no special repre-
stniative of the Home Ministry is
appointed in all these blocks, 1 do
not think the tribal people will get
any' benefit out of them.

As I have already mentioned, the
Home Ministry is spending a  huge
amount on  these blocks. In the
Second Plan the per capita expendi=
ture was Rs. 15 per annum and the
per cupita expenditure during the
Thizd Plan is probably Rs, 12§ per
annum,

In spite of the opening of all these
tribal development blocks, it has
covered only 11 lakhs of tribal people
throughout the country during the
Second Plan. During the Third Plan
I believe it will not be able to cover
more than 7 miilion tribal people out
of 2y millions in this country. I do
not sre any justification for the en-
tire Central allocation—if not the
entire allocation, at least 75 per cent
of the Central allocation—being spent
on & few people and the rest of the
people being deprived of the benefits
and privileges that should have legi-
timately gone to them.

Regarding the criterion for selec-
tion of tribal blocks, according to
the present procedure two-thirds of
the population of that block should
be tribals. I think it is going to be
reduced a little during the rest of the
Third Plan and the Fourth Plan but
yet I do not think it is going to cover
even 50 per cent of the total popula-
tion, because there are areas and
States which cannot be covered be-
cause of this criterion.

There are areas where the tribal
population is more than 80 per sq.
mile, one of the criteria fixed
for determining a tribal develop-
ment block—in my State it is 90
per square mile; it varies from

place to place; in some cases it
is 200 per square mile—but it
does not satisfy the other criterion,
namely, two-thirds of the population
because the population per square
mile in our State is more than 1,000.
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So, we can never satisfy that criterion.
I am not pleading or more of tribal
blocks in any pa ticular State; what I
am pleading is that the Central allo-
cation to States should be on the basis
of t ibal population, If only that aspect
had been taken intp consideration,
during the Third Plan my State
would have got nearly Rs. 1 crores for
the development of those penple. Yet,
it has been denied to us. Therefore, 1
would suggest that during the Fourth
Plan it should share the amount accor-
ding to the population of each State
and the amount should be placed at
the disposai of the Advisory Councils
whisyy arc there in every State. The
Advisor Tvamnils chould scrutinise
all the 520 m~s 2t e ammes ot should
be spant through the Counciis. If this
is done, the cconomic bonefit will go
to the tribal people to the maximum
exient.

Then I should like to say somcthing
on education. It is true that there is
no dearth of prima-y schools for tri-
bal people. I believe in every co net
of th: c¢oun‘ry there are schools for
tribal children and people are taking
advan'age of them. But the same can-
not be said about secondarv education
or post-matric education. Rather, it is
very difficult for children belonging
{o Scheduled Castes and Scheduled
Tribes to avail of the benefts that are
granted by Government. Since the
secondary schools are mostly in the
cities. the poor tribal people living
outside the town have to walk 6 to 7
miles to attend the schools. It is no
doubt true that many hostels are put
up near the schco's. But, even then,
it is very difficult for them to prose-
cute their studies as they are very
poor and thev cannot meet the hostel
charges. With the small amount ot
stipend that is given by the State
Government, they cannot meet the ex-
penditure even for 15 days.

We always hear Government
spokesmen saying that qualified candi-
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dates belonging to these communities
arc not availahle for the sarvices. If
that is the position, it should be the
respensibility of the Central Govern-
ment to sze that they make some
arrangements so that qualified candi-
dates may come up. For that pur-
pose, I wou'd suggest that Governm:nt
shiuld introduce coaching schemes in
all the schools and it should bear the
entire expenditure on those boys for
whom the coaching scheme is to be
introduced.

H-ving said this, I would say on
scholaship that every year there is
the criticism that the amounts are paid
to the boys at a ve-y late stage and
the very purpos> of the Governm:znt
of he.ping these students for the prose-
cution of their studies is defeated if
the paymont is made at a very late
stage, rather at the end of the school
year. What 1 fecl in this matter is
that the State Governments do
not rcceive the forms from the
Central Government, These forms
ae changed every year and the
specimen  copy is s2nt to them.
They are to print the forms. It
taks a Tot of time to print the
forms and circuiat> them among the
boys  for inviting  app'ica‘icns.
Natural'y there is delay. Thercfore
I should say that the Government of
India s-ould take up this thing. They
should print the forms and supply
them to the States according to their
requi-ements. I hope, that wili save
time and will also help the students
in getting scholarship in time.

Regarding the revision of the list
of Scheduled Castes and Scheduled
Tribes, if you look not only at the
Commissioner’s report but also at the
Scheduled Castes and Scheduled 71'7i-
bes Order, 1950 or the amending
Order of 1955, you will see that a
centrain tribe is recognised as a Sche-
duled Tribe in a particular area of a
particular state and if a person belong-
ing to that tribe seitles somewhere
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outside that area, he will not be re-
cognised as belonging to a Scheduled
Tribe. Not only that, it happens as
rega-ds States also. For example 1
can quoie many tribes which are not
recovnised as Scheduled  Tribes, In
Assam there are a large number of
trib=s, about a million, which are not
recognised, but in other States they
are recognised. Fo: instance, in West
Bengal the Santhals and the Mundas
are recognised, but in Assam they are
not rccognised and they aretrcated as
belonging to Backward Classcs, I do
not understand why for the last 14
years they are being denied all the
privileges granted unde- the Consti-
tution. It has heen repeatedly said in
this House that {he list should  be
revised, that a comprehensive list
should be prepared and a Bill should
be brought forward, bt I do not know
why the Government js delaving in
b-inging such a Bill. I hope the Gov-
ernment will take note of it.

I will conclude by refer-ing to the
Central Advisory Council, The Cen-
tra] Advisory Council met only once
in 1963. Even in the States it seldom
me2ts. In the last meeting some pro-
blems were discussad but even today
we do not know what a~tion has been
taken by the Government. In the
Cen'ral Advisory Council the prob-
lems are discussed on an  all-India
basis and it is very difficult to discuss
all the problems of all the a-eas.
Therefore what 1 suggest is, if pro-
blems of these people are to be dealt
with, that zonal councils should be
formad. Tn the easte n zone the pro-
blems of the Tribal people are far
more different than the problems of
Tribals in no-thern India and in Cen-
tral India also it is the same. There-
fore, if local or zonal problems are to
be discussed, these zona] councils
should be formed. T think, that would
help much in solving the problems of
the Tribals.

Shri FElayaperumal (Tirkoilurse):
Mr. Deputy-Speake-, Siv, I rise to sup-
port of Demands for Grants of the
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Ministry of Home Affairs, 1 congra-
tulate the Home Minister for his able
administration. I would like to put
before the House only six points, not
more. My first point is: who are the
ruling people in India? My second
point is: How our Government ser-
vanis are working and their pay-
scales both in the States and at the
Centre. My third point is about the
language problem. My fourth point
is about the zonal councils and assem-
blies. My fith point is about the un-
fortunate six crores of pcople in India
and their conditions and my sixth
point is about the census figures,

As regards my first point, the edu=
cated socicty, the busines; pcople and
the politicians a-e the ruling people
of this country. There is no  co-ordi-
nation batween the threc groups. They
think—each one of them is superior
to the other, Unless they come to une
derstang that they are servan's of the
people or the country, it is very diffie
cult to eradicate nepotism, favouritism
or corruption.

In the name of democracy we a-e
suffering much and it is difficult for
the Governmoant to eradicate all these
things. If the three groups are not
willing to support the Government's
policies or if they are not w:lling to
abide by the rules and regulations
which are passed by Parliameont, or if
they are not willing to respest our
Constitution, it is the best time for the
Government and fo- us to  dissolve
Parliament and Assemblies. I would
like to request the Home Minister to
reccommend to our hon. President to
take cha-ge of the Government; other.
wise, it will bring a bad result for the
nation,

My second point is about our Gov-
ernment servants, A postman who has
studied up to 7th or 8th clas is draw-
ing Rs. 120 a month; whereas a sub-
inspector  or an  upper division
clerk who has studied up to or has
finished his college course is d-awing
only Rs. 100 or Rs. 120 for doing more
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work than the postman, Another ex-
smple is that if a BA BT or MA BT
feacher who is drawing only Rs 120
or Rs. 150 per month whereas a postal
cdlerk who has studied up to or has
passed SSLC is drawing Rs. 150 per
month for doing less work. How is it
possible for a man to maintain  his
status with such low salary? In my
State even the Police sub-inspector
who has got his degree is drawing
anly Rs, 120 per month including all
allowances. It is impossible for a man
fo maintain his status with that low
pay. Both arc working in the same
country and under the same Constitu-
tion, Then what are the reasons for
&ll this” It is very wrong. Some-
times they are forced to ger something
for maintaining their status. Then
how is it possible for us to eradicate
eorruption?

Two pay commissions were appoint-
ed by our Government. They submit-
ted their repo-ts; but unfortunately
they are not in plemented in all  the
States. It is the best time for us to
appoint a new commission to go into
this problem. It is better to consider
this and I request the hon. Home
Minister to consider this very
seriously; othorwise, anti-social ele-
ments will have an opportunity to
create trouble and to jeopardise the
Government. The pay-scale should
be given on the cost of living condi-
tion of the place where they are work-
ing. It is better to consider the big
disparities between the salaries  of
the employees of the States and the
Centre.

In most of the places, I think, our
Government servants are not happy,
specially in the Police Department.
Fo: want of a house in most of the
States Police office’s are  suffering.
Thev have to denend upon the money-
lenders, the influential peop'e, the
business pcople and sometimes on
blackmarketers and rowdies for their
house accommodation, The Police
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Department is doing a very good job.
But when the Police people are living
in others’ houses, how is it possible
for them to maintain law and orde:?
Sometimes they have to depend upon
those people to get their house acco-
mmodation. So, it is better for the
Government to consider this problem.
I request the Government to allot a
reasonable amount for the construc-
tion of houses for these people without
any matching grant system.

My third point is about the lan-
guage problem. Hindi was accepted
by all. Even the people from south
accepted it. T cannot understand why
the hon. Members in this House und
outside are always crying on this
issue and they want to impose it as
early as possible, According to our
Constitution, I, think, both  English
and Hindi are to con‘inuc for 15 years
for official pu poscs, Within the period
of 15 ycars itse)f our friends are
crying and creating trouble amonzst
the minds of the people of the south.
It is not fair on their part. ,

An Hon. Member: But the time has
been extended.

Shri Elayaperumal: If Parliament
wants, the time can be extended, But
on the other hang the people who
come from Hindi speak'ng areas, I
think, want to create trouble not only
in the House but also in the whole of
India, K

An Hon. Member: No, no

Shri P. R. Patel (Patan): We hLave
already extended the time,

Shri Elayaperumal: 1f it is g0, why
should there be such a hurry.
Shri R. S. Pandey (Guna): You

should teach us your language also.

Shri Elayaperumal: You come to
me and I will teach you.

Shri R, S. Pandey: Fnelish is ant
our language. We are willing to leard
any other language, (Interruption)
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Mr. Deputy-Speaker: Order, order.

Shri Elayaperumal: Now, I come to
my fourth point, that is, about tne
Zonal Councils, The Zonal
Council system is  better than
the present system of having Assem-
blies which create a lot of trouble in
the execution of the Plan and some-
times it is very difficult to settle mat-
ters, such as, water disputes, elec-
‘tric power distribution to the needy
‘States and so on. If the political
leaders or the representatives ot all
groups who are the Members in Par-
Jiament or in the State Assemblies are
really interested for the integration
of the country, then 1 would sug-
gest that it is time for us to form
five Zonal Councils in the country.
Hindi and English should continue for
officia] purposes. Insteaq of having
14 Governors, 2 Lt. Governors and
4 Commissioners, we can have anly
% Governors and 1 Commissioner. By
taking this action we can save crores
of rupees for the nation's reconstruc-
t'on work. It will also create an cmo-
tional integration in the country. It
will easily solve the language problem
in our country,

Then, my next point is about thecse
8 crores of unfortunate people who
are called untouchables. 1 do nout
know by whom the name was given
ang on what reason we are called
untouchables. According to Rig Veda,
those who are taking the dog’s flesh
or those who are keeping their mother
as concubine or those who are attack-
ed by leprosy or those who are work-
ing agiinst dharma are callag un-
touchables. We are not falling in

anv of these categories. 1 cannot
understand why they call ug un-
{foucrhables. They worship the same

GoA and Goddesses as we worship and
i# they have any faith in God they
shoulg not give such a treatment to
these unfortunate people,

Shrimati Jyotsna Chanda (Cachur):
We are a'l comrades.

Shrl Elayapernmal: We are com-

rades in Parliament not oulside.
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According to our Constitution, un-
touchability is banned. But even to-
day, in su many places, Harijans are
not allowed to take water from the
public wells. They are not allowed to
sit on bicycles. They are noat allowed
to sit in bullock-carts, They are not
allowed to take their marriage pro-
cession through the streets. It is not
a communal problem. They may think
that it is a communal problem, Not at
all. It is a national problem. If they
fail to eradicate untouchability from
our country, it will create a bad
scene not only for the Hindu society
but also for the whole nation, So, I
woulg request all the hon. Members
on this side as well as on the other
side to take it as a national problem.
All our religious people and even
Ramanujacharayas, Mathuvachirayas
and Shankaracharyas have failed in
their attempts. But it is the Father
of the Nation Maha'ma Gandhi, who
took up the cause of these unfcrtu-
nate people succeeded to some exlent.
Most of them are agricultural labout-
ers. So many Acts have been passed
by Parliament. The Min' mum Wages
Act and theg Children’s Act were
passed by Parliament in 1948 and
1951. According to that Act, it sany
employer apnoints a boy who has
not completed 14 years of age as an
employee in his factory, he wi!ll be
punished accord‘ng to that Act. But
in the villages, even a boy who has
not completed 10 vears of age i; sent
to master’'s house to work as a cow-
shed boy. Tt is not the will of the
father. But it is because they are
poor Harijans who have no place of
their own and who are living on their
masters’ land that they are obliged to
send their sons to their masters’
houseg to work ag cow-shed beys. If
thev fail to senq their children to
their masters’ houses to work ag cow=
shed bovs, the next dav thev w'i! be
evicted. It is under those conditions
that thev are obliged tn <enit  1hejr
hnvs to work as cow-shed bnvs.
Thega are the bovg  who have nnt
comn'n‘ed 10 vears or 11 years of
age. There is no provision in the Act



20767 Demands

[Shri Elayaperumal]

at all to check this. The Children’s
Act was passed by Parliament in 1951,
But there is no such provis.on thcre.
Ths Minimum Wages Act was passed
in 1948. The Act wags extended tarice
and it was also amended rarice but
it was not imp.emented by all S.aies.
There is a huge quantity of waste
lands in the count.y. There is no pro-
vision to g.ve these lands to the pcor
agriculturists,

Then, about their service condi-
tions, so many posts are reserved for
them—a lot of publici.y wag given
in the papers—but all that is not im-
pPlemented. The people belonging to
scheduled castes and scheduled tribes
are not selected, What a-e the reasons?
Somet.mes they say that they are
without proper qualification or they
are not efficient. I am not in favour
of a boy who is not efficient or who is
without a qualification being selected
But before giving a job to him, how
is it possible to know that the bov is
inefficient? 1 would request the Home
Minister to consider this and a suit-
ab'e action should be taken in the
matter and some posts should be
given to them.

Lastly, T come to the census figures.
The census figure is not correct. It i3
because these Harijans are especially
fll:.terate and they do not know that
this census is very important, But the
census-taking perople also 4o not take
the firures correctly. They do not go
to the=e Harijans, but they collect the
figures from the village officers or
somebndy else. So. the census :lgures
are also not correct.

1 am grateful to you for giving me
this opporiunity to speak.

Dr. M. S. Ancy (Nagpur): Maiters
coming under the Ministry of Home
Affairs are naturally of great import-
ance hecause the Home M nistry
occupics a verv imoaortant position in
the administration of the who'e coun-
try. They are concerncd with tne All
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India Civil Service which constitutes
the main force or instrumeat to
carry out all the policies. Therefcre,
recruitment to the Al] India Service
is an important matter to whicn the
Home Ministry should give great rare
and attention.

This year’s report begins with an
add.tion of three more All India Ser-
vices. I welcome that. My own im-
pression is this; If there is any grea-
ter need for anything to be looked
after at present, it is for the Gov-
ernment of India to see that the en-
tire services in India, wheiher in the
States or at the Centre, are actuated
or permeated with ideag of nation-
alism. Parochialism, regioralism, pro-
vincialism and sectarianism  should
be banneq as far as possible out of
them. No Government or State can
tolerate that. But we find some ten-
dency of these growing in the States.
It is, therefore, better that at least
some kind of fracton from among
these services is allowed to come into
the All India Service, From that
point of view, I wclcome the lesis-
lation taken up last year for the
creation of threce All India Services in
the ficlds of enginecring, forestry and
health. T am sure the country will
welcome that decision. But then 1T
find one lacuna to which my atten-
tion has been drawn by meny per-
sons connected with this matter,

In the Ministry of Health, there
are two winms for enginears. One
kind of encin~ers hava ot the henefit
of being uporades to Al Tndia Ser-
vice, Tha other kind of engnoers—
P.W.D. peonle. 1T belicve—have been
excluded from this, Representations
from persons who are in this  cate-
gory have b»an received by the Home
Ministry an? hv the CGovernment of
India. T want them to consider this
point. M~an whn are eanally quiified
should have eqnal  nnnortunities  of
promntion or unaradin~. Tt is a m3t-
tor for the Cnvornment of Tndia  to
take into consideration and sce that
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the injustice which has been done to
them, either unwittingly or for no
reason, is removed. They should a'so
be elig.ble for upgrading within the
scope of the new legislation.

After that, I find that this
Ministry is responsible for the admi-
nistration of the Citizeash:ip Act and
the fo:eigners control Act, Gn these
two, I want to say a few words.

In my opinjon, the Citizenship Act
should be properly administered.
Many of the troubleg today are pro-
bably due to the loose administration
of the Indian Citizenship Act and
foreigners contro] Act. If large num-
bers of persons come from foreign
States and enter any one province in
India, it is a national menace. It is
due to the fact that there is no pro-
per administration b©f the Indian
Citizenship Act and foreigners control
Act. That is the problem Assam has
to face. Many persons from Pakistan
infiltrate into Assam and we find that
according to the census figures—I am
told so—they have cutgrown the
population there and out of all pro-
portions. All these things are taking
place because there is not that close
watch over the working vf the Ind'an
Citizenship Act and foreigners con-
trol Act. This is verv necessary in
my opinion, in view of the particular
attitude of Pakistan ang China. If
we allow our people to be over-
numbered bv these people, it will
affect even our integritv. Tt is not a
question of Muslims or Hindus. Tt is,
therefore, the dutv of the Home Min-
istry to sea that the working of these
Acts is tightened.

Another point is ahout foreigners
ang foreign missionaries. T am told
that if yvou take the number of these
Christ'an missionaries at the time of
Eritish rule and the pumber of mis-
gionaries that are working today in
our country, vou will find a great
difforence.  These missionaries who
are supposed to be servants of God

CHAITRA 24, 1836 (SAKA)

for Grants 10770
and supposed to be doing humani-
tarian work, try to preach something
and thus create a bias in the minds
of people aga nst their bwn religion
and a biag in favour of Christianity.
Therefore, a number of conversions
take place. Conversion in India does
not mean only change of faith. If
there ig also a change of loyalty,
there is a great danger. We here in
India, after having won our battle for
independence, should rememper that
it is our duty to see that the number
of persons who have loyalty to this
country grows, while the act'vities of
those who are likely to destroy our
integrity as a nation are closely
watched, ang like weeds in a field
they are to be weedeq out and not
allowed to grow. It is in this spirid
that the Citizenship Act and the forei-
gners control Act should be adminis-
tered. In fact, all these enactments
have been made only for this pur-
pose. So, we must see that these Acts
are properly made use of for this
purpose,

I know that we have talked about
th's matter on quite a number of
occasions, but I believe that the Home
Ministry is mainlv resnonsible for the
adminijstration ©f these Acts, and,
therefore, I am specially bringing this
matter to the nntice of the Home
Minister. Tha Ministrv should care-
fully examine whether the work'ng of
the Acts cannot hn done more effici~
ently. If they find that some more
powers are required to plug the lcop-
holes and make the administration of
these Acts more tight, they should
claim those powers, and 1 am sure
that the House would be only too
willing to give them those powers.

Having said that, T shall now pass
on to another thing. Now., we are
living in a period of emergency. Gov-
ernment reauire a lot ¢! meney  for
mecting  the s'tuat’on. Thev take
moneyv in two ways for the purpose
of defence: flrstlv, thev take moncy
from the people in the form of taxa-
tion, angq secondlv, they get money by
way of loans and other things, and
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also by curtailing their own expendi-
ture on certain items. But on read-
ing the budget papers, I find that un-
fortunately certain items which I
have always regarded as being of the
greatest importance, have been omit-
ted, and certain items where provi-
sions had been made during the last
two years have not been provided for
during this year. I shall mention one
such item.

At a time when we want our coun-
try to be war-minded and defence-
minded, naturally we want more and

" more the creation of better and better
institutions for military training, and
we want to give to our boys and girls
more and more opportunities for
m litary education and so on. At this
time, we cannot conceive of the idea
that even the opportunities which exist
should also be taken away unfor-
tunately on grounds of economy. In
the case of the National Rifles Associa-
tion, no provision has been made for
giving grants to them in the Demands
for Grants for this year. I would in-
vite the attention 'of the House to page
227 of the book g'ving details of the
Demands for Grants of this Ministry.
We find that during 1962-63, a grant
of Rs. 2.191 was given to this associa-
tion. During 1963-64, the budgct
estimates did not provide for any
grants, and naturally, the revised esti-
mates also did not provide for any
amount; the budget estimates for 1964-
65 also indicate no grant for this asso-
ciation. I do not understand why
Government think that there is no
longer any need to make any provi-
sion in this behalf and to maintain
this rifles association which has been
doing a good deal of work during all
these years.

T have also heard that the institut‘on
of home guards and the institution of
Lok Sahayak Sena which have been
giving at least some element of mili-
tary bias in the minds of the people
have been disbinded. I do not mind
it if some other better instilutions are
to be created w'th a view to increase
the military bias in the minds of the
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people; in that case, the disbanding of
these institutions would not be a
matter for regret. But if nothing
is done and they are still going
to be disbanded, and even the
small nucleus which has existed
for giving some kind of military
bias to our youngmen and some
opportunity to our people tc play their
part in maintaining peace and order
and in doing their duty to the coun-
try is going to be taken away, then I
submit that it is not a very good sign.
On the other hand, I ins'st more than
anything else on this occasion that
Government should try to concentrate
their mind on this one point and try
as far as as possible, with the lim‘ted
resources that they have, to spread
among the people a due desire for
military training and to enlist their
active serv'ce to meet the situation in
the country. So, while discussing
these budget estimates, this view also
should be kept in mind. Merelv the
question of retrenchment or effect'ng
economies is not sufficient by itself,
but we must remember that we are
preparing ‘'our budget for a particular
period and for a particular pu-pose.
And every item that ‘s introduced in

the budget must have this definite
purnose or object before it.
There is another important thing

which has struck me and which is a
very useful thing in my oninion,
I find that a wvery useful im-
provement has been made in regard
to the Foreign Assignments Section,
which deals with requests received
from foreign countries for Ind'an
experts in various fields. At page 3
of the report, in paragraph 7 it is
stated that:

‘A Foreign Assignments Section
has been recently started to process
requests received from foreign
Governments throngh the Minis-
trv of External Affairs for Indian
experts in various fields.”

T would only emohasise that we should
send onlv snch men as will br'ng
c-edit to India. and as well strengthen
the image of India in the other coun-
tries and will also be in a position to
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teach something useful to the other
people. Otherwise, if we send men
-only on the basis of recommendation,
men without the proper qualification
.and tra'ning etc., they may bring dis-
.credit to us rather than credit. We
are now in a period of war when the
‘highest technical knowledge and the
highest military capacity are the two
-qualities which are expected of us
and which alone can justify us in
appealing to the other people for
eoming to our help also in times of
d'fMculty. So, whenever we send some
of our experts to other countries, we
must realise that it is a golden op-
portunity that we have, but that op-
portunity can be used properly only
it we send properly qualified and
properly trained men. It is a very good
arrangement that has been made in
the Home Ministry to process the

requests in this connection received
from the other countries. I feel
that this fact should be widely
advertised in every university so
that the students may know that
these are the chances available
for them, and they will have

better opportunities to serve in forcign
countries if thev become exverts in
any particular field. These are some
of the few points that I have placed
before the House and the hon. Minis-
ter for consideration.

Let us not forget that = are living

not in,.ru VFAINATY tmeg byt in times of
dinzmFaw In s comection. T would
like to point out thai‘cils rdme Min-
istry is also in charge of Jammu and
Kashmir, and this is the last point
that T would like to make a reference
to. T do nnt want to say anything
which might cause alarm. T am not
an alarmist mvself. I do not want to
say anything which is likelv to create
a sense of scenticism in the minds of
the peovle. But T would submit that
the Kashmir auestion has become a
very serious affair now. Whoever may
be responsible for it, the release of
Sheikh Abdullah hag created a situa-
tion where it would require the highest
sagacitv and the greatest prudence on
the part of the Government of India
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to take the next step. That is what I
would like to submit, Let us not for-
get that Kashmir is our te;ritory, and
Kashmir is part of India which we
shall preserve at all costs.

While dealing with the question of
Kashmir, we have to take certain firm
decisions without the cons deration
whether somebody will be pleased or
displeased with such decisions. One
of the main differences between Pakis-
tan and India is this. Although we
have allowed Pakistan to be formed
with East Bengal and West Punjab,
still we never subscribed to the prin-
ciple of two-nat'on theory and that a
nation can be formed on the basis bf
religion. It is a wrong principle to
which we do not subscribe.

15.00 hrs.

Shri N. C. Chatterjec
We repudiate it.

(Burdwan):

Dr. M. S. Aney: So, we¢ must see
that anything we do is likely to jeo-
pardise this principle and our stand
that this principle of two-nation theory
is wrong and wholly unacceptable
to us, the Indinns. Recent!v, we have
created ourselves some problems and
we hear from there some voices that
the pecople of Kashmir should be given
the right of self-determination as if
Kashmir is not part ot India. This is
running counter to the principle which
we have been preaching so far. We
should not at any cost retrace our
steps. We must proceed from the
bas’s that Kashmir is an integral part
of India and it shall not be separated
from Tndia under any circumstances.
I am sure that with the sagacity of
our old leaders this problem will be
solved, With their readiness 10 take
the co-operation of all the leaders of
different sections of the popu'ation,
thev may, if necessary, form a Nation=-
al Council where the steps proposed
to be taken bv them may get the
universal support. I hope that th's
would be done. With these few wards,
1 thank you.
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Shri Ansar Harvani (Bisauli):
Mr, Deputy-Speaker, Sir, at the very
outset ] consider it my duty to ex-
press my gratitude and congratulat-
jons to the honourable Home Minister
for waging a war against the two
greatest evils of this country—I mean
the communal riots and the corrup-
tion. Here, he has the gratitude not
only of the Indian musl'ims but of
-every man and woman ia this country
for the way in which he has tacki-
ed the communal riots in Calcutta and
other places. The communsl riots
are not the only problem of Indian
muslims who constitute g big section
of the population of this country. The
communal riots concern every man
and woman in this country because
the communal riots will result in the
disruption of our economic policies, in
the disruption of our progiess and
development, Therefore, by the pro-
mpt action he has taken in this re-
gard, I feel that he will go down in
the history of our country s one of
the greatest Home Ministers that this
country has produced,

Pakistan day in and day out has
been painting before the world that
Indian Muslims are being oppressed,
Indian Muslims are being suppressed,
Indian Muslims are not being given
that right that they should enjoy. The
Constitution of India has ordained
that Indian muslims enjoy the same
rights which any other Indian does.
My rights are the same as the rights
of the Prime Minister of this country
and that of the Home Minister., But
these rights are not only o the paper.

Today, in this country we have one
of the grea‘est Indian musiims, not
only one of the greatest Indizn mus-
lims but one of the greatest muslims
of the world, as the Vize-Picsident of
the Republic. Today, in this country,
we have got one of the greatest
jurists of this country, who not
by tha virtue of being a mus-
lim but by being a great  statesman
and jurist is the Education Minis‘er of
this count-y. Today, we have got a
great Professor, who not by the vir-
tuc of being a muslim but by the vir-
tue of being a great Indian Professor is
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Minister in charg? of one of the
important portfolios in the Govern-

ment of India, I do not want to go-
farther. We have got High Court

Judges; we have got Supreme Court.
Judges; we have got Ambassadors; we

have muslims in the hignhes: positions,

which they have come to occupy not

as muslims but as Indians I want it

to be on record that this complaint of
hatred against India by Pakistan will

always continue, As I stated while:
speaking on the demands cf the Mini-

stry of External Affairs, till today

Pakistan has not achieved nationhood..
Every nation needs certain common

things, common history, common cul-

ture, common language and many
other things in common. East Pakis~

tan and West Pakistan have got to.
continue together., They have got

only one thing in common, that is

the fear of India gnd that will con-

tinue. I want that my countrymen

should not be provoked by the things

that Pakistan do. The riots have

taken place in Khulna and Dacca.

Every Indian and every man in the

world will have to hang his head in

shame for the way in which they are

doing things. We the Indian mus-

lims, feel the same way. But, if five

Hindus are killed there, there is no

justification to kill one muslim here.

I am sure that as long as tais country

is led by Pandit Jawaharlal

Nehru

Shri P R, Petel: Fir tha! mescuter,
led by myhody, . -an 7

Shri Ansar Harvani: If Jan Sangh
comes in, it will not be there.

Shri Bade (Khargone): We would
also safcguard the interests of Indian
muslims.

Shri Ansar Ilarvani: As long as this
country has the ITome Minister like
Mr. Gulzarila] Nanda, ‘niz soit of kil-
ling will not be allowed.

oY IRAFE WRT (ATTA4AT)
oF enfar & IR wqET A T A |

& T QAT @ I WA A |
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Shri Ansar Harvani: So long as
Pandit Jawaharlal Nehru and leaders
like Shri Nanda are in the helm
of affairs, the honour and pro-
perty of every Indian muslim is safe.
I do not want to talk much on this
subject. I know it well that every
Indian Muslim is loyal to this coun-
try. But there are certain parties,
certain sections of the population,
who want to test their loyalty. I
would like to declare that if at any
time there is a war between Pakistan
and India, although it is not likely,
every Indian Muslim will lay down
his life for this country.

Ag I stated earlier, our Home Min-
{ster has waged a war on two fronts.
One front is communal riots and com-
munal harmony and the other front
is corruption. His success on this
second front is yet to be seen. He
has made a humble beginning. But
it is a gigantic problem. Ever since
the day of freedom we have been
hearing stories of corruption from the
highest to the lowest level. If he
just succeeds only in two or three
small cases, I may not congratulate
him. But it he catches the big fish,
he wou'd really deserve the congra-
tulation of this Parliamcent and the
people of this country. Therefore, his
guccess in this is yet to be seen.

We know that corruption is ram-
pant in the highest quarters. We
know it very well that the Home
Ministry has recently decided that
none of the senior officers within two
years after their retirement will be
allowed to hold office in big business
houses  without permission, We
know it very we’l that a number of
scn'or civil servants have been taken
in big business houses and fabulous
galarics are bring paid to them. They

have been taken in not for their
eMicicney but for their
contact. It is apathetic to sce at

Udyng Bhavan these sonior retired
officers walking in the rooms of Under
Sccretarins  and  Deputy Secrctaries
and getting favours for their business
houses. I hope and trust that the
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Home Minister will take effective

steps against these anti-social ele=
ments. These retired ICS officers
who have worked as Secretaries,
these retired Directors, the retired
officials of the Railway Board should
be completely banned entry in pri-
vate business houses immediately
after their retirement, and the officials
should be instructed not to make any
contact with them because the busi-
ness houses employ them on fabulous
salaries mainly for their contact in
the Government. I do not want to
take up much time of the House,

I once again congratulate the Home
Minister and I hope and trust that he
will succeed on the two fronts on

which he has waged a war. I thank
you.

Mr. Deputy-Speaker: Hon. Mem-
bers may now move their cut mo-
tions subject to their being otherwise
admissible.

oY THAEF AW F @IT § @
g:

H(i) “fEagent e e ¥
ORI WA &Y ger a7
Q T FX frar ey )"
[afar & frimda=a %
o (1) ]
(i1) “fF -1 v oG @
ST JET F1 AT g%
q @T ax e iy
[sm=a & w3 57 wany
Qi i et ()]
(iil) “fr g-ad weem o &
SR W AY BIT g
9 AT &7 figr o |
[fizs =t saunra fom-
frat @t faafeaa ay
# wwaar (3) ]
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Shri H, C. Soy (Singhbhum): Ibeg
to move:

“That the demand under the
heaq Ministry of Home Affairs be
reduced by Rs. 100.”

[Failure to bring politicians and Min-
isters within the purview of the
Special Vigilance Commission. (4)].

Shri Sivamurthi Swami
1 beg to move:

(Koppal):

(i) “That the demand under the
head Ministry of Home Affairs be
reduced by Rs. 100.”

{Non-issue of the annual Select Lists
for grade 1 Officers of the Central
Secretariat Service since 1962, (8)].

(ii) “That the demand under the
head Ministry of Home Affairs be
reduced by Rs. 100.”

[Non-issue of the Regula‘ions wunder
Rule 12(4) of the Central Secre-
tariat Service Rules, 1962. (9)}.

(iii) “That the demand under the
head Ministry of Home Affairs be
reduced by Rs. 100.”

[Failure to exercise effective control
of the CADRE authority in approv-
ing appointmen‘s of Junior grade I
officers of the Central Secretariat
Service, to ex-cadre posts in other
Ministries. (10)].

(iv) “That the demand under the
head Ministry of Home Affairs be
veduced by Rs. 100.”

{Failure to protect the intcrests of the
CCentral Secretariat Service Officers.
(111,
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ot THEAw qrEy ;¥ ST H3ar

(i) "fr wgaTd e o A
AT W H oo TUY A}
=X oo

w7 ey =gaear # faredt
g€ feafa Y Qe & s
(1)1

(ii) “f& srg-a1d warerg o &
AT W H Qoo TYY AT
wXT A iy

[sreer=m & st #1 qar Ay
T I¢ VA § gasal
(1%)] '

Shri Sivamurthi Swami:
move:

I beg to
o

(i) “That the demand under the
head Police be reduced by Rs. 100.”

[Need for higher salaries to Polire
constables in Union territories (23)].

(ii) *“That the demand under the
hcad Police be reduced by Rs. 100."”

[Need to recruit constables with
higher educational qualifications in
Union territories. (24)].

(iii) “That the demand under the
head Police be reduced by Rs. 100.”

[Need to provide quarters for all
Constables and also Sub-Inspectors
and Inspectors at an carly date in
Union territories, (25)].
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(Iv) “That the demand under the
head Police be reduced by Rs. 100.”

[Need for recruiting graduates to the
Sub-Inspector’s grade in Union ter-
ritories. (26)].

CHAITRA 24, 1886 (SAKA)
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of the Ministry of Home AfTairs:
be reduced by Rs. 100.”

[Failure to reserve posts for Scheduled
Tribes and Scheduled Castes in the
Government of India Undertakings

on the lincs of reservation in Rail-

Shrl H. C. Soy: I beg to move:

(i) “That the demand under the
head Other Revenue Expenditure
of the Ministry of Home Affairs
be reduced by Rs. 100.”

(Failure to arrest the annual lapsing
of ailotted funds for the welfare of
the Scheduled Tribes and Scheduled
Castes.  (29)].

ways,

(vi)
head Other Revenue Expenditure
of the Ministry of Home
be reduced by Rs. 100.”

331

“That the demand under the

Affairs

[Failurc to implement the recommen-
dations contained in mid-term
appraisali of Third Five Year Plan
in respect of the welfare of Sche-

re-

duled Tribes and Scheduled Castes.

(ii) “That the demand under the
head Other Revenue Expenditure
of the Ministry of Hcme Affairs
be reduced by Rs. 100.”

[Failure to pay attention towards the
welfare of Scheduled Tribes and
Scheduled Castes. (30)].

(iii) “That the demand under the
head Other Revenue Expenditure
of the Ministry of Home Affairs
be reduced by Rs. 100.”

[Indifference to the welfare of Sche-
duled Tribes and Scheduled Castes,
(31)].

(iv) “That the demand under the
head Other Revenue Expenditure
of the Ministry of Home Affairs
be reduced by Rs. 100.”

(Failure to implement the recommen-
dations of the Dhebar Commission (ix)

Report, (32)]. x
(v) “That the demands under the

head Other Revenue Expenditure

B4H].

(vii) “That the demand under the

hcad Other Revenue Expen-
diture of the Ministry of
Home Affairs be reduced by
Rs. 100”.

[Denial of primary education to

Scheduled Tribes children in
their mother tongues (35)]

(viii) “That the demand under the

head Other Revenue Expen-
diture of the Ministry of
Home Affairs be reduced by
Rs. 100”.

[Failure to advise the State Gov-

ernments of Bihar, Orissa and
Madhya Pradesh to prepare
text books in tribal languages
for primary education and to
develop the tribal languages
(36)].

“That the demand under the
head Other Revenue Expen-
diture of the Ministry of
Home Affairs be reduced by
Rs. 100",
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[Shri H. C. Soy]

[Failure to look into the demand
of the Scheduled Tribes in
Bihar to get their children
primary education in their
mother tongues (37)].

Shri Surendranath Dwivedy: I beg
40 move:

(i) “That the demand under the
head Ministry of Home Affairg
be rcduced to Re. 17,

[Failure to provide a c'ean,
eMTcient and  incorruptible
administration in the country.
(48],

(ii) “That the demand under the
head Minivtry of Home Affairs
be reduced to Re. 17,

(Faiture of the intell’gence ser-
vice to unearth Puakistan spy
and forcign ag-ncy rings
functioning in the country
and to curb the activities of
anti-social elements in spite
of emergency powers. (44)].

(iii) “That the demand under the
head Ministry of Home Affairs
be reduced to Re. 1”.

|Failure and delay in integrating
fully State of Jammu and
Kashmir into Indian TUnion.
(45)].

(iv)' “That the demand under the
head Ministry of Home Affairs
be reduced to Re. 1",

| Inadequacy of the civil adminis-
tration to control civil com-

APRIL 13, 1964
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strifes.

motions and civil
(46) ).

(v) “That the demand under the
head Ministry of Home Affairs
be reduced by Rs. 100",

[Nced to appo'nt a commission of
enquiry into  Serajuddin &
Co. affairs (48)].

(vi) “That the demand under the
head Minisiry of Home Affairs
be reduced by Rs. 100",

[Failure to cvolve a comprehen-
sive and firm pol'cy for pro-
tcetion  of  East  Pakistan
Minoritics (49)].

(vii) “That the demand under the
head Cabinet be reduced by
Rs. 100",

[Need for reduction of the size
of the Cabinet (50)].

(viii) “That the demand under the
head Administration of Jus-
tice be reduced by Rs. 100”.

[Need to transfer administration
of justice from the Ministry
of Home Affairs to the Minis-
try of Law (51)].

Dr. M. S. Aney: I beg to move:

(i) “That the demand under the
head Ministry of Home Affairs
be reduced by Rs. 100",

[Need for an All India Service
for engineers in  health
departmentg (66)].
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(1i) ‘“That the demand under the
head Other Revenue Expen-
diture of the Minisiry of
Home Affairs be reduced by
Rs. 100",

[Administration of Indian Citi-
zenship Act (70)].

(iii) “That the demand under the
h-ad Othe:r Revenue Expen-
diture of the Ministry of
Hom~ Affairs be reduced by
Rs. 100,

[Absence of provision for dona-
tions for charitable purposes
in the Budgst. (%1){.

{iv) “That the demand undcr the
hrad Others Revenune Expen-
diture of the Ministry of
Home Aflairs be reduced by
Rs. 100".

[Need for a policy for deportation
of foreigners (72)].

{v) “That the demand under the
hrad Other Revenue Expen-
diture of the Ministry of
Home Affairs be reduced by
Rs. 100”.

[Absence of provision for grants
to National Rifle Association
(73)].

(vi) “That the demand under the
head Other Rcvenue Expen-
diture of the Ministry of
Home Affairs be reduced by
Rs. 100",

[Need for determined and rigor-
ous policy of teaching Hindi
to Centra] Government emp-
loyees (74)].

$Shri Bade: I beg to move:

“That the demand under the
head Ministry of Home Affairs
be reduced by Rs. 100",

[Abuse of Defence of India Rules
in detaining Bharatiya Jan-
sangh workers in Calcutta,
Orissa and Bihar (104)].

CHAITRA 24, 18868 (SAKA)
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(i) “That the demand under the
head Ministry of Home Affairg
be reduced to Re. 1".

[Official language policy (106)].

(ii) “That the demand under the
head Ministry of Home Affuirg
be reduced to Re. 1",

[Medium of U.P.S.C. examinationg
(107) 1.

(iii) “That the demand under the
head Ministry of Home Affairs
be reduced by Rs. 100”.

[Need to appoint an expert com-
miit~e to investigat~ the cause
of untouchability and to sug-
gest concrete measures for its
cradication (112)1].

(iv) “That the demand under the
head Ministry of Home Affairs
be reduced by Rs. 100",

[Need for creating a separate
Department to attend to the
welfare of Scheduled Castes
and backward people (113)].

(v) “That the demand under the
head Ministry of Home Affairs
be reduced by Rs. 100”.

[Failure to take proper steps to
improve the economic condi-
tion of the backward class
(114)]. [

(vi) “That the demand under the
head Ministry of Home Affairs
be reduced by Rs. 100”.

[Need to implement the Prime
Minister’s assurance to ncn-
Hindi speaking people on the
official language policy.
(115)].

(vii)' “That the demand under the
head Ministry of Home Affairs
be reduced by Rs. 100”.

[Need to allay the fears of non-
Hindi speaking people in the
Government services (116)].
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|Shri Sezhiyan]

(viii) “That the demand under the
head Minisiry of Home Affairs
be reduced by Rs. 100".

[Need to protect the fundamental
human rights of the peop.e of
India (117)].

(ix) “That the demand under the
head Ministry of Home Affairs
. be reduced by Rs. 100".

[Need for ending the state of
emergency (118)].

(x) “That the demand under the
head Ministry of Home Affairs
be reduced by Rs. 100”.

[Failure to remove corruption,
nepotisny, favouriti. m and rod-
tap'sm in administration

(119)].

(x¥) “That the dcemand under the
head Ministry of Home Aflairs
be reduced by Rs. 100”.

[Need for Dbetter administrative
vigilance against foreign spy
rings. (120)].

(xii)- “That the demand under the
thead Ministry of Home Aflairs
be reduced by Rs. 100.”

[Need for a separate Rechabilita-
tion Department to attend to
the rehabilitation of Indians
and people of Indian origin
coming f om Ceylon and
Burma (121) ].

(xiii) “That the demand under the
head Zomal Councils be
reduced by Rs. 100.”

[Need to give more powers to the
Zonal Councilg (122)].

(xiv) “That the demand under the
head Zonal] Councils be re-
duced by Rs. 100.”

[Need for representation in the
Zonal Councils for the Mem-
bers of Parliament from the
respective States (123)].

APRIL 13, 1964
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(xv) “That the demand under the-
hecad Administration of Justice
be reduced by Rs. 100.”

[Need to make justice less expen-
sive (124)].

(xvi) “That the demand under the
head Administration of Justice
be reduced by Rs. 100.”

[Need to simplify court procedures
(125)].

(xvii) “That the demand under the
head Administration of Justice
be reduced by Rs. 100.”

[Need to recodify C.P.C. and I.P.C.
(126)].

(xviii) “That the demand under the
hecad Administration of Justice
be reduced by Rs. 100.”

[Need to complete separation of
Judiciary from Executive
(12m1].

(xix) “That' " the demand under the
head Administration of Justice
be reduced by Rs. 100.”

[Need to increase facilities for
speedy disposal of cases (128)].

(xx) “That the demand under the
head Police be reduced by Rs.
100.”

{Need to
(129)].

(xxi) “That the demand under the
head Census be reduced by
Rs. 100.”

[Need for speedy tabulation of
census reports (130)].

revise Jail Manual

(xxii) “That the demand under the-
head Andaman and Nicobar
Islandg be reduced by Rs..
100.”

[Need to give popular representa-
tion in the Administrative set
up of the Islands (131)].

(xxiii) “That the demand under the-
head Andaman and Nicobar
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Islands be reduced by Rs.
100.”

[Need to stop indiscriminate des-
truction of forest wealth of the
Islands (132)].

{xxiv) “That the demand under the
head Andaman and Nicobar
Islandg be reduced by Rs.
100.”

[Need to enforce the Indian Forest
Act in the Islandg (133)].

{xxv) “That the demand under the
head Andaman and Nicobar
Islands be reduced by Rs.
100.”

[Need to organise co-operative
societies for exploiting the
coconut and arecanut produce
(134)].

(xxvi) “That the demand under the
head Andaman and Nicobar
Islandg be reduced by Rs.
100.”

[Need to improve the condition of
labour in the Islandg (135)].

(xxvii) “That the demand under the
head Andaman and Nicobar
Islandg be reduced by Rs.
100.”

[Need to increase the medical
facilities in the Islandg (136)].

(xviii) “That the demand under the
head Andaman and Nicobar
Islandg be reduced by Rs.
100.”

[Need to improve the facilities of
transport and communication
in the Islands (137)].

(xix) “That the demand under the
head Andaman and Nicobar
Islandg be reduced by Rs.
100.”

[Need to improve the standard of
education in the Islands
(138)].

(xxx) “That the demand under the
head Andaman and Nicobar
Islands be reduced by Ra
100.”

229 (Ai) L.S.D—8.
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[Need to make early arrangementg
for imparting primary and
elementary education in the
mother tongues of the people
in the Islands (139)].

Shri Shinkre: I want to move my
cut motion Nos. 38 to 42.

Mr, Deputy-Speaker: Yes.

Shri Shinkre: I beg to move:

(i) “That the demand under the
head Ministry of Home Affairs be
reduced by Rs. 100.”

[Need to bring Legislators, and Minis=
ters at Central as well as State
levels under the purview of Vigi-
lance Commission. (38)].

(ii) “That the demand under the
heaq Ministry of Home Affairs be
reduced by Rs. 100.”

[Failure to maintain proper civil in-
telligence to detect or anticipate
communal or political disturbances.

(39)].

(iii) “That the demand under the
head Ministry of Home Affairs be
reduced by Rs. 100.”

[Failure to ensure maintenance of law
and order. (40)].

(iv) “That the demand under the
head Ministry of Home Affairs be
reduced by Rs. 100.”

[Failure to streamline the administra-
tion in order to reduce redtape and
ensure speedy disposal of adminis-
trative work. (41)].

(v) “That the demand under the
head Ministry of Home Affairs be
reduced by Rs. 100.”

[Failure to evolve a formula to check
corruption, bribery and other anti-
social practices. (42)].

Mr. Deputy-Speaker: The Cut
Motions are now before the House.
st afiwr (qrd) o SoTemE
wE\eq, T WATAT AT WO FT qwAT
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T 1 g H LA 7 forg o fafarera
w71 rew fwar o, fag @
w1 gfaa afsad afaw e stat
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wrgEaT ¢ fF @1 qw ¥ s aEr
FIAE a9, 5w #§ e A1 aE
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O WA I a9 AT AGN & | qIAAY HIEq,
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W) F I9a 50 3 fag, @
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AT Y feged FYga & FR 9T agt
AN wifray @Y garfast & = F
grgey Tqrfad 7 W0gd & | F 399
oX FEaT fr 9z g frewg W A
q oedt wrEifead 7 | & A0 F@T
g f& fow ag 7 aatfew & g sqaeqr
F gFaar fasy §, @ IFR 77 I
¥ o1 38 gHAQU S AT |

Tz AAT T w@ 3@ AE F
YT ® A FT LTI G 9, A

"I 43T TH AT F TG AART G-
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#F 7¢ o\7 IT 97 qT @ F qow 7Y
™ oY Iay sfafswr wowar # @
§e Afrrag a Ay At aw | fr
TZ GdY A FATAT F aA3 I ag
gl & geare, gAifE T &
A Fr fowraa £ 0 ey oy 3 qdf
QfFENT 7 /1Y U ITARAL T qFEA
R 7zt ¥ weraEAF! T GfT SATIT TEIA-
afa fzard

fRT g9 qrrarg fagre # T gq
QYT JAY AT I FY A T AT F
g geqrar | AfEA 8 A Fr oW
TG faer IAT FM £ AR gT HATAT
&Y afafafadt Fr F9T T qATIT 9T
TEATE | WAL ITIFT A9 &, Q¥ W
¥ wfead ez faxfmal & qavaen w
& Frara 2, F0HT AT 97 7D Fadnd
T gL gy raw qv afayrd #v gafar
WY TIY Y IAFT {FTEAT FTAT T8
SR FR A )

w{ g TEAA I TR HaATIT
w1 57 7EY qAr § A safag 7 18
9 St wr oA 3T F M fgener

qEATE |

Fiy-Tia wy feafy gay aw @}
w07 T4 qAT &, NF TgT oY |
W7 uF A d5 F7 G A7 S FF
g AfFr arraarag A g F wg A
ot & geared TR {F I8 I7 AT 6ATT
g, F4ifE ¥ 7g T g+ § 5T ¥ qw aga
FAAL FAT Z | AMAT "I, ot
TATYEA, 7 78 99 gU O s
¥ ary ? gAY ane g€ &, it Faerre e
fry & 37 i ¥ ggw7 A5 g, AlwA
gaaTr § % A & geaeg # gd
TF AT FIR ISTAME A I E) qAq
FOAT E |
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qgd gu ardi F X d F Trgmw fw
fafrs =0 ae—w 3T ¥ 7\ faeit $-—
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[ wiedsm]  ~

wrfe To UHo IIW FWX § 3 ugo o
oo ¥R Fage wife g w2 o §
o 3¢ gEFR @ ag afes wig
F am W@t gfam wax oS
afgar’ @ ar St wasr @Y, I§R
e&d A o7 arfae g a@ifed |
N AT ITA A qOET AW AT A
AT 37 & MEET A F g IR
s o R faEw ad fear s
qifgd, 99 q3f 9T A FT IR T
Yar s =fgy 1 fefseen fe,
SEAFIHAT | T SgumT feame
7T § /W F, 70 F WA FT A
&

@ & TR & g ¥ Q) 9%
wR Fgar @A § | fRw waraw
I T qgH gS 9V, IT IR FIW(T FHY
WA A ag AR
T3 froem g5 | FTER T W AT OF
qfqarey T | FF AW qF 919 HY
qrY § fF ag gk 3w 1 uF wfawrsy
W 2 A 6T T qae 1 fa?w warerg
qR g% qEw ¥ F4 A aa, § quy @
qrav § 1 qgH R aa ot E Y S e
e Ty MF a Aty L L L .

Wt wwew adw (g TET
FTVIR) : aifeeTa #7 a9 ¥

@t wfwr oW gwra e
AT &, WX ZH T9 G § 916 § B
FTOR gaTar wfgarer wm g at g9
qrfFea &t a@g & ar far gar &
TIg § AT 3% % fRa gam=g a3
AT HTIE I, R 17 wared &Y
(e WEN T 9gH F gHT IS Iy |
AN AN 1 - S

QF AT qIFT T A oY &
g5 §
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gt & froper qran & 1 ag o awfeafa
¢, TEHT T T {FTIAT FT A
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AT qg Hel¥ o X forar fow w0
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qfead & G919 gH T FT AT §T
R & 99 ¥ a8 gnw @Y

Shri V. K. Ramaswamy (Namakkal):
While supporting the Demands of the
Home Ministry, I would like to make
certain suggestions.

The Constitution lays down that the
scheduled castes and scheduled tribes
are second to none, but it is a pity to
see them leading a miserable life even
after so many years of independence.
With a heavy heart I have to report
to this House that these downtrodden
people as a whole are living as second-
rate citizens of this country.

I do admit that the Government has
helped them to some extent, but com-
pared to their backwardness and pov-
erty, it is nothing. They must be eco-
nomically lifted, For this, I suggest
that waste lands available in the coun-
try should be given to them with the
required help, so that they can culti-
vate them and earn their living, and
lead an independent life. It will also
increase food production to some ex-
tent,

Reservation of posts for them is not
properly utilised; the posts are filled
up by others on the simple plea that
there are no suitable candidates avail=-
able from among them. The same
thing holds good with regard to de-
partmental promotions also. In ap-
pointments in the Panchayat adminis-
tration, co-operative societies and the
public sector, these people are neglect-
ed. Suitable steps should be taken
in this direction. There is no need of
spending money and time for removal
of untouchability. I am least bother-
ed about untouchability.
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15.30 hrs. the police themselves are not free

[DR, SArROJINT MAHISHI in the Chair]

I am sure there can be no un-
touchable questions when they are
economically lifted to some extent and
educated, After so many years of
planned development it is painfu] to
note that these down-trodden people
are lying in unhealthy huts and even
these are not possessed, by all of
them. Yet we say that we are going
towards socialist society. Government
should take energetic steps to provide
them with at least accommodation.
Allotment of funds by Centrc should
reach the States in time so that they
do not surrender any part of that
amount.

While travelling from State to State
we find policemen wearing different
uniforms. It results in confusion to
outsiders, There should be a single
type of uniform throughout the
country. I am sure this will go 5 long
way infusing discipline among them.
The pay of police constables should
be increased throughout the country
and their discipling in all aspects
must be maintained.

1 am a firm believer of prohibition
but I am sorry to find that it is not
strictly enforced. If the law of the
country is disobeyed by the people, it
loses its significance. Day after day we
see reports of police arresting people
for illicit distillation and drunkenness.
Here too the poor people become the
victims and the rich escape. For
instance, on 28th January, 1964 at my
own place I myself found one res-
ponsjble Central Government official
fully drunk and lying on the roadside,
I informed the police about this and
only thereafter he was arrested. Some
medical certificate was given to him
and on trial he was acquitted, Thirty
davs after that occurrence he was
again found fully drunk and that too
in his office itself. He was again
arrested but T am told that this time
also he will be acquitted. T know that

~

from this kind of offence.

1 appreciate that the Home Ministry
with all its efficiency is fighting for
the cradication of corruption and yet
there is corruption here and there. It
is high time that serious steps were
taken. At the district leve] an advisory
committee consisting of representa-
tives of the people should be formed
to take suitable steps.

Lastly, I would like to state that
my- district Salem in Madras State is
the biggest and is the most backward
district also. Unemployment problem
is very acute there. The proposed
steel plant should be installed at
Salem itself without any hesitation or
delay. With these words, I support
the demands of this Ministry.

st TREaw TTaR ;. Sty 1ERY,
qr Yo & a8 fraew &=m f& wr
qY SfF T WATAT T =T &Y AY AT
T, TG A Tife O w2 Y gk
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¥ T ¥ E Q@ A I e Ao
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ATy #Y foeer aga a9 | 99
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Shri Surendra Pal Siagh (Buland-
shahr): Madam, I rise to support
the Demands for Grants of the
Home Ministry. In doing so, I
would like to refer to two or three
matters which, in my opinion, are of
considerable importance in the present
context. Firstly I would like to say a
few words about the administration
and the working of Government
offices.at different levels, because in a
backward country like ours, where
there is enormous lack of education
and lack of civic sense in the country
and where people are not fully con-
scious of their responsibilities and
dutics to the society ang to the
country, the success of our Five Year
Plans and development projects
depends entirely on the proper func-
tioning of the Government’s
administrative machinery, No doubt,
we have a very well organised and
elaborate administrative machinery.
But I am sorry to say that this
machinery or set-up has not been
pulling its weight properly and, if I
may be permitted to say, it has been
just jogging along in the same old
leisurely fashion as it did in the pre-
independence Jays. Apart from the
allegations of corruption and dis-
honesty in the services about which
one hears a lot nowadays and which
I need not repeat here, the one thing
which has been agitating the minds
of the public is the extent of ineffl-
ciency that has eaten into the entrails
of the government machinery. Practi-
cally all government offices nowadays
are over-staffeq anq literally bursting
at their seams; and yet the output of
work both in terms of quality and
quantity is hopelessly low. With your
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permission, Madam, I would like to
read out. a few lines which I came
across in a magazine the other day,

which very aptly describes the
working of our bureaucracy
nowadays:

“What do bureaucrats do in
their working hours? They imple-
ment. Implementing is8 what
everyone in government offices is
doing when he is handling paper,
which is most of the time.

When two or more employees
stop implementing and start
talking, they are coordinating. Co-
ordinating requires a big part of
the working day. Its purpose is
to find out who is implementing
what!

A third consuming duty of the
government worker is formulat-
ing. Formulating is producing
ideas to be implemented, Usually
formulating js a committce opera-
tion.

A fourth important duty of the
bureaucrat is to circulate. Circu-
lating is the passing from one
office to another of the millions of
pieces of paper that hold the
government together,

A final activity of the govern-
ment worker is referring. Refer-
ring is usually done on telephone.
When someone telephones the
government official for informa-
tion, or help, the person receiving
the call refers him to another
government department, prefer-
ably in gnother ministry. At any
moment during office hours, the
telephone wires are laden with
desperate men being referred
from bureaucrat to bureaucrat,
because of the bureaucrat’s con-

genital uncertainty about the
extent of his own authority, Their
‘business is not deciding, but
implementing, coordinating, for-

mulating and circulating. They
solve problemg by referring and
passing the buck to someone else
in an endless variation of the
same of old maid?
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This is a very sorry state of affairs
and if this trend is allowed to be
continued, I do not think we will
achieve any substantial success in
any of our national ventures, I think
that there is a great need for over-
hauling and re-vitalisation of the
entire secretariat set-up, and the
sooner the Home Minister takes this
task in his hands the better. And, in
my opinion, he should implement all
the recommendations of the Santha-
nam Committee in this regard as early
as possible,

I would now like to make a few
suggestions, for whatever they are
worth, and jf they are adopted I feel
sure that they will go a long way in
improving gstandard of administra-
tion as well as improve the morale of
the government servants which, I am
sarry to note, is at its lowest epb at
the moment.

My first suggestion js that we should
have as many all-Indja services as
possible in the lines of the IAS and
the IPS. In addition to the existing
such services we must alsp have all-
India education service, all-India
agriculture service, all-India medical
service, all-India engineering service,
all-India industrial service and so on.
And, in the interest of nationa] integ-
ration anq efficient administration I
feel that the Government should meke
a specific rule that no entrant to any of
these services would be allowed to be
posted to his home State. The present
system whereby more than 50 per cent
of the JAS people and practically
cent per cent of the IPS personnel are
posted in their own home States
should be done away with imme-
diately.

The advantages of this measure are
quite obvious. First of all, by having
more, all-India services we will be
recruiting people on an all-India basig
and in that way we are bound to get
people of better mental calibre and
capacity than we are getting at present
through the provincial services, and



10811 Demands
[Shri Surendra Pal Singh]
these people will be able to tone up
the administration to a very great
extent. The second advantage is that

such officers will manage to keep out.

of local intrigues and will not
succumb to the evil influences of local
leaders. The third advantage is that
the public at large will have more
confidence in them because of their
assureq impartiality jin all matters.
Fourth, it will also be a googq thing
in the interest of nationa] integration
because, I feel, if officers from the
north go to the south and officers
from the south go to the north this
intermingling will be a good thing in
the interest of national integration as
a whole.

My second suggestion is that pro-
motion to higher ranks should be on
merits alone, We hear a great deal
nowadays that promotions in the
Central Government are made on
merits. But when we study this prob-
lem from closer quarters we find that
whereas this particular criterion or
principle is adhered to very strictly in
the case of clerica]l staff and junior
officers, T am afraid, in the higher
echelons promotions still take place
on political and other considerations
rather than on merits, My contention
is borne out by the fact that of late
we have been hearing a great deal
abeuat very senior officers of the Gov-
ernment like Secretaries being
transferred from one Ministry to
another even before their normal
tenure is over. I do not want to men-
tion any names here either of the
officer concerned or of the Ministry,
but there is a recent case in my
knowledge which I must mention
here. Very recently a very senior
Secretary of the Government was
transferred from a Ministry when he
was on the verge of retirement. He
had only about six months or more of
service left. The question arises as
to what was the necessity of transfer-
ring this officer when he was on the
verge of retirement and he had hard-
ly six monthg more. This clearly in-
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dicates—this incident anq many more
like this—that either our method of
selection of officers for higher posts.
is wrong and we do not select them
properly in the first place or else the
treatment which our high officials are
meted out by the ministers is not good
and fair. Both the practices are bad,
and I think they are having a great
demoralising effect on the government
servants,

My third suggestion is this. Some-
years back it was the practice in the
Central Government offices that when-
ever an officer went on leave for a
month or more his immediate junior
officer was given a chance to officiate
in hig place. That rule, for some rea-
son or other, has been changed now
and the new rule is that one now has
to go on leave for two months or more
before an officiating chance is given to
a junior officer. Perhaps this has
been done with a view to saving some
extra expenditure. If so, I can only
say that it is a policy of penny wise
ang pound foolish. I think the old
practice was very much better pecause
it gave more frequent chances to
junior officers to officiate, and that
made them more efficient and they
worked better in their own jobs when
reverted to them after having seen
things from a higher level. T would
request the Home Minister to adopt
the old practice that they had before
of giving as many officlating chances
to junior officers as possible to train
them properly for higher respon-
siblities.

I would now like to say something
on the subject of employment of re-
tireg government officials in private
firms. The Santhanam Committee has
recommended that retired government
servants should not be allowed to join
any private firm for a period of two
years after retirement. It is difficult
to find a parallel to this rule any-
where in the world. There is no other
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-democratic country in the world
where such a rule exists or such g
ban js placed on retired government
servants. Basically, I do not agree
with that recommendation at all. But
in view of the special and peculiar
conditions prevailing in our country
and in view of the falling moral stan-
dards here, I suppose such a check
is necessary. But I would request
the Home Ministry that they should
not use this rule very rigidly. In my
humble opinion, what the Govern-
ment should do ig that whenever any
request for employment is made on
behalf of any retired government ser-
vant they should scrutinise the case
thoroughly and if they find that the
request is in order he should be al-
lowed to join his new job without hav-
ing to wait for two years as recom-
mended by the Santhanam Commit-
tee. Madam, I am all in favour of
the Government trying to stop a bad
man from getting a lucrative job after
retirement. But they should not come
in the way of a man who has served
the Government faithfully and honest-
ly and whose past record has been
singularly good from getting a gain-
ful employment agnywhere. 1 say this
for these reasons. Firstly, there is a
great dearth of good administrators in
the business sector and it will be in
the country’s interest if such able
and experienced officers are ab-

sorbed there. Secondly, an officer
who has worked hard for more
than 30 or 35 years becomes

used to a certain routine and a
certain way of life and if he is asked
to wait for a period of two years and
to remain in idleness and do nothing,
I think, this enforced inactivity will
harm his health. He might even die a
premature death. So, it is very essen-
tial that he gets some sort of work to
do straightway. Thirdly, no unfair
curb should be placed on his indivi-
dual liberty by placing such 5 ban
without any rhyme or reason, Four-
thly, the officer may be so circums-
tanced that he mav be in need of some
extra income at this crucial juncture
of his life. T do not see why he should
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be deprived of his right to earn this
extra income by legitimate and honest
means.

16.00 hrs.

I would now like to say a few words
about the subject of a limited IAS
examination. This question has been
raised on the floor of this House a
number of times during the past two
years that I have been here, but un-
fortunately on each occasion the then
Home Minister always avoided giv-
ing a clearcut reply as to whether the
Government intended to implement
this recommendation of the Pay Com=
mission or not. Without actually go-
ing into the reasons in favour of hold-
ing this examination which are very
clearly described in the Pay Commis-
sion’s report and to which the Gov-
ernment agrees in principle, I would
like to urge the hon. Home Minister
to give his utmost thought to this mat-
ter once again and, if possible, in his
reply to this debate give some sort of
an indication to this House as to how
long it will be before he is able to
give a concrete shape to this very
good proposal of the Pay Commission,

In the end I would just say this,
that our country is faced with
certain very important and chro-
nic problems, problems which have
defied any satisfactory solution up
till now. The responsibility =of
solving these problems rests on the
frail shoulders of Shri Nanda. 1
wish Shri Nanda all success in
his sincere and genuine efforts
to solve all those problems. He
may have frail shoulders but I am
sure he has a stout heart, and he can
face the challenge boldly.

Mr, Chairman: Shri Abdul Ghani
Goni....Absent. Shri Sidheshwar
Prasad.

st firg ATmw (FiET) oW

mmamIfedyam g mowE &
s STEaT § B e F e S
face & ar &
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Shri S, M. Banerjee: I rise on a
point of order. Can an hon Member
g0 to this extent of almost threaten-
ing the Chair?

Shri Sham Lal Saraf (Jammu and
Kashmir): I quite agree.

§ fagwr war  (AEr)
aamift wev, & 08 wareg A A
™ TR FTE | qAAT ar o
{ g A F w1 H 57 30 F g
&, mfax wfs & o=9 f3, favm
# =@ & 2 17 W6 R F aw
T &1 WAt # T § afad a1 A
8, @ ofrena § gu osfgo o
W AT afifaaTeaET Ferwdr, AA9e-
9T TAT NINEFAT § g IUEAT F AV®
w” IR foam ggar w1 of=m fem
F% fAq ag e AR ¥ ma
¥ T T 1 IS FA
¥ fAn o9FT AEW I TA TS
g frm gFT A wEgw w1 afew
fem, sa% gwrdy @y 9nfe apdr &
f& g7 WX TwEm a1 AwwE dE
O W w1 g A § gw agd
€ IF THA T |

Wq Tk w<g T fE T oaww
T AWM weA fawe afdfrafe ¥

ot w2, afw v @
qdr afvfeafrar g
o &, faw @ Adr s

I

S #ET T AT HEFE FTAT TEA
g, e o T 5= & o Y
I W qrer d¥%a FT 3 g F

ot g &Y § e wft @ 3%
g€ @, frrdf T T a1 faoe fag
T f frereae, qeey ¥ sfae W
gl ¥ fgsr w1 dwfern weAw
AT I | 3 fRew F7 @R Aw
¥ wEE frar g W w3 favary
t & 3 fom FY FEifas 1 F
& T Feft Sl W oA
7 3o oft faser 7E frar sEm o

& i w7 Ga 1 e ety
g fe¥ mrowmRw & FEifEs
37 A wr feArn WEAr § o Iw
Ty § & g mawaw WA g fE
fecdy mracfy Arfr &1 faifra &=
F foro, fedy weady ot &1 Faifead
F §F fqu or T & wEy W
St Y Fror fa s §, IR waifad
F & fau g7 Wg & Wy o
s ofafr & oA A1 /T W T

T " § § g o send Al
N geAF “FL T T 2/ AT AAT
N 3w ifFa qeT F fawad SEA
FT AEA § | 39 A forwr R -

‘g wEE A wEw AR
@ g ave ¥ o wEgw 2
Frre ¥ F o5 Wt ¥ fire |
afgee & vt § faem o &
A A ¥ & AT 1 AfF
oo AT ATl § A A Ar
¥ a7 gt €Y | OF qiw) o7
R oAg A ww @, sAwr
qETG g 4T | 7% Ar A«
98 43, 9N #i owgdr T H
aEdE A T ? T ¥ oW
FREHEHT 311 77 T 77 7 1

¥ ' § fF e Wl oft g ara
o e W wirsr ¥ g oy
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wAY fagor srd, wwdfr w1 war J
N & T 3767 AW FI W
AT HAFT ATA AT AT A
e

ok AR ¥ g wAY oft A oemmA
gAaqe sfafr & fawrfod & S
WTETE FIAT MEAT § 1 47 39 Afafy
#Y friE 1 § 727 Agew 30§, wfwA
ow A ¥ 7l oagwfs 729 & 6 A
ag ? fr 3v O & w1 off erfE
@, THE A9 W g wwar dEr
grlr fF gam 2 & v owa §a W,
& UT WEEN H, 9P 98 e @),
QA Y, T 21 AT FIfrey sEeE
AN A A o LA o R e
an g fr SR whiEer aw
w51 &, wana & | qT BW 20 ATEAT
¥ A9 AW, A1 TR &7 qHEA
T FT qRG | T S AW JoUw
et &, wAET T AT aE et &, 99
¥ Irw wemwT ¥ aeE: afg
EAut

meqwg afafa 7 Tw wvEg X
forar & fF 2RI ST SrE AEr W)
g ff, 7 osErE gy s
§ o s & eNT W TR AR gl
oy gl w1 fate wF &7 oam
& ooft 1 99T faw TE 2 amEn
g, =Py @ feaft serw @Y wd
gy w2 fr o o el
mafir Wi & wg " fawm
fiear &, 37 H—Praraei wd-gerear
a2 Ay F oAy feafa qt,
forg ¥ 13 q@T WAL W TR
T F& 28 TRT Ay il F fog e
a1 | T qEEY HOF @A FT e
AT FY g “arat gee wRfad”
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7 T 57 dfaFai ® @ fgeray qreaw
g:

“Senator Kefauver's Committee,
the  McCarthy-Army hearings,
and the hearings of Senator John
L. McClellan's Committee dis-
closed a vast body of illegal
actions, practices, and petty im-
morality of businessmen, officials
and especially of the czars of the
labour unions. These hearings
have brought to light a large
number of routine criminal actions
practised by a number of power-
ful leaders of labour uynions, the
practices of shakedown, extortion,
embezzlement, fraud, bribery,
theft, threats, beating, hijaking,
kidnapping, and coercing those
who happen to be obstacles to
the labour-bosses’ enrichment and
domination. When labour uynions
are weak and the power of their
leaders greatly limited, they are-
practically free from graft, cor-
ruption, ang other defects. As
their power grows, the labour
leaders assume 3 social position
almost jdentical with that of the
big business executive”.

T YT AT AT F qraey |
T JITERT AT AEATE | T IWH
R gHAT SN gL, I8 qAET FHY
srdET W) EWre § o dt | ‘G
T fafew maade” ww w0 e ¥
a qfyqar &

“Appointments were secureq by
the most influential claimants—
not the most able. Necessarily
the administration of Government
business was incompetent, un-
economic anq sometimes corrupt.
Too often the prizes went to the
toadies, the hangers-on; virtue
had to be its own reward. A pat-
tern of social and political rela-
tionships flourished which satis-
fied the select circle of important
personages; to continue, this sys-
tem needed to absorb steadily a

10818’
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[ fed vt ww1z]
proportion of the nouveau riche.
It had scant moral authority with
which to defend itself against re-
form; its defences were tradition,
the authority of wealth and—on
occasion—the coercive power of
the State”

¥ rfrT 2w 3T FRfew madde

ATF ETF AT 3 1 T fealy favraia

QETIATH ITT DA w4 fawr

NIFINFN 5 favaa &

AT F7 60w A7 § AT WA

&Y fealr 3 7% § 37 21 § sz}

A FATANTT A 41, @A A,

I H AT A Q¢ AR gAcTifeas

I FIIA NG FT IR

qZ 39 AT LT A F T AT 30 B

AR INF T I TT 1 W2TAR

Y QF 7 4 F 47 377 qr <o

ERESRR A cER SRk Rt )

qrzat 177 07w fagieti & fAsst saw

R, fagrg v 1 o7 I IAMETA

7 Z QT I g DT A

¥ IR FOAFAAFART | A3

fexfridrad i N araasd
fruw @ F7, 7aNaT # FA F TJAL

¥ TR IV AT A AH ] I

N AR A ERAN 3F I F

TTA H A WA "waws 3w

FAI TF OF FIH QR WIAT FATAC

w qfegr 2

T gearg A § FAIZT FTAC A0

A et R wfy ¥ I 1z aga
CIEER e (IE o B o € I ) (1 (5

X # g wRTIT FA A AT
LA ATETTAATCRY AITE 94 )

N FAXITF T AR A ¢F &A%

¥ 73 wiv w7 4 O Fafra aigs w10

qA3, ITFA W67 3, ITHIMXAIT

g <Y, warfas 3y & sy

R wifgqd 1 AFT A TF @ AT
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wr T femr T § 1 & @F gEw
wal WETT AT JaT F @AY AW g
g TF ISHETAT AT HT BT FT
T T T AT AT T F T AN Ay
wored 1 g &, fafaw afag &1
aw §, wefafasge #1 1 & §,
Ay # T 67 g0 X " farg Faifa
feq &, TaToEmsYy g & fAAtor
N ARG "R A @1 §, qg FHA
8 F WST 77 IF g1 fag
g T &, FE TF IT A THL F T H)
qu fear § 1 ag g 37 wravas § R
HF TAT F g AT FAM & F1 0
arfET F7A & 98 IUTHT FY F2T F A=
ITF FT T T4Y 3, I AAT IF AN
qgT GHY & | g § qEY F41 A §
fF agT qgeqr & I ARG T AT F
FHET F T F I AR qww
fara Y ST ¥ AT F G TS | ARG
A @F IR R I FT /L IF AT FI
T g% 9 wAIT F TEr 4 AT
feaft & sl g9 74T F & 5 qaraT
¥ N AQIRN Ao §, TwET{ N
WL, T &7 a9 &, FWEq & N
AFFAET qra A A &, 39 W a9
¥ T ANF FAOHQ AT F fagrea
¥ qd TG ¥ FaAifaa a8 FT 9
¥ qmET F ;T FTOGAET 7
T g e A QW

g7 § UF gaR NI wgeag
T AT NIqZ AN AT FT N7 A=
7 A Trgw § | N qesiias
ot # g A 7 g Fv afcaa feav §,
M H A NN awrwfad N wiwat
ITH A F gy Frafcaa fear g
T aeqfeafT 77 §, T AT sqA
AT Ffed | g F A 9 W Afgw
TN @y fa F3 & JE
& & wrar g e waft T A arfieey
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¥ qrg gAT qFEg WP AgY & )
AfFTIHF AT F J AT, AW FAAE
21 9% IF wfFeTT &Y G w
@ ad &1 favarw B 5 aRaad
g F 1€ dar @ § o arfeerT & sfa
merpifa e &, wr ¥ afa wem-
#fa 7l w@ar &, 99 7% 7@ 39 oA
FHA & FO {77 & wrer 1 wfw@
FAAT ), AT F) fa=d &g, AT
¥ AB-HAT TGT WOA F IA9 A g@
FI AT A F FH | g THI7T § 9F TF
A F Y T F) 29 a7 7 favarg 2
ff WA & oF Ggr 7 2 T W &
Arg g fa Tear §, o AT WA 97
qrqq 2, 39 & 9fa Fwrrr fea@m,
AT 3F IHT F A7 AGT@ § A FT A
CIERCICEECIEE - Tl A A 1
AT &Y Foqar AL F AFATE 1| WA
faq wr gn =mgy & fF mma § A
T afFend 71 wHAT g9 71 a1 S4
FEA AA F fazw waraw A 33
FFEAT §, 3 F A ATA & qF-HATH
FIFU WM AR ag g & R
W mE FE Y A A 7 g fow
Y aprErd a7 27 aF, oY
qrar § T Ay qrfwera § wfr gl
w7 gw udr ofifeafs som F40,
JF GET A I]TT FOT dq H1€
ag A8 & i T Y Tar arfrearT #
FFER I AT OH IAAT I
2 faT Y a9g § g wiaF fawry
Furwal & qqrfagmE F o gae FAE,
37 ¥ eqrT ge W @ 9% gH mfus
@t F7A 9¥, AU FHQ qHY AEAq
FATF MTeAA AL {7 ) T W
L7 AT qgd AEAEAT § | A qEY
£ fF g il FT favarg ST FT FY
Fforr #F A7 Aregafas aFAr 1
AT FT AT Z7 F Fifaw £ )
X7 A% gH AUeAIfas  FHedr # Ed
FAAT Y HEAT F A T F I

229 (Ai) LSD—-T.
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£ Rfew @ #7@ § 39 N a@)
& woad 77 F1 Ffaw A 79 §,
T4 % g9 FE T AreaRTiaswar w1 qwear
F1 IfFq waT @i A sEd § )

mit oF TrAdT gaew ¥ gAT gAY
fear & fr oA 97 ) g9 ST ar
TAYY 97 FAW qG) @ q5 § ) fow
IFT F W AT I F) JEEET AT
oF I 97 FGH TE 7@ A &, 6V
T ¥ Frwerfaw owar &7 A
1 T g7 JEST AT qJEAT F AHR
O FIIR AG W@ g § 1 UL
T 2w g O e A9 & o fa
¥ =X § Io0A A1 1 T T aqr =T-
fax w7 § g amfx & 77 ¥ 30w
A & | o7 37 AW A1 ;i o amfew
7 a7 F1 A= Foa g fr gar A
faw & w9 § wdhwar &1 wraAr
g% & a1 faer gt 3w & wfy gE%
77 ¥ fFdt 9FT F q7 #7 W@ g
@ ad foafa & favea & @ré agdr
ardt § 1 gAY T9 qF A9 A7 gH
Tt FETaTA gFAr g A S
oAt feafa 7@ 3w & garw g a9 #1€
avg TG R W £ W Ty
qT gf ar #1% TEY qeAr gurdr drv
< w2 faw & a9 ¥ gwrar eara
*ZIT 1 a7 qar o agy e R arfe-
@R & w1 Samer areEtfaE g
%) a1 & * feafy Ioow g€ ) 39 #Y
oy sfafwar qrad & 9

16.15 hrs.

[Mr. DEPUTY-SPEAKER in the Chair]

wfus & wfus sfaa www
AT F ST KT AT GHIX qIHA |
fegw uefufreefeas wfaw, zfemw
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[t fdeax o]

gfwe wfaw, ifsas wriee afaw, feam
hfrafar afew, {fsaw dew =faw
wrfz St g 78 wfgd wrrg Yarst
® TIOAT KT AT AT Y L 1 gy
Y& ¥ & g8 MT A1 qA Y F7
R WERT o 9T § fFoag
I § st whgw wradw e
¥ar & 75T ®Y T W o1 § | AT
TFAT ¥ fAQ 7 aga vEww & 1 a7
g7 a&0 ¢ fr gw @R SR el
¥ dc FT WY &7 Kifow T F
I T FT AW F I+ FT wlET ey
3IT Y FHIR TIA F AT T AFIT R
37 = faaes w1 feafy saow Qdr 2
AT T4 gW AFAT TET @ @A A
@ifaa  FT A= F7 Pfow 777
o AT | F WIEET # Y qEAr
¥ 2q 98 T &, T ITHETE A AT
¥ ag 91 &, a0 o Y A § iy
Ty &, T Frfa & aTa Qg S
13N BN B A=At ¥ FAT T3
FTqF I gW QR AT FT v a4
MEA 77 TF R AT qAHT qweaq
g IT FT FWIETT gIA § TH ABA TE
& gaa | zad o aga wmaw ¢ f
AW A FAQ FoqAr ¥ AT T FAA LTI
T 9FY THT FTHR Y A F FATFATL
TF AT AT F T AT qw@H TF AT
arad g9 afer gaTe sHAgIT H, gt
graifas ot &, gAre A e &
T TFT §) U7 @9 Ay Arfgd
faay o F gH FAG TH VT AT
adl, A oF war w7 AL, FA@
g FT AEY, ¥aA CF aIfT FT AL
afer quiam " F w7 § e |
7 0 fegfr gerer 1A, ot THY wraAT
2o WY, A9 AT AT 8 &
FARTY AT q& FAEATHT AT TAAT gH
THT GER 97 ZaA Ay s &7
TFq | ifra ©7 F gurT =N FT S
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&1 7 747§, AAA AWl Y qATH F
Faror ot orzar aq § o1 0% &,
qaAAT A7 Tk, A7 g A AR

T2 "ot St § o g w1 afam
grwgtfasar &Y FHeaT &1 gEvae
T 7 frar &, fag gz +1 oafw
2w FT AoAwg faww 79 F fau
fear &, foasr emw 3w a1 wfgs
fawre w@v & fag fear &, faw gear
T A9 \IdaT TEET &) TEAT A
2, a4 & g7 wrEwn 47 ofvsg 97
o wrdEET Y qTEar gqary #, &

Moo #7ar g, 3 fom & ew =y
FEEGTHT AT FWIATT HTATAr ¥ 4
T+ |

T, 37 medt & wra § g Al
FT FRGT 47T § W FT F1 G770
FAE

st gAY ("9t) o ITTeRe
TEIEA, qiv ATAT & qw=T A AL
qF g7 g & 3T fAn & e &
gerare AT § !

Tg HATAT FY AT 9K I K w0
FA o7 TR g a1 gD Arar Fv w7 K
W FT EATF WHTGT F7HT TG § |
F fa9 &% 77 FH gAGT 9T /Ay
wT oY &1 g 3T § % IR kW
¥ grewafas mfe @aT OFaT &
wqrfes @vq & fAq 9T gogda #19
frr | & g & fam 9w AT @EIAT

qAT § | W qfa #1 gHAEa-
qf Afr & T IgT weTEErH! &
foeg i gager geam g8t § w7 37
F1 A w97 §, fow ave A wH-
fag gz M@ 93 gearar? #1 q@i
¥ wowwerwi # @A ¥, Wy I
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feg 3% a1 E@rg gafzewd &, 37
#t wfafFm faet gz o+ @i W g
g1 2W F AIAN woudersi & 4R
aer fawz 9w g 1 2w a1 fawmw
g1 | o am faare g 39 & A
1 gAY g3t gw ¥ TuAT fF oag oF
TR GF R, I T gAIR 2}
F oqwarg AIHT & AfeTd # Fae 4
a1 fF 9T g9 W 7 faarem Ara o
®EITF IR M S A W F
WRTAT G798 TF SR R gAm
MT TG a8 ATT FA FY AT |
#fF= g 2=y ¢ fF oo o 9 faed
AT g AT I F7 A A § FE
frasn adf g=r &\ 2@ T@ Haw
& fF gea & g agwar & fr o A
M TF AR F T § W awarArT
R 21 § 3T § 79 AF A qIAF
gz WY & faq 7 O snfagt F 5ige
#qeT 93 T3 ¢ AT IT F) T4 F
N ¥aA fF7 Wy § 37 § agT Fwerar
g fast & 1 & Fuar WA g fv 9aw
9 o FrAv g, AfFw AR WM A N
HUHETT 1T § T 3ATX W F I&Y
@ ¥ AT § Ay agEsgs AT §
IT HT ANCHAT #7 T FET, 37 &
TFEATA HY TEAT FIAT, IT F1 GILAT 70
g &1 qrfaea & | & srAar g fF 3T
IA AWM Y FTAT HI rTAATT & JTIA
T IXF FTOT IT F FIT N FATATT
Y & 37 2 =gt ax sy afz wfafwar
gt & & g gl A W &
FOFLEH NI E | 77 K IR FI ¥
qawaT it & f ava FOCF frw a@
¥ grewarfas gEar w1 ma & fag
ot frar | & F4T FT OF & QR

q§ FT AT wrEQT § FifE AT
¥ ol AqTe 1 WA | I TRY &
“grAT WT JTRNET, &1 F I AT,
gSAT WG TQTHI, BIg Fawar A |’
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o1 g 19 waww g fF @yt = gw
AT 33 gu & A7 gATX "I 8w
Y §3 gq & T AT F frgme A A
greseTfas gFaT 79T ArNefas wik
TIFR Y FEw Rt 9w 1 Fag W
TR FTFe § argar g fF oagt
ToqHETR] qT J7 oY A g1, oW Y
TH ¥ IT F7 g0 F fou, wa 5y
ST | afe § gt ax o 5T @ Qe
37 F1 qEy F fa¥ Wk gt & fau
q Ja@ F § freroqwe A 1
& T grafr

ag Fgr arar & & afeens agt
AT IATET & 1 3 & AT IT F
TE §3 gT & | 9T AN FT qgt W)
T T ST & 1 AT qEerHTT gt
a1 faeY oft gadr sfa & T &), T 79
517 & safaa g fv 3w & faQg &
FH F30 §, 2w & ofgy §F a0 F@
¥, 3T F o [ F faw 7 AN
3| 3@ AFTT T A qIEIETIAF dEAd
¥ ifr 3w & guiawr gy & Al
e dar w7 &, & qar 7 §, 99
FFTINFAFA MY & & 1 &
TE HIT AT FT EAA AHET FIAT
argat § f5 s qafs S o galaer-
qut gfez gATR ST § W UF weRT A
FY i 3fte gaTR FIR §, a9 AW
& el g wife @, sfaet #§
FoTEr T &Y, W9w ¥ Uar g1, fanw
FT AR W AT TFAT AR
wifer Y gReT &), 57 F¥ ;% e feaw
st anfed | & s w<ar § fFogwa
TR qATT ¥F F o g@e £ )

N e feweaT AW &
ORI EITF § ag WL FY ¢ |
W H FINT a3 WY & | WF FT Sfraw
Ffsa ¥ sfeaaw ar a1 wr &, dfF=
gX WATg A w7 A1 61 qg A A
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[t i)
FI A6 WRLTIR a7 g, o &
3 T 3, gl ¥, o3 fay S
#, Isaeadry @M §, {7 a9y awr 9
g7 R fow &1 3w F w=T qETwen
FH ® q®T § | ggi 97 fafaeew
Ffau awar T ¥ ) aw Sw R fE
ot grw Y W fawfod wY § qgw
¥ 37 o fa=r gnm, fw= 37 fawrfomt
T FF T Y wwe FH A AT
g g e Y oY i oy, @ #y
fagrfaat o3 3 &7 & woar 39 #
F&T gt g afe qw F g w)
Wifeqr @ g AT A w hfaa
AT § A TRT AT EY AT qTAY
A AT =Jrfed 1o g Fnad g|t
2T wfgd aonifs 3w & dFe F1 7
feafa &, arrgae = feafa & s ow
&7 fogafg & Iw &7 vem F7 9% | F
9 FT CATT Fa9 F4I7 TET F7 Q7
arEAl 9 frerrar avgar g, 99 & wiw
AT AT F1 4gATR AEAT | F FEA E

“F wH AT FI wAGEAT )
g deT Ay w@atar o’

IF T Y FAATAT F1 FIT AT FL
ST W GATT AT § WRTHT 7T,
qIITATT FT, FLATT §T HIT HATATT
# 7T A7y § frgl &7 T@arey T d5T
fear war 31 | & w9 F1 eaTA wwET
FTAT Argar g & whadr g oax
WeTHTT 21 g, faiw afX 97 3=+
AT 3T 9% N W17 Fiar 8, AR
&g THo THFo To I IT THo o F
a1 wfgront & s F7$ g1, W aET
FT FE TAT wEH T DA & AN
W& B @) FTHTT F, fadw 7 sraifas
FIHTT FT, F| IF FY A0 | fawarq
LA g, Fs g OF a2 T a Ay
TEY A F, ITHT THATT FT F TS
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& g 3T w0y ) gefed & JwAr
arRaT § iR w=mw w3 fawrfont
&1 faqm gwE grar

st oY feafe st & wE
W ey 3w F gAa 4 f @),
¥ faeamw @ & Frofic gk Rw &1
wfw o & 1 gfar &Y dumes ¥
qT g o THo HYo F &Y, FY oft w1 waTR
FfT & X § voam & @Y ag g
T FT wwaET & | T oA ¥ ey
wFTC A fw T O afed 1 wmw
Rt gz oY 9Ed & fF e
Y T H Ay gn wIEE 9t FLHI
€T I A F | W wegeAT FY G M,
wH aw FE e Y 2 e
T W & I A e 3 gE
f&r ¥ ¥ @ Femqy &, 99 ¥ gy
I & wra 2, fE 2w & A @
afeer § g% wix o fremaa & A%
¥ Xy & fr oo fam ag § 9
AFA §, ITH! Fgrer w3 § | & wgar
g g f gy Qe e ww & 1
i & Y f A & foy smamas

¥ grefasar &7 S STt
o ST frar wW &g fr gawy
¥ gl & Qe 77 e &1 fagw-
FT shfaare WX arfiaar ¥ faeg oft
qg IVHT ATTT & | AT T HEqI0AT
®T G &, W off  seqIwr wY 5%
T ¥ fag faiw sper o &, axaTd
o g Ay R G FTHTE WA 9T
Y 1 e SR Y TR @ AR
TR GCFR &, I H A *1§ [
ag T frady fr a8 gEwY g8 ST
e § 1 5o oAy & i amfior @
¥y Oft weear fagwa fagwma
2 ) T AR TS R
N sl & Afew wft T
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fages T a0 F T A uA
Wy § § 9w w9 ¥ T Ty § forw ww
¥ qey Sfed | 9T AT WA
&Y a1 1€ 5 woed g, FrE Y Fegrr-
FTO v Y, 37 = Tt wfiw
or % 2, AT IEET gL F FT TqA
g foear o @ & 1 & wowT o
wrHfvg Fo TR § R seqwar
& fraroor ¥ forr T WA 9T Y
oY Frdw a9, 9 § W19 9 WTEEl A
I gF & T o gwTe & ww
gt wTEET #oaTR T FW E
a1 AW ¥ qg WA 95av g, ™t A
qrex &, fr gfeomt o fagose s
ST ¥ T AT Am § o gaf
& 1w wfygac @rr away §
weT MTEET A awen gw gy M
¥, I wferreat &1 fawaww
T &, ¥ 37 A # S Ay Ay
t, N weard afeq gt § SA¥ gar
waar 2 & mift 39 auear g w8y
gfe ) AT A ag k@A g fF
e ¥ 9 fawraat @ @ oXof
frAr @ 9T "X TSY &< I ITFT
froor @€Y gt & 1 F faead
i A @i o w® E oy &1 @
T gfee &1 aree® & gferd 9f el
¥ g v fowm & @ AR g
wra adf R F wwr e
@ MR ATETTT AT A |

wereaT AT &7 wTE wem
woar 2, A g wrn 3 fmw F
qfads @ & fag & ST wwwr
WTagSaT §, TF A1 I fay efra
¥ SqaeT FTX HY WL FAL ITH wAT
T ¥7 YITT FIA *7 | GG A%
TR F1 I, TT AH F AR qF
gt A T B fr ol @ Ev
w2 FY o fewm § sewd 1@ § )
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oA iR 3FT A F1H gAw fag
ag femm # Jeey ¥ , e qg ¥
Tga fnf afe & ww W & oW
e fr g ¥ g5 wrd qgaw ¥ oawd
¥ 5T IR a1y ofr #Y awfy g
geaTe &1 o | qE wawar g fF g
R WY St 7, oA 7, W
sereftEs Ty SfY J, 9 g Wt @
@ & a9 q9" ¥ ogew WA ofr ¥
Y AT o fears w1 Iy e
N ok w fagr | odfE, W 9]
seifers #1 &), o W@ wwdt
qr 92 g a7 gTwE Y, gEAr f1
& a1 & o 7 areft § 19g swwar
Y T @ fF qaE T ¥ 5w MK
ot fear @ WX o faqw v & femr
¥ 1 afFw qgr aF W TSw T
FT AT &, I AT RIS e
feafa # =1 famr mar @ W 99 )
o Y fear & 1 g @ foadr
g & ¢ i gudY @Y F fad oK
wirar ¥ fod st 1 Ay faar oy o
o Y At [T w7y e w
T OTFT a7 A g & A1Q Av TG
TREIA XA AT | | HRITR 7FH
T ¥ fag gk W oft gaeew
fer o | gfeeat & mmare @ fag
Fg ATATG w  §, A I gy
WY TEY EXAT | SYET GYAT T FTH
R TOF & qwar 1§ ) wwear
for saTEra WY ST F ST gficorAt & wraTe
Y AT 9 guy Faw fagw anfa
®Y wraaT G, afer § =g g fr oud
gfwmal & oft ant 1 §mr g
Yol AR § T
TR A Frerg ot § fad e
TF a9 FY qIW 9gTAT & | TF IR
ot & fagd o W | 9EY AT
oF fa FY AT GG | F wowT Sy
g WX Wi FTT 9gar § |
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[=t anfewa]

wrarl §  gfesml & ot ot « o
TgH, IEA TF & T B AGY

Se qF WIAT IAqTH FT I 2,

39 T Y fadw e 2 ) oreRa
%1 s forg wY dn & %7 ar =fgw
Faw gg TE1 g Anfey fr gt &
ferdy speffarer =< g qra & dremr
wt o1, afew 9w fag G @R
TR FART 90 F FT TAA GAT
aifed | 9% faq A sowew T
o erfgt WK ST SrewmeA faern
wifgy, s ¥ fqu o % wgEa
T wifgT, @@ #T v Wit ®v S
s @ ¥ T A § F® W ar gerd
I FW a ATE | I SR F
farg fadiy s g =g

TR G 7ot #Y feafa w g
&T T FC Y &, | wATew 7 faer 9
qTETET q1 FY AT FTOFL T FT
s far & 1wy F 9 #Y foae
MqH qTHA & | I9 Far 1 Fawrfoi
# AT ¥ S &) giaumd fredy
Tfgt | AfFr g W § 75 T
T &R qase sadr #y e
&Y &% & ¥ A Ty § 1 g A
F @ W famw g v =nfgn arfs
s afafe # fewfad g ag
¥ Ay AT AT w7

w7 & ArafEt & a § aw ¥ 3™
fadiy frag AT TR g | > OF
Aefat &1 wamw &, owd wft aF
T wer R off ®Roa g T
gom & 1 Sy Sefy ¥ g I At
FT T FT IAET wreT qU F faAw §
At sy afora § wver qu 7 Qv
axfael § g 1 e, g w1
F forg & AR, QY faar
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€ foig #Y 7 717 s w0 fef
Sofy & =i Wt dfae frar T
¢ 1 o gfaerg gy & el sz
'ﬁa@ﬁmﬂ'l aﬁ'ﬂqﬂoﬁ’oiﬁq’o
R o #o dRo #Y w7 ug gler
&7 WTRY & A awmw q AR Aw R
F FaTia Y AE [T AR | 599
L3 ¥ T e A giaay 9w
fomr < o ag »ff arow ¥ o wdy @
R W e ¥ IR fiaan
frrerar aqr ag Y arow I for mar @
e T g & fF EWTT 7 e
e FYE Ky wfqaraa & faeg aay o
wfeag & S gar A0 &Y oY st
§ v e wifgn ag adY faear
Far fr qrea oY & 71 9% O fir o
fag® v & o Y g aYEfaE §
AL I TGN 3 Iq TF ZAT G-
X T TATH FWATT VAT | |TqEy
HE ARTT HT G T G AT P20 |
o7 fadh St AT AR FA oare T
T @ ¢ | fasR & & ol &Y a|r g
o Fara R FY AfEi § aga w7
e fadar & | ST aF W9 sy v
§ v ® faIw ggmar # gma
IIEH Al FGT qF T IAGT IACK
T8 grft | & fox faaee F<r =Ear
g f " g8 A & R )

o ¥ ¥ o faey G A ¥ QY
TR FEAT ATEAT § | TE what v
g gaT & | & =gan g fF e
arg oft #Y A & wgE W faw
FY Ny qx gz W wre wAy off of
! I TET ARy § | fawar
¢t fF 3 ™ Afa » gorgEs ard
wWT |

T TR ¥ 9§ HOH AR
T g
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Shri Ramachandra Ulaka (Kora-
put): Mr. Deputy-Speaker, Sir, I

thank you very much for giving me
thus chance to speak on the Demands
tor Grants under the control of the
Minustry of Home Affairs.

1 congratulate the Ministry for their
outstanding performance during the
year. Thias Minstry deals with so
many subjects and I would like to
deal mainly with the welfare of the
Lribals.  You know, Sir, the tribals are
the poorest in  the country. They
have been dispossessed of everything
thay they had i the past. ‘ine tribals
are very backward economically, so-
clally and educationally. Most of the
tribals remain in the forests and jung-
les as 1 the forests and jungles be-
long w them. 'They are hard workers.
They are masters of the forests. They
get everything that they wanted from
the torest. Theiwr economic condition
15 very piiable. The Government has
t0 see that their economic condition is
umproved, Unless their economic
condition is improved, they will re-
niain as birds and beasts of jungles
and they will never come up equal to
the level of the majority community.

The tribals have a habit of shifting
cultivation. After cultivating some
place for a year or two they go to
some other place due to soil erosion
or other reason. They never stick to
some place and improve the cultiva-
tion there. The result is that the per
acre yield is very low.

The Government have established
some tribal development blocks ex-
cluswvely for the weltare of the tribals.
But if the tribals do not get any bene-
tit from these tribal development
blocks, what is the use of spending so
much money in the name of welfare
of the tribals. Actually huge amounts
of money are spent in tribal develop-
ment biocks but other sections of peo-
ple from the majority community en-
joy the benefit. Just as we eat pra-
sadam in the name of God—we offer
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Him so many dishes but he won't eat
anything out of those dishes and we
will eat everything in the name of
God—huge amounts of money are
being spent in the name of tribals and
other sections of the people are en-
joying the benefit. I will give one
simple example. I have seen some
adivasi hostels in my State. The adi-
vasi hostels have been constructed
purely from the welfare funds. But I
see that in a tribal hostel there is not
a single tribal student but students
belonging to the majority community
are staying.

So, 1 request the Government that
Government should not spend huge
amounts in the name of Tribals it the
Tribals would not get any benefit out
of these schemes and Government
should formulate such schemes which
would give the maximum benefit to
the Tribals or other weaker sections
of the people. Some funds allotted
for the Tribals are being utilised for
the general people of the majority
community, but nothing has been
spent out of the general funds for the
welfare of the Tribals or the weaker
sections of the people. So, I request
the Government to divert some funds
from the general funds exclusively
for the welfare of the Scheduled
Castes, the Scheduled Tribes and other
Backward Classes people.

While speaking about the welfare of
the Tribals, I would like to speak
about the welfare of the Tribals in
my own ‘State, Orissa, particularly in
my district, Koraput. The Tribals of
Koraput District are very backward,
economically, socially and educational-
ly. Some people might have been
under the impression that the Tribals
of Koraput District have been deve-
loped and they have come to the level
of the general people of the majority
community, but I can say that not
even a single Tribal community of
Orissa has been developed substantial-
ly and has come equal to the level of
the general people.

Take the case of Koraput. In the
district of Koraput there are only
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three Scheduled Tribes graduates and
there will be hardly four or five matri-
culates among the Tribals. Then,
how can we say that the Tribals have
been developed sufficiently?

Take their economic condition. Ex-
eept for a few Tribals having some
negligible amount of land, the majo-
rity of the Tribals are landless. They
are hard workers but in spite of their
hard labour they get hardly twelve
annas or a rupee per day which is
quite insufficient for him and for his
family. The Tribals never get this
income daily. Sometimes they have
to live on an empty stomach. By
selling fuel or firewood they get only
a very little amount which also is
quite insufficient for the family.

Then, take the case of their hous-
ing facilities. Most of the Tribals
live under the trees and on the top
of the hills like the Rishis of olden
days. Some Tribals have small huts.
They are so poor that they are not
able to construct small huts also.
About a dozen and a half people live
in one small hut. Fire is fhe biggest
enemy of these Tribals. This is the
case of Tribals living in the jungles
and on the top of the hills.

Then, take the case of the Tribals
of the plain areas. The same is the
case with the Tribals of the plain
areas also. Some Tribals in Koraput
and Ganjam districts, namely, the
Lonja Souras, are half-naked or fully
naked. They do not know what the
meaning of cloth is. So, how can you
say that the Tribal communities of
Orissa have been developed and have
come equal to the level of the general
people of the majority community?

Our welfare schemes have been en-
trusted to the Panchayats and Pancha-
yat Samitis, but you must have known
that the Panchayats and the Pancha-
yat Samitis are not doing anything
good for the Tribals. They do some
superficial work and in order to get
some award from the high officers they
do some work in the wurban areas.
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They totally forget the rural sector,
the Tribal people and the weaker sec-
tions of the people. The develop-
ment programmes never go to the in-
terior places and they do that in such
a way that everybody can go there
easily and give some reward.

Panchayats and Panchayat Samitis
are highly represented by the general
people and they do not care to see
and implement the Tribal schemes
properly. Hence 1 request that for
the smooth and speedy implementa-
tion of the welfare schemes proper
representation has to be given to the
Tribals and Harijans in the Pancha-
yats and Panchayat ‘Samitis.

I have seen some Adivasi colonies
in my own State. Government have
spent some huge amounts in the Adi-
vasi colonies but no Tribal is going
to remain in the colonies. They never
like to leave their original places and
go to the colonies for residing. If we
compel the Tribals they, will go there,
remain there for one or two years
and then they give up the colonies
and go back to their original places.
There may be provision of land in the
colonies, but they never like to leave
their original place. If Government
really wants to provide them housing
facilities, 1 would suggest to Govern-
ment to provide suitable housing faci-
lities and some land to them in the
same place where the Tribal people
originally resided. This is the only
way by which we can provide some
housing facilities to the tribals.

Coming to pre-matric stipends in my
State ,most of the tribals and Harijan
students are not able to continue their
studies in High School due to the fact
that they get a very low rate of pre-
matric stipends and that rate of sti-
pends does not give any benefit to the
tribals. There are Harijan students.
They cannot depend upon their par-
ents because their parents are very
poor. So, the ultimate result is that
they are bound to discontinue their
studies at the High School stage. The
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present rate of stipends does not bene-
fit them. So, in order to give encou-
ragement to these tribals and Harijan
students, the Government should in-
crease the rate of pre-matric stipends.

To improve the economic conditions
of the tribals, the Government should
arrange some schemes for training the
tribal candidates and Harijan candi-
dates in industries and increase the
number of trainees. These tribals and
Harijans do not possess any money
for doing any business. So, they must
be given some small loans through
suitable agencies and they may be
allowed to repay the amount in sui-
table instalments. Small scale and
cottage industries should be organised
exclusively for the welfare of these
scheduled castes and scheduled tribes,

Coming to corruption, I may say
that corruption is vitally linked with
discipline. In other words, corrup-
tion is the worst form of indiscipline.
Now-a-days, indiscipline is on the in-
crease and hence corruption is also on
the increase. So, in order to root out
eorruption, we must root out indisci-
pline. Today we see that our prohi-
bition policy is not successful in many
parts of the country. This is due to
the fact that there is indiscipline
amongst the officials in the Police and
Excise departments. Some people in
these departments are the supporters
of this because they get some illegal
gratification. I do not say that every-
body who enters into this service is
bad. There are some good persons
also. Unless these people become
strict, our prohibition policy will not
be successful.

Regarding the tribal development
blocks in my ‘State, I congratulate the
Ministry that they have sanctioned 62
tribal development blocks to Orissa
and I am very glad to know that 8
tribal development blocks are going to
be opened in the district of Koraput
during tHe year 1964-65. There are
some N.E.S. blocks in my State which
are actually situated in the tribal
areas. Due to the 50 per cent match-
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ing contribution many development
works could not be completed. Hence
1 request the Government to convert
these N.E.S. blocks into tribal deve-
lopment blocks in areas where the
tribal concentration is more.

Then, proper survey has to be made
of unemployed graduates amongst the
scheduled castes and scheduled tribes
and they must be provided with sui-
table jobs. Proper representation has
to be given to the scheduled castes
and scheduled tribes in the Union
Public Service Commission and in the
State Public Service Commissions.

In my State, the Government have
organised some multi-purpose co-
operative societies and forest co-
cperatvie societies. The objective of
tacse societies is to protect the Adiva-
sis from the exploitation of the mer-
chants. But if the members of the
cooperative soceities exploit the tri-
bals, whom are we to complaint to?
During the course of my tour in my
area, hundreds of tribals have come
before me and complained against the
activities of the societies. They told
me that they are not actually very
happy with the activities of the
societies. The society people are
cheating the tribals in the pur-
chase of forest produce from the tri-
bals. In this regard, I would suggest
to Government that they should give
every protection to the tribals and
they must see that the tribal interests
are not affected in any way by these
societies. The tribals may be allow-
ed to sell their forest produce inde-
pendently and in the competitive
market; whoever may purchase the
produce, the tribals should get a rea-
sonable price.

Regarding communications in my
State, of course, sonre road work has
been done in the rural sector. But
we cannot say that since communica-
tion in the rural sector has improved,
therefore, the condition of the tribals
has improved. We should not mea-
sure the development of the tribals by
the mileage of roads constructed.
Some people might be under the im-
pression that since communication has
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been opened from the urban place to
the rural place, therefore, the condi-
tion of the tribals has improved. I
may point out that whether there is a
road or not, the tribal people will
always find their own way to go to
the villages and towns and purchase
their daily needs. I do not say that
communication in the rural areas
should not be improved, but we should
not judge the development of tribals
with the yard-stick of ‘the mileage of
roads constructed.

Regarding the recognition of the All
India Audit and Accounts Association,
I may say that the recognition was
withdrawn in 1959 on the basis of the
charge that the association had given
a memorandum to the Pay Commis-
swon requesting that the employees be
brought under the control of a Minis-
try. In 1961, Government had laid
down the policy regardnig restoring of
recognition to the de-recognised asso-
ciations. In terms of that policy,
particularly because of the decision of
Government to introduce a consulta-
tive machinery for the employees, I
would request that they may give re-
cognition once again to this associa-
tion. About 50 employees of the
Indian Audit and Accounts Depart-
ment are still out of service, due to
their having participated in the strike
of 1960. I request that they must be
reinstated immediately.

With these words, I
Demands of this Ministry.

support the

st ®Ho Ao W' (FTALC) :
JqTerE AR YEA, T & qger v & g A,
ot q=T, A AT I WA g fE
IEI Tt el ag ¥ g AW R
TeqHETHT FY T@ATAT #T | F FHEAT
g 5 99 ag FAFaT W AHIIIL 91
IGETI, AN IT q99 IR qgy
fara, Y, s g g ot €1, @Y 4
FW | @ ag @ F gh gk fF
wrst Y forrd gat A @ar A anER
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g, o 37 wfe o oft & fai
iy Sff 1 et AT A @ R 1 IRy
yaER 2 gY & oF arq &y fee a
femran srgar § fr %Y anfreare gwrdt
TGS F Al 7 qwA ¥ I
T At agAl wR gE sl
w7 gt & ama 9 @afe fem @,
IqY g T NMGF § | TF ITH IqA
Tg FAY gt 9% WY WK TERET § W
ferar 1 ey aww agi @ aw -
B FATET &1 HTH FT & gHIL 3 &
81T g 591 AT gt FT AT I
I fadi FY Fe T F AT RF E )
w® " gon & fF arfaeama € 3
faefey «wi & oz A frar B f
afz #r il femgearlt &1 WX #%
g fax mifsear # gawa 3 ITo
# A9 & @R 9T qE FOm, A g
|1 wrr R gEwr sAmw fean
ST | WA § arfeeAr &Y g9 dg-
ferarr gaat &Y AT AT G g, A
¥ mymar g fF o ey § X 0w §
T Fg w9 g fF aifswm Y ag
g, a1 f5 smdE, qaitfar §iK
fr ¥ gt A YA A FT @
& g, Tefe HT qawigR A
s 2, qgT W AU Y SART R
areT 44F & A ag 7w § fr ww
AMq@aR@amwiTrgrd

TSt GIFTTFY G T F1 TCH ST
AT grm fa aifeear T #Y g X W
o e A § A ofwm @ e
fre ae & W fegemm & & ¥
§1 % qg «& wgw g g am
wgt & grerfus & gu, I aref
qiffeaT & wTET T L9 AT | F
T & fo St o srst fY gergefasar
Yo fggea @ Q@ T
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anfyy &3 qEy € gy waw
aifeeara & faady-qadt &9 &1 of
T & &t # Y, Afww feT oy & g
w4 ¥ qg w5 Tgan g fF ww afe-
w # srge fm adF ¥ e
MR gl awgt & Fdafear #3313
§ =g Iy g ¥ @y Y ifErw
)\ o7 & wifeer 3 smEl A
FZAT , A A wAAw e qEewr
& ¥ ) m @ F AWrE W)
AT F grATET ¥ FH TG
ug Y ZaT nar @ i fergema @ @
fgrzwamY o= firrg & gu Y i
®Y argEr I § W T fram g
g

WE we3edr wigd g fad g
a7 qAAT § % o ag &@ av e
I §F AGE= T, A1 g §F 917 a8
wEGA T 1 {5 UF e FY W Wiw
T gF Ag7a< T o1, TG AAT-
qifas Ig@ & qanfaw 48 & 1 ag B
e g, wfe sa% a1g a8 9 WA
I AT AT 3 T | GFH AT AR
gt f% o Ao 7 I gk gifaw
oA g AT N Fqe B Fgr L 5
ag fawril-ige & A qfay 9w |y
T WAL FITHIT FT A1 BT g1 Ay,
qa Y 3F &, FAT 7 SO0 FUT B 1 AR
Xw & wyers fear Weay & ¥ # o
w81 & % 98 43 %1 0F wwri g | A
ww A€ 5 g5 Frowwaraar )

g W §EA B T AR

AR & 57 q1 FEamre faa, aaife g
T gy i R0 Ay g7 al & g3
qaa Wr ey | afwa fErge &
L AL A FIVHIT AT I wiqer
¥ aR # oF qHr FT Q¥ U haw Fy
T WIT I deoe B F1 HAGeA
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=7 &, fifow 7T, O fergram &7
SAIT FAT IART AIH AL TG0, W@
HSGEA HIZT &1 a1 QGATTAR FIAT
aufey, FfEs 37 swraot & sefver Sen 2
g f aom Tad fr g qeaTTwY
Y, 9% YEEAnAE FT W@ § AR
M F T AT W FT T @IS
w®E

zafay 7 ag w=it ¥ fad g wEm
f& Frefic ¥ wad F1 BT q fFar
ST A7 ITFT A F AU g 7Ry |
ag FTHIT FT 7ol 7 ¢, afew farg-
IR FT wEe g | S adid & fggwns
FY TAAT WX TG ATFEWT 4 BT FL
FF1 ¢ {7 8w IH AR e FY OF 39
e ofr Srfe} #71 7@ &% 34, aqifs
ag g g feg ofgw §, s
R ¥ FTIHIX FY UF OF I
v ofr gaT fag ofga & o gw sy
qrfeFeaT #1 #9 & qYC 9T q4 &
fam qav 4dY € | 9w qrEd w7 AEA
T Srfgu fF waw ws oF @ ar
=AY gL AR(AAT T SHET T@RRS
faar 2, @Y #8Y I fewra 7 g7 sd
IART AR T AR fF aeT
SAAT—AaT  FTEIC FT ST g,
afex fgrgeare &1 sem——a® T E
¥ og ST 7T T & fr Fred fgg-
T & & o fergears § wTeAR 2 0
ZEfAT FTEIT & wEw FY AT A2
IBMAT ST TEAT & | WX W@ AIEd
IS, A1 AR GILHTT IR AAEE
F a1 T 7, A fggear # s
IAHT AR Y | AT 9 & fAU I+
FT SR FY TG F @wr faay spd
w2 &g stdm f @ & fergrmer @t
HITHHT | ITHT q1H qOF & I qar
e Tfen fr ag #vedfiz & ar & qdr
T 7 Fg |
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v arfeeara & Swr gw § fx 9w
arga 9z wQ &, ¥fF & ag FgAT Irgaw
g fF FIve %1 =0T F9 F A
AT FTHTT FY TG IT I QA FT
AYFT faan fF qgr ) oF T aew
T ey, frm 9T A # favare
T | AT g7 v { F qgr 9T
W1 71 Aqara g, fomgy wrvc
& ST TS FTTE & | IHFT AT TG
& f& oqrr 9 h7 W wrET wY 2@A F
frg 1y & o et et S g &
gAife Iq Aifew ¥ cifagge #r
fearos gyt 2, Ffaw e o 715 59
mf FEA R F T wew g OfE
At &Y anfew % F d@ qvgg I T
f w37 Mifwerra ¥ gra waqa F
¥ fae IAary T arge Are &, a qfs-
| F gy AIGT A5 g fT¥ I

7 gaa g {7 fgrgrana &7 st
T A /47 & i o o Few &
qIA FY GAAA F JAA TAAA FT
Ffw T, a1 57 2w F g g
Y A g7 747 97 Aifvai F faare
T@ 91, 98 @7 IAT faArE: 3w, A
FITAT & FToT TG F) gAGA F
1 FYfoe F2W |

A1 FAFAT wifE wqET H g
g 3R T H I T dHeT T
afeag faar & AT 37 Fagawa
g &) AfFT oF D ewrd Tam
gt Wk & | Fow F qury faamdf
Tt A, 79 AfEee adfy ¥ oF e
F Wi FY g FaaF arr ¥ e Aw
AT w1 ooy g faar o 2 o
@reT AT FeAr qxT ¥ a1 gfew &y
AT ¥ I AT qT, IEF AT F I
W= A " w N frEw qEr qdt
q 7z ¥ 77 A w v W) gEw
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TR H FIF FETA |7 AT FEA N g
wgt a% W wrafor g€ 8, vad A H
o1 S FIAET R | gg S arfaw
3T ¢ gg WO qHw ¥ AL WA g )
R T AR AR & fF o= of,
ST BraT FI=T AT A4 §, foawEr g
FT & W &, I@Er Wi g, gEAa
qEFT AT AT AT FT AT WL T4V
g Igwr wfw, @ Fg IEE
= #7 wrdw A & faar A g o
TR 3afeq a1 8 g fr amt & fa=l
ot g ww g 5 ag gfeer &1 st
ag gfem 71 gha faasy M & a8
Afaere gear Wi TaT, @d faar
wer #7 freaere qr agY @ frray asg
¥ o A Fan§ A7 7E @ 7 e A
FfediHgmae e wr a1 A8
g @ 3awr g7 < famr s =nfed
gl ¥ AT AT T gU § WA gAIL
grdY "rET ¥ wmag fea o 9% § ok
TR weT At F faew #7 3 Fifew @
g, 3% IFA gt o WS &
# fraga s A g fr S oww
At & fawmn § g, Wg @ AT g T
7Y, 3aF g7 w7 fear s =@
Jq fF AT q@r M wAagar
wgT A AFT §, THTH ATAGAT AT
A M Fr aw F, faandt el
# TTE Y AW AT AT AT E, A
gF M F3F qrg F7aT § o gark
T AT FH FTT F AL A T FT A=A
2 & arfe st & fael & o g @Y
el

17.30 hra.

Q% ATl WA o oAres @i
CAN|

it Ho Wlo awoff : ¥ wrgan g fir
HAT 7T {H R A€ 417 X |



10845 Demands

e ft ferm anifsmmeca Fak § g5
FgAr wrgar g | # o7 aa # wrwor ¥ @r
R gE @ g i qw & amg
qEGHET §, WAl Wy W wrag 9§
T gh fr _w ¥ qurd & | gy
F1 foge w1 Fa1 Iifed, zawr wi€
Te Al | & | g I foww
wa ¥ qX # § FgAT AMRAT § | TR
Wy W W gT & A firwr
g | T 5T & ) WA weed faga
&, ot qeg 3 A Y A 7@ A=
W Jo % ag & | I 9IW F AR
A w2Wi & o s v fedw ww
tfear &eq & qEd o< o® &1 W@
gl % faemw wfeordr a1 =S
qr | ag g9 AF JF H 7 ;T ITR
T FAQAed dfaw 07 gre faar
&1 o ITH! AT BT qWA § AT TET
AEA F FN ATET § AT AL AT FTAFAL
AN a7 & T AT AAY AF T v
AT, A AHe § A WA £ 39
IR F o 7w G AT IR GRgA
Mg s R afF R FFw WA
QT QEREHAT 421 D aF fF s
#fertdl a™ AfT 1T AT AEd §,
N g qAifaF: T IT A OFY
fom &1 fedt o 7 aer § feeae
&< foaar war , o S Twdr ], 9
QIAEY Y BT THAT & | ITH) AT WL
ONF faar srg 1 & 7 awaay F€ T
grm afes @ oefafgom & arr
wIT geag & g

@ fedw o gfear s w1
TRAATH S @ @) N wiar #F
T & | AR 9T BT BT TSN 77 39F
gTiT o9 § a= 7 fagr A § o
# ST e g fr o3 w9 ¥ awd
fraar FomaETT AW &Y, fean daw
FATTA F1, R N aramd F77 art
#, fray e /), feay s&ra-
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ara F AR o @ 7 OF A
gENH wrarer #F g€ AT W 37 '
& Jga M &1 fregarT w7 foar
W qar ww g g fF o asi
for o 3fem I Ae, Owfaae
R w1 wife § w18 g o @) 7)Y
faa ¥ ag1 3aF feere frar o
aFar, fag 78 ©F woa F a7 I ¢F
Twr @Y faak g Iqwr freare
frar st v F Az g 7 A
I A § FART AT AT ;T )

wg § fegey Frdfaa & ar #
O AF FIAT ATEAT g | F AAY Wy
F1 g T g fr qego &7 ggame
F g I " fF 5@ 2w § ggard
&Y AT Tfed | 7 g St AT §
# Y wggw Fvm g fa ggAe wd
ZA T @ A ¥ A9 Fafe gw
qEFETT TIFAT 1 FTHATE AT A8
& W A qaTwETE A0AT A0S &, IR
FgrT FrEa & 1 Afed fegew wafoew
F A1 ¥ §5 w9 @ 4T 7€ & 1 a8 F@y
T % fv ggAE &1 gw wT ¥le
fear i @) fogew a3 faw & eIy
FHIQ g1 owwa § | & fraed wr
qrgaT g 5 geare 47 g% avwTy aur
{7 FvERY T &1 I awg
¥ & IF F7ITT AIFGT FV TEHT KT AR
g g @Y F1 g% fwew g @
T A7 FOw T fw g e
AT F1 A Gy & 7 o I a7
q7 F1E ZAAT FLAT &, ITHT ATATHT
oY @Al 7 I59T qed ®v ;faw
71 § At § gy e F7 9AET
AFEAT T &, T T[T § | IHY
TOF § ITH) AR AT A Y A
FET ATAT ML | FF F FFATH FLQ
§ ? o T & oA Tt § AT Ay
@y &, wogd &7 UH fomy 2w
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[ @0 Yo T74T)

AT 49 &7 F AT I3 &, FAt
AT AL I3 | AN gEAA W AT
1, a3t o af Fr o

IqrEaN WEEA . HT WY &
cadll

Shri S. M. Banerjee: I will
five minutes, Sir.

take

Mr. Deputy-Speaker:
time for independents.

Shri S. M. Banerjee: In indepen-
dent India, Independents should have
some time. I will take only three
minutes more.

There is no

& wgar =g g f& oww fed
Frefaa F e # 3 AT AT F1 JAEAT
arfgd | A IR FFATA AT TF
grrafgr | Fdmr A F EF AN E
oY, 70 @Y T H FT A AV A
FE T N FAT ATIZATESE F A9
# it Ygaww v v &, g wW A
F TEY W@ AT =Twfey o

7 & gfag & Femfer Far?
¥ §g Fgar Fmgar § 1+ 5= gfear
mifse dr uwEEA uAifaeya & arv
¥ ooy nF 9rg 7 forw fear & ) ga=r
ferfroa & at & ot 7% §9 g
FAT & L W F@r qrAr § f w1 e
gt fafedy =1 a1 wre fafasd
F1 9 7 faererT & ar fay A fafaedy
#1 feaeaT 3 aY a8 #2197 U mfeer
FE 97 anp A grar g wT qen
1w g & o az fegrma & egafa
¥ oy a3 & | fogesr rafae #) fawrfonr
37 0 a7 g 2, wr§ fawrf
T A At g mw faepw
THT AT | TART ZA A0E @Y
ACEECIIE ui-c

vefafregfea fram w1 fas gare ar-
47 @1ga A fFar 3 | ¥Refoae ¥ afafew
F AR § uF waive a1 faerfaen wo @ 4,
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TH AT A AT TG ) Yoo T
Fw wfaede O § P 1 a2
T AT AT AT AT QoI
I P oY 7 of i ) faa
T g & amear g R N s
dfraf@dr & s o g/ wfey
TARMAR g FE ¥ & sorde , .y @
TF G § A7 3T A & g H
39 wAHz & gavfaw F wiEd

’»Tiﬂ'qa'o o Mo iﬁT{To e
AFo F AT F B FEAT B F
To ETo Hlo FY TR FT W T3 3T
famrfrer dardsr adt ¥ &Y ofr A
TART WS aw A w7 AH w3
gty fg ot w47 g oY &1 3w
fafoedy & oo & & < @1 @ Fn
g T8 w=dY dav fafasd &Y o
A, g fafegt # o g & & wren
g fr 9% Temer T H uw FEE qad
W fas § oo o dWigo a1 wEe’
Jo Ste Ho FT wodAT, e a1
TANT, NI oy, AR Tod
miz 1 wgAERS fAar S, ww
AT #Y SR g1 ACHYT #Y ST

73 § Frfreswer foaved & aie
A FOAT ATZAT § | qGT WA TG
A g1 & | AT Ot q1F g7 ¥ fw @Y
3|T:f‘r."é,' ‘Mr. Banerjee is a very hard
worker’ af¥q Y fo@ frarsmar 2

‘but if he chooses to work f<arTafa-

&y & st fam  femn o @
TAfrEeas | o AR Jos ¥
#X 3o fa@ femr amm R
FIT §© 3 foled & ar #§ 337 97 |
ZAFY A Y T FT e St Anfed

7T F & g f wEr S §
& g ooy mfest F1 asEd & g
ST, wreETfaaaT 1 UfE, mfe-
W & gue ¥ 79 =, T &w ww



19319

Demands

&F q1g ¢ A WT FT qmT M AR
O & waw g7 ghem 9@

ot wEaw ;. SUETw wENRY, 9gA
RT & aqrg qF WY A FrA 31 /Y
g fog & oowr g 9T R

o TR F wifEw S & R0
® IR ¥ & 3o A T AT g R
faxr ¥ qiw 1@ F FOT Wfea’ @y
&1 5T & o 7w § I A N TEAE
# 37 #1 g 3 ¥ waew a1 3% AR
T §, 99 A THETH! F1 GAATH § £
yaer @1 e g & Afe & woor aga
Y §, ot & 9T F7 gorATAT T AU
T &\ stgt A% fewar arr wweey §, woaw
qgf & AN o &, agt wedY qgrd gy
? 3 g mifgarfat & fao amaw
= Afrs & wfes @ s afed

mrfeendy Fnr St § ey £ agd
T F Tl § WA § | I Al
¥ s fea qrargEia o o wEr § )
# g g f it 7 o gAeT g
qg TA®T IT F1 HOA qanT F oy
fear ST =1fEY | wEET & fau qwdy
oifg &Y afaay F1 97 F1 fgar s
oY agT TEQ T | WA wrfeaw an
wIE F wEET ¥ EY § AR o g
T Q@ § A IF FT O AL AT |
srfeanfaat #71 o Sfraw & 9 g aoEy
Y 1T § 1| TT I KT TEAT W FGL
S A7 9% qET AT AL gNm, g
A ¥ T | I T GUTET W A
9 ¥ Tt foreardr & 1 sfeanfaat #Y
T T A g A A @ § 9
F fY g7 TF9S Faa & | F¥ e W o
# woft WY A AT A o & 4 9
¥ AR mfsafoat & @ aga § w8
F TE § 1 99 & @, IT & gAE AR
3T &F [ g w1 AR FT W
FORT QT & AT 9T HT gT7 q@T &
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& stfe sfeanfia w1 e & | FeE
gfafs Y RIE § 37 ¥ graey § Fgr
mr & fr a8 W d3as i
A g Feiifene FgfE agwTd
¢ fe s ¥ G w1 mEf sq
Fr @A § T 7 e e o
Qo MHAT I AT Y AT FIE ATET BT
ST 8 AT &Y aT w1 8iE 3An
T §9 AT g | geaifeue aeme &
o @y ¥ ofY oY F19 gyl 7 Y-
frrar gt afer S & 7 g ¥ F
I AN & wgw &Y g1 Ay & | gfeC
T agar § fF d3a Foraw SR
I FIAFT qIET T 4T Iq FY F@E
o SEY ) I fod Y fawifea &
HAAT I AN FT AT @ AT
=gy | ag o snfearfial G whr
T T ] I & fau wed) & SredY -
T giafa #r foE #1 s ¥ @ w7
39 & faerfont ox omer fear oA
Hifgd |

O a9 & g & A 78 @A
=g § fr fevraw 7 qee3 H ¥ ng
HATHT ¥ T qOT 97 7T gAAT F AR
F f oY agi 9T Yo T AT TAGEAT §
Iq F T HAT WINT ATAGT AT qEAT
foeft & | 79 7€ @ FT q@ AT
fe fag av€ ¥ IF FT GEAT AT TEEAT
ST & 1 AR AT F7 St wvaAv R awt
% WTOTH & Wit W § 1 98T W
faay sfoi & SO weT-wifeat &
ATH T A FT I F TG HT GAATAT AT
afed a1, dfFw 99 d&m F FEET
St & 1 zafa somar & saR wfemd
§aT AT

T g TSy & AT Wifeat £
feaiE ¥ qiver #1 ganem fam ww g
T A F TIST WA F A {
ey T | 99 gHA H Q0 w7 A G
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[ 7wa=T)

a1 T FAA F Iq & g A T
Tgl ¥ wigwrd A ¥ W o=y
YN & q8%o q Fg IO | IW F
AT F TR F AP fAF 7§
T AR Y AT F (AT | qEmS
& TS F AL H Y Sr0 FTHEAT T AV
fra¥e & 3 # forar zom & Fegw Fo
R, A Ao 99 W, fF A7 gaer w
WTNT ATET § | AT qAUY F A gaAY
N FF F 7 qfaq foond | 3@ F
T |7 Q8UY T 98%o0 AF AT TgT #Y
q&S TIFT T IHA IS AT |
3o AR JIT G7AST A F1 fF To0 F
®Y Ty ¥ defafacder 71 7w faam
w3 HIgd WX qIaner &1 e § fE
X AT FY WIAT WAST & | A AAR
WET & IV AF FHHT FIQ@ @ IR
@y fF agt & wr A § Hfw
g7 9853 # g% ¥ ¥wy & fF av
ZAAY FT WY AT ¥§ TAATHT H qEA09T
F feam 7am | 0F 97 Ageaqu At g fw
=g qx AT Aw #) anfa @ fom a
HEqT & EATT & | IT ST FT 79T
oY FUEY & | @ F AL gAS AT av
q# q|r 7 % g 77 <0 Sfewa A0
qTRY a9 a™ g |
Shri P. R. Patel:

Marathi school
rule?

Was there any
during Portuguese

Mr. Deputy-Speaker: He may say it
when he gets his chance.

ot @R : WIT <TE F1 ard
B Ay | F <14 F7 a1 AT Fgan |
# fad 7 gaAr F a7 7g Qg F
agl 9% co gfawm #OEY AR T
am § 1 qfag & ave F w7 9850 F

I T AT A3 TAAT AT IW F AT

79 I I T GAAT F TG AT AEH
¥, ag IT &1 W qfw A€ 4 |
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WTIE AT @ g | W WY A )
Tt wfEF W arx § 1 F W
T gaAr F1 AW wifwai F1 e
TIET 4T I9 F1 qEEA FT HiAW K
w & AT g oA ¢ v o g
AETU 93N FUQ & WETET AL gAY
T T IF &1 A7 foar o e Ty
gt fa § TgT 9 AT #7 /AT AL ISAT
gy | AfFw 9@ o oWo o & g
faer aoraas & s €vaw wig g
AR Fow wid o2 7Y 9883 F A WA
¥ TT gEA F qSgrAY F M@ AW
wifewr faar a1 agi o7 ¥ FWy 9y %
T gFAT F1 qwma # fadw g
gy | e =g & wluwdwai 3
39 93 &1 Jgr foar 9\ 3F a1 7w
7t faan f & 3w a7g 1 oforew agi
T Y ) oW WX IFT & weqe qgh
ST & a1 91y § fF ce sfqwd @@t a7
HSY T A AT TES & AfFA IT R
ufaFer 7€3 & f& a 7 weT a1
HIIT A AT ISA AT ATRY | XF
qaew ag & fF agt gy usa & 1 wiw-
FAOE 7 qIqT T@AHE F WS 30 §
M F I wwr T@t
femgarar =gy & | wT A1 § T &
f& @i g7 wagy, waadt st Hast
Wt § 1w oqwy § 1 afwe
T T 39 FI9 WIATAT | F17 AET AAAT
&1 A9 Tar @ fx agh g N Fmrgfea
AETIEr #Y arsdl wqly arswAT & g
THqET WINT FY &, Tedr ¥ Frera
g3 W g wer F & gfem &
qrg @ agt & snfeard) Frre faamk
Ia & a1 qOSY ¥ I ] 9T WY AW
et & forgl vt @ 1 3| Fr W
7g & Frfww ag #1 s Wy & fF AR
gaST F1 TATT AAHE 7§ 7% 7 fam
Y | T F8T € fF <@ W a W
gaw1 1 dgey nafafaeed da v
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A | THHT W 7 & F cq AW &
WFaU TE TEE FT WG BT q<H A AT
wwgﬁm@mmﬂwnﬁl
& TN Mg § & T gah F 8
.Roo qr® T ¥fagrw ¥ | W ¥ 6
¥ OF QgaTT § xR § A
FRRTA S 3 7 A AAS WOT F A
QAT wrET-ATeY Y 1 ARl 9T e
Tifege =fed s 7 erad fed |
# sréAr #X1 § F T T wer wR@
¥ wawrd =7 ¥ daq O fF @i
IO T TR S8 | R T
adi Frar T @Y &Y I O A A
A § IT Y T FT F worcdy wier-
WTaY 3T faar s | agr ¥ F g
waWrT § | Afew a9t I F 0
AT IR TR B | g gwT foad F1E
gt g AR &y T ag R fF
7T IR BT g for F @qeq @y
mfr g o TR A A e T
FEL W F TEA AN | 7 WGTTAG
& Zf A 7 roram & & o

fad are & 3o Trafrdy Seaie &
AT H TRATAGAGF | TR ] WHE
et g7 & Ig g7 §8 T
gaerrite mfcare s wE a1
Afe Jrt gEk mEd vEy & 9wl
w1 A, agt Tav 7 forar swaw w9t
€T QWY B FTeIq F1A7 oM@ |
dfwwr ¥ &rr qga dwaw § 1 ot OF
A wifes R § agt s SqeraE v
T g oA ST | § ot qgede
FT IQETT AT F FIHA AT A
g | A AT IS F WrEAY @A &
rafae @@ arfarh snF 7@ am
1 984 § @ TGAT SO 9 AT
AT 9T W I A VL, T 9859 7
g T & e a1, AfF 7 q7r A
T, A Q8RR & qu Y g, &
EERARTT A PAR AT 77 28Y

CHAITRA 24, 1888 (SAKA)
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7 oY ;8% forg [ & ww@ g )
AN AW wfeardy 7 & 3T W s
T fearomar 1 dwfadm g e Ta
| &Y HT W T W@ FEA F G
HET ®T INT T4 & fqQ 06 FT AN

T |rfeT |

WA A AR N F fAw gTE
faar su% fau & wwsr g/rars T §3
HYAT WO FAIT FIGT § |

Shri P. R. Patel: May I request you
that you will be kind enough to give
me time so that whatever has been
said by my hon. friend may be re-
plied to?

Mr. Deputy-Speaker:
going by that list.

Yes, I am
Shri Sumat Pra-

sad.
Shri Sumat Prasad (Muzaffarna-
gar): Mr. Deputy-Speaker, Sir, an

efficieni and honest administration is
absolutely necessary for the success of
democracy. It is a matter of great
satisfaction that Shri Nandaji, as soon
as he took charge of the Home Minis-
try, devoted himself to root out cor-
ruption and adopted certain measures
in this connection. I hope, the report
of the Anti-Corruption Committee
will sopn be distributed among Mem-
bers and an opportunity will be given
to the House to discuss the recommen-
dations of the committee.

Certain extracts of the recommenda-
tions have appeared in the press and
on the basis of the report it appears
that the committee has directed its
attention to the removal of corruption
at all levels. They have pointed out
that some machinery should be cvolv-
ed which may deal with complaints
of corruption on the part of members
of legislatures and even ministers. In
the past certain complaints were made
against men of high responsibilities
and the Government entrusted the en-
quiry to a special commission. A
commission is busy making enquiries
into the complaint against Shri Kairon.
That will go a great way in restoring
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confidence in the efficacy of respon-
sible government.

Communal disturbances have ap-
peared in certain places in Calcutta
and Orissa. It is a matter of great
shame. The Prime Minister was
speaking in the voice of Gandhiji
and was appealing that it was the
duty of the nation to preserve peace
and to give safety and a place of

honour to the minorities. = However,
the provocation came from the
atrocities committed not

upon the Hindus only but upon the
Christians also in East Pakistan. It
appears, it was a calculated move.
They first of all raised the topic of
eviction of Pakistanis who had en-
tered illegally into Assam and other
parts; put when they failed in their
attempt, they tried to squeeze out the
minorities from East Pakistan. It has
become very difficult to ensure a de-
cent and safe living for the minorities
in East Pakistan. When we accepteq
Partition, every.sort of precaution
was tak-n and all the three par-
ties, the Britishers, the Congress and
Mr. Jinnah guaranteed adequate pro-
tection to the minorities, in 1950
there was an exodus of Hindus
from East Pakistan and both the
Governments entered into the
Nehru-Liaquat Pact. But now the
Nehru-Liaquat Pact is scrapped to all
intents and purposes by Pakistan.
In the press it has appeared that the
Pakistan Government wants to seal
the border against persong who want
to migrate to India for their own

13, 1964 for Grants 10856

safety, The Government should never
agree to it. Having accepted Parti-
tion, it is the bounden duty of the
Government ang the people of this
country to provide decent living to all
those persons who on account of con-
ditions of insecurity and humiliation
want to migrate to this country. If
the situation of minorities is not im-
proved in East Pakistan, I am afraid,
it will have its repercussions in India
also. Apart from that, those people
who are living in East Pakistan fought
shoulder to shoulder with ug in
achieving freedom ang it is a tragedy
of life that having achieved freedom
they are the worst sufferers.

In this connection, I would like to
refer to the problem of Kashmir also.
It is a strange thing that there was
no communal trouble in West Pakis-
tan. This leads me to an inference
that practically all minorities have
been wiped out from that place. They
now really want to establish Islamic
administration, When two sorts of
citizenships are found to exist in one
anq the same State on the basis of
religion, then there can be no security.

Mr. Deputy Speaker: The hon.
Member may continue tomorrow. The
House stands adjourned.

17.30 hrs,

The Lok Sabha then adjourned till
Eleven of the Clock on Tuesday, April
14, 1964/Chaitra 27, 1886 (Saka).

GMGIPND-LS I1—229 (Ai) LSD=—2-5-64—980.
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